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PARLIAMENT OF INDIA 
Thuradau, 11th October, 1~51 

:Z:he House met at Nine of the Clock. 

f MR. DEPUTY-SPEAKER in the. Chair] 

ORAL ANSWERS TO QUE.:sTIONS 

Short Notice Questions and Answers 

VOLUNTARY DISCLOSURES OF lNCC)ME 

Sbri Jnani Ram: Will the Minister 
ot Fina.nee be pleased to state: 

(a) whether the period of voluntary 
disrlosure of ipcome has been extend-
ed beyond the 30th September, 1951; 

(b) if so, upto what date; and • 
(C') the disclosures, if any,, during 

the month of September 1951? · 

'l'Jte Minister of State for Finance 
(~hri Tyari): (a) and (b). No. In 
view, however, of the large number of 
requests ret<eived from various cen· 
tres to extend the time limit, the Gov-
erninent have decided to allow one 
more day, namely, October 22, when 
lnrome-tax Otlicers Will receive diP• 
closure applications from assessees. 

(c) Exact figures regarding num-
bet and amount of disclosures during 
Sc·otember art> not vet available The 
total number· of disclosures reported 
for the month of September had 
reached 4070 Involving an amount of 
Rs. 12·9 crores. Reports received up-
to 5th Octobe-r, 1951 show that the 
total number of disclosures including 
eqrlier months is 5431 involving an 
amount of about 19. 76 crores. Re-
ports from mofussil areas not yet 
recetved may increase this amount 
still further. These figures do not 
include the income involved in 
about 300 cases in which the assessees 
307 PSD 

2098 

have announced their intention to 
disclose but have not yet furnished 
actual figures. • Shrl Jnanf Ram: May I know if 
these cases include those reported to 
the Investigation Commission? 

Sbri Tyaai: No, Sir. 
Shri Kesava RM: May I know whe-

ther it is it fact that asses.sees have 
asked for extension of time? 

sliri Tyagi: I have received many 
requests from intending declarants 
that I may extend the time so that 
they may know the exact figures of 
their accounts to be declared. 

Shri Chattopadhya.7: From which 
State has the resoonse been so tar 
the highest? 

Shri Tyagi: The: response from the 
U.P. bus been the highest. 

Sbrl A. C. Guha: Is it the highest as 
regard" the number only or as regards 
the amount also? 

Shri Tyagi: I do not exactly know 
the number but the amount has 
reaC'hl•d about Rs. G crores from the 
U.P. 

Shri Cbattopadhyay: What is the 
total expectation of income which is 
to be got from these , disclosures? 

Shri Tya&'f: As these disclosures 
also includes certain refund amounts 
which have to be made and also 
some intangible 'incomes which had 
already been taxed in the past 
but not allowed to be brought 
into the accounts. that will also be 
accounted for. So my expectation is 
that at least Rs. 5 crores may be the 
net income-tax revenue. 

Sbri Ratbnuwamy: Will the Gov· 
ernment be pleased to place on the 
Table of the House a statement show-
ing the income in the various States 
so far disclosed? · 

Shrl Tyart: Yes, Sir. 
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Shrl Sblv Charan Lal: May I know 
if Aligarh District has given the 
highest return in U.P.? 

Sbrl Tyagi: I cannot exactly say 
whether my hon. friend's district has 
been the highest but it has given a 
.substantial amount. 

Shrl Cbattopadhyay: May I know 
what is the highest income that has 
been disclosed so far? 

Shri Tyagl: I am not quite sure, 
but one of the assessees was negotiat-
ing with me for a sum of over Rs. 
1 crore. 

Shrl Kamath: What were the con-
siderations that led, the Minister to 
grant only one day's extension and 
not more,'! Is this absolutely final 
or will it be reconsidered? 

Shri Tyagi: There is no question of 
reconsidering the ex~sion of a day 
This one day was fixed because there 
was a persistent demand from all 
sides of the country for extension of 
this period but I could not extend 
any further because my normal work 
was suffering. I therefore decided to 
give them a chance to make up their 
minds by the 22nd October, on which 
date the Central Board of Revenue 
have issued instructions that all these 
declarations will be received in the 
omces. 

ShrJ Jnani Ram: May I know if the 
Government is satisfied with all these 
disclosures? If not, are they going 
to reopen any of the cases? 

Shri Tyagi: No, Sir; in fact this 
scheme was taken up because the 
Government felt that the law was so 
prohibitive that it prevented people 
fi;:om giving these disclosures; there 
was a larger penalty l\nd fear of pro-
secution. Persons who had evaded 
their income from income-tax in the 
past were afraid of coming forward 
with their declarations. With a view 
to enable them to come forward with 
honest. declarations. this drive was 
!ltartled just Ito help them to come 
into the field fearlessly but this can-
not be repeated again. Those who 
do not take advantage of this final 
date, 22nd October, will, I am sure 
regret their mistake. 

Shri A. C. Guba: ls the Government 
satisfied that the disclosures made 
are correct figures? Are there also 
some hidden incomes behind the dis-
closures? 

Sbri Tyagi: These questions came 
off and on during the period of this 

drive and instructions were sent to 
the Income-tax offieers to take such 
declarations as correct against which 
we had no proof ~therwise provided 
that if and when in future we have 
some other information as to the 
incorrectness of these declarations, the 
information received in the future will 
be taken up according to law and that 
no concession will be given on this 
future information. 

Shri Rathnaswamy: May I know 
what are the various steps that were 
taken and proposed to be taken by 
Government to assess the real income 
which went underground? 

Shri Tyagi: It is very difficult be-
cause Government had no hand in 
these incomes which have gone under-
ground and therefore, it is not possible 
for the Government to make an assess-
ment of the incomes which have gone 
underground. 

Dr;· M. M. Das: May I know whe-
ther the disclosures, so made are by 
private individuals or by corporate 
bodies also?. 

Shri Tyagi: It is mostly private 
persons but sometimes, also by per-
sons holding offices in corporate bodies 
as Directors and Managing Directors. 
I think in such cases there may be 
disclosures on behalf of tbe corporate 
bodies too. 

Shri ChaUopaclhyay: May I know 
what steps have been taken by Gov-
ernment wh~re they find that the 
disclosures are obviously incorrect? 

Shri Tyagi: The disclosures are 
examined in the light of incomes 
these assesses have been earning in 
the past years. If the disclosures are 
in accordance with the average of 
their incomes in the past, it is spread 
over a few years as the declarants' 
announced incomes of the assessing 
periods and those figures are judged 
with the previous accounts they have 
submitted and in cases where it is 
found that the disclosure is not com-
plete, the penalty is not wiped off 
altogether but there is a partial penal-
ty. In such cases prosecution ls not 
resorted to. 

Shri A. C. Guba: What is generally 
the period that is covered by these 
disclosures? 

Shri Tyagi: It varies from assessee 
to assessee; They have given figures 
upto 5 or 6 yeai;s but in very few 
cases long terms had been given. In 
most of the cases it is 2 or 3 years. 

Shrl R. Vclayudhan: May I know 
for what purpose this tainted money 
will be spent by Government? 
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Shrl Tyagl: The Income-tax realis-
ed out of these disclosures will go to 
the Co~lidated Fund of India. 

Shrl Sonavaae: May I know what 
ste,Ps Government are taking or have 
already taken to prevent such sup-
pression of income hereafter? 

Shrl T7arl: The Income-tax law is 
there. Whenever there are such eva-
sions, the penalty clauses of the 
Income-tax law will be applied. 

Mr. l>eputy-Speaker: Next 
ti on. 

ques-

Shrl Sonavaae: Does this not en-
courage tax evasion ...... 

Mr. Deputy-Speaker: Order, order; 
I have called the next question. We 
have spent 10 minutes over this. 

The Minister of Works, Production 
and Supply (Shri Gadgll): I am very 
glad that this will be the last question 
that my hon. friend will ask. 

PAMPHLET' ENTITLED "CORRUPTION IN 
C.P.W.D." 

Shrl Sldhva: Will the Minister of 
Works, Production and Supply be 
pleased to state: 

(a) Whether the attention of the 
Government has been drawn to a 
pamphlet "Corruption in C.P.W.D."; 

fb) If 110. whether what is stated 
therein is correct; 

(c) whether any enquiry has been 
made; and 

(d) who is the author of this pam-
phlet? 

The Mlnfllter of Works, Production 
and Supply (Shrl Gadgll): (a) Yes. 

(b) and (c) I lay on the Table of 
the House a ~tatement dealing with 
the various cases mentioned in the 
pamphlet. 

(d) The author of this pamphlet 
Mr. Mohinder Singh Kalsy, was em~ 
ployed as a temoorary Overseer in the 
Central Public Works Deparment but 
his services were terminated for in-
subordination ll'lld for making false 
and wild accusations against his senior 
offirers. It is understood that he was 
previously employed in the Punjab 
Public. Work~ Department from where 
also he was removed from service for 
the aame r~asoDA. 

STATEMENT 
Statement dealing with the 

various items mentioned in the 
pamphlet entitled, "Corruption 
m the Central Public Work• 
Department". 

(1) Cartage of materials Case 
of 'D' Division ( 1946): -

Two officers viz., the S.D.O. and 
the Section Officer, were alleged 
to be involved in over-payment to . 
a contractor tor the construction 
of Clerks' quarters in Lodi Road 
in the year 1947. The case was 
investigated by the Special Police 
Establishment and both the Gov-
ernment employees were prosecut-
ed in a Court. of Law, but were 
honourably acquitted in 1948 by 
the East Punjab Special Tribunal. 
The services of the Overseer who 
was employed in a purely tem-
porary capacity were however 
terminated but the S.D.O. was re-
instated in service. 

(2) Bribery Case of 'D' Division 
(1947):- .. 

This case relates to the cons-
truction of some flats in Lodi 
Road. It was complained that the 
work had not been done accord-
ing to specifications. An Officer 
of the M.E.S. was deputed for ex-
amining the samples of materials 
used in the work and he found that 
the work done was below specifica-
tions. The Special Police Establi-
shment who investigated the case 
challaned in a Court of Law, 4 
officers of the Central Public 
Works Department viz., 1 S.D.O. 
and 3 Section Officers. one of 
whom absconded to Pakistan, as 
did also the Contractor. The offi-
cers were suspended. The con-
tractor was sentenced by the 
court. as also one of the two Sec-
tion Officers. The court acquitted 
the S.D.O. and the remaining Sec-
tion Officer. The Section Officer 
who was fOnvicted by the lower 
court was later on acquitted by 
the Sessions Judge in appeal. All 
the 3 officers were reinstated in 
service. After reinstatement, the 
explanations of the 3 officers were 
called for and it was held that 
there was no case for depattmen-
tal action being taken against 
them. 

(3) Ot]i.ce 'K' Block Caaes 
(1945):-

On account of defective work in 
the construction ot 'K' Block. a 
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l"':lrtion of the building collapsed 
t:luring 1944-45. On a close exa-
m inatiof.I of· the building by the 2 
::!hief Engineers. it was found that 
the building as constructed was 
below standard. The Executive 
Engineer, the S.D.0. and the con-
tractor conneeted with the case 
were prosecuted. The Court ac-
quitetl the officer anrl departmen-
tal proceedings were initiated 
against them. The Superintend-
ing Engineer involved in the case 
oelonged to a State Government 
at whose disposal his sel"vices 
had been replaced. The State 
Government were, therefor.e, re-
quested to take necessary action 
a11ains·t him. The State Govern-
ment conducted a departmental 
enquiry against the Superintend-
ing Engineer but did not consider 
any charge as adequately estab-
lis~ed against him to justify action 
befug taken. The Executive 

· · Engineer was involved in another 
case also in which, after a depart-· 
mental enquiry held under the · 
rules. he was dismissed from 
service. No further action against 
him was, therefure, called for. 
No action could be taken against 
the S.0.0. concerned as he had 
left for Pakistan. 

With regard to the Contractor 
all hls payments were stopped. • 

(4) AjmeT Central Division 
(LabouT Dues) Case (1948) :-

A complaint was received from 
the labourers of the Deoli Sub-
Division of the C.P.W.D. that the 
S.D.O. 'llad mis'approprlaled and 
embezzled Government money. 
The S.D.0. was placed under 
suspension and the case was hand-
ed ove~ to the Special Police 
Establishment for , investigation. 
7'he Police prosecuted the S.D.O. 
in a Court of Law which convicted 
and sentenced hlm to undergo 2 
years' R.J. and to· pay a fine of 
Rs. 15,000/-. The S.D.O. pre-
ferred an appeal in the Court of 
the Sessions Judge, who allowed 
that appeal and. set lside the 
orders of the -lower court. The 
~D.O. was thereupon reinstated 
in service, but· was reverted to 
the post of Section omcer under 
the' rules. 
· (5) AjmeT, Central Division 

(Banas .l;tridge) Caae:-
• This case. was taken up by the 

Special Pohce ·Establishment in 
lP48 and all documents required 
by Police authorities were duly 
made availa!>le to them by the 
Central Pubbc Works llepartn"aent. 
fhe Police stilJ appear to pe 
investigating into the matter. 

(6) HOf'tioultural OpeTationa 
'Tan' Case (1948):-

An S.D.O. of the Horticultural 
Operations was alleged to have 
entered into criminal conspiracy 
with the contractors with the ob· 
ject of defrauding Government of. 
money by flctltlously showing Tan 
ndviug beer. spread on Tan Rides 
on the Southern Ridge, New Delhi 
to a larger extent than was actual-
ly done. The S.D.O. in question 
was suspended from service and 
prosecuted in a court of law. but 
he was acquitted. Sinee the court 
ar:quitted him. he was reinstated 
in service. The contractors who 
were also prosecuted in the court, 
were acquitted. 

(7) .fl.Ilahabad Division Caae 
(]947):-

The Special Police Establish-
ment investigated a case of alleged 
criminal breac:h of trust in respect 
of Government money spent on 
the work of maintenance and re-
p.airs to the R.A,F. Domestic and 
Terhnical Buildings at Bamraull, 
Allahabad and prosecuted the 
Executive Engineer, the s.D.O. 
and 2 Section Oft\r.ers in a Court 
of law. All the oft'kers except the 
Executive Engineer were suspend-
~d from service. At his request 
the Executive Engineer was aske(l 
to go on leave. All the accused 
officials were acquitted honoura-
bly by the court and reinstated in 
service. 

It has been alleged that a,n 
Executive Engineer reported this 
case to the Soecial Police Establish-
ment and he · was reverted as 
Assistant Engineer on this account 
and consequently he resigned. ' 
This is incorrect. The Executive 
Engineer . concerned was reverted 
as Assistant Engineer as he wits · 
found unsuitable even for confir-
mation ns Assistant Engineer in 
Class II Service by the Depart-
mental Promotion Committee. He 

• resigned from the C.P.W.D. be-
cause he got what he considered 
a better aopointment elsewhere. 

(ll) 'B' Diuision Case (1948-49) :-
On a charge of misaoproprlation 

of Government material and 'ftc,. 
titious payment to the labour and 
irregularities . in the maint.enance 
of accounts, 2 S.D.Os., · l Section 
Officer and 2 Accounts Clerks of 
the Ceniral ... ·.P.W.D. were . sus· 
pended from \I· servici: The case 
was inve.~_ti~ated by the Special 
Police Establishment who prose-
cuted onti s.n.o .. and one Section 
Officer in a Court of Law but did 
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not consider it advisable to pro-
ceed a1aimt the remalDJnc oil-
. c~als, . who were reinstated in 
service. The Court acquitted both 
the S.D.O. and the Section Oftlcer 
and they were accordingly reins-
tated in service. 

(9) Bricks and Coal Cases of 
former Special Division No. 
1 (1944):-

This case relates to payment 
having been made for inferior 
quality of bricks and excess issue 
of coal to the contractors in the 
former Special Division No. I of 
the Central P.W.D. The Execu-
tive Engineer and the S.D.O. 
connected with the case have been 
charge-sheeted departmentally and 
the case is under the conside-
ration of Government. Another 
S.D.O. who was involved in the 
case has since retired and action 
is being taken against him to 
withhold his pe.nsdon. The Ac-
countant General, Central Re-
venues. has been asked to take 
necessary departmental action 
against the l\ccountant concerned. 
The case against the Section Om-
cer is under investigation. 

(10) Timber Case of Former 
Conatructton Diuision (1945):-

This case relates to shortage 
of timber which occurred in the 
late temporary construction Divi-
sion No. III of the C.P.W.D. during 
the period from Novembe1, 1943 
to September 1944. A complaint 
was made to the Special Police 
E'!tablishment that Government 
timber had been sold by the 
S.D.0. concerned. The Special 
Police Establishment investigated 
the matter and have now come 
to the conclusion that only depart-
mental action should be taken 
against the S.D.O., as the evi-
dence against him is not strong 
enough to }'lstlfy his prosecution 
in a court of law. Necessary de-
partmental proceedings are accor-
dingly being drawn up against 
the omrial. 

(11) Services Division Case 
(1948) :-

Allegations were made against 
the S.D.O. and the Section ofticer 
of the Services Division of th~ 
C.P.W.D. for:-

(a) selling 400 drums of Bitu-
men belonging to the C,P.W,.D. 
to a contractor and sharing 
the profits and for throwing 
some quantity of the Bitumen 
In the· jungle instead of using 
it proi>erly; 

(b) making payment to a con· 
tractor for the supply of 
Stone Ballast, Stone Krit and 
Bajri, etc., which was not 
actually supplied by him: 
and 

(c) 

• 

making payment in re11pect 
of work on temporary barracks 
and makini an entry in the 
measurement book to this 
effect. which was not actually 
executed by the contractor 

concerned. 
The S.D.O. and the Section Otli-

cer were suspended from service. 
The case regardinR item (a) 
abave was handed over to the 
Special Police Establishment who 
suuested de11artmental action 
against the omcers as there was 
not sumcient material against 
them to secure their conviction in 
the ·Law Court. A departmental 
investigation took olace and it was 
decided that no charges could be 
established against the omci11ls 
so far as this allegation was con· 
cerned. 

With regard to items (b) and 
(c) above. both the S.D.O. and 
the Section omcer were charge-~ 
·sheeted departmentally and as a 
result thereof, the· S.D.O. was 
demoted to .the grade of Section 
Officer and his pay as Section om-
cer has been reduced by withdraw-
ing 2 illCrements already 1ranted 
to him. As regards the Section 
Officer, it was found that he was 
engaged in doing private contract 
work during the period of su1· 
pension. His services hav.e accord-
ingly been terminated without 
paying him any subsistence 
,allowance from tlle time it came 
to notice that he was engaged in 
carrying on private business. 

The Executive Engineer of the 
Division was not to blame in this 
case. 

(12) Petrol Case of 'D' Division 
(1944-45) :-

This case is being investigated 
by the Special Police Establish-
ment who have taken possession· 
of the records of the case. The 
report of the Special Police fs 
awaited. 

(13) Water Charges recoveTfl 
case of 'D' Dit•isiOn (1944-45): -

On receipt of a complaint Jn 
May 1949 to the effect that a sum 
of Rs. 15,502/- representing the 
amount of recovery made from a 
contractor on account of cost of 
unfiltered water issued in resp~t 
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of Lodi Road project, was beine 
refunded by the C.P.W.D. on the 
ground that no water was actually 
supplied, a report was called for 
from the Chief Engineer. It was 
reported by him that no water 
was actually supplied to the con-
tractor by the G.P.W.D. but at the 
instance of the Ministry, the Chief 
Engineer has issued orders for 
the provisional recovery of the 
requisite amounts from all the 
contractors working on the project 
and a sum of Rs. 2,25.400/ ... has 
been recovered. It is understood 
that the case is being investigated 
by the Soecial Police Establish-
ment arid the result of the investi-
gation is awaited. Departmental 
enquiry is also in progress. 

(14) Switches' cAse of Mechani-
cal and Workshop Division 
(1951) :-

This case relates to alleged 
replacement of switches by the 
Store-keeper in collusion with the 
Assistant Store-keeper. Both 
these officials have been suspended 
from service. The Stores are 
being accounted for and checked, 
and the Investigating Officer's re-
port on the subject is awaited. 

(15) Nur11ert1 Case of 'D' Divi-
sion (1950):-

This case relates to alleged high 
rates of payments made to the 
contractor. The matter was inves-
tigated by the Special Police 
Establishment, but was dropped by 
them for Jack of evidence and 
material on record. 

(16) 'F' Diviaion Case (1946) :-

It has not been possible to 
relate this to any case on our 
records. 

(17) Mint Diviaion Calcutta 
Caae (1948-49): -

The Special Police Establishment 
investiirated allegations against 
the $.D.O. of the Mint Division, 
C.P.W.D. at Calcutta. regarding 
receipt of illegal gratification from 
Messrs. Burn Mcintosh and Co .• 
Calcutta. during the year 1941-42, 

mhen they were entrusted with 
the construetion of the 'l'derC'antile. 
Marine House, Calcutta.· The Spe-
cial PJlke Establishment suggest-
ed that departmental action should 
be taken against the S.D.O. 
Departmental investigation was 
aC'r.ordingly started against the 
offtcer, but it was held that there 
was no proof in support of the 
allegation referred to above. How-
ever, the question • whether his 
promotion could be withheld on 

account of suspicion is under con-
sideration. 

(18) Delhi Aviation Division 
Cases (1943) :-

I. Providing Domestic Water 
Supply at Job 141 (Bahadurgarh 
Aerodrome). 

Wells Case. The facts of this 
case are briefly that payment was 
made for three wells on the basis 
that they had been sunk to 80' 
depth when in fact, they had only 
been sunk to depths of 65' 6''. 66' 
2" and 36' 6". The principal 
accused In the case were the 
Executive Engineer who counter-
signed the bill, and the S.D.O. 
who check-measured the work 
and certified that it had been 
carried out according to draw-
iogs and specifications. The 
'.Executive Engineer, however, re-
tired from service in 1943 and no 
action was possible against him 
under the rules. It was decided 
that departmental action should 
be taken against the S.D.O. con-
cerned. Necessary papers are ac-
cordingly being obtained from the 
Special Police Establishment who 
investigated the case originally, 
for taking further action. 

II. Technical Buildings Job 141. 
(A) Hangarettes' Case. The Spe-

cial Police Establishment investi- .... 
gated this case which related to 
alleged over-payments for the work 
of construction of hangarettes at 
the Bahadurgarh Aerodrome ,in 
the Rohtak District. The Special 
Police Establishment ca!lle to the 
conclusion that no cr.imm8;1 prose-
cution was possible m Nus case 
but that departmental action 
should be taken against the S.D.0. 
In order to charge-sheet the official, 
the Special Police Establishment 
have been requested to make 
available the relevant docum~nts 
which they took away during the 
investigation of the case. 

(B) Percentage Case. 
(C) Cycle Shed Caae. 
(D) Sick Qua.rtera, Pauage Case. 
(E) CIJ,hajia Ca.ae. 
(F) Additional items other than 

1 buitdtng case. 

(G) Battery Choraina Room Case, 
CH) Parachute Store Case. , 
(I) Painting Building numbers 

case. 
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(J) Unsecured advance to con-
trtictor caae. 

(K) Double handling of ballast 
and stone case. 

(L) Levelling ground CasP. 

(M) Red bajri Case. 

All the above cases appear to 
be of a minor nature and have not 
been dealt with in the Central 
Offlce. It is hardly necessary at 
this stage, to attempt to trace 
them, even if it were possible, 
from the divisional records. 

III. Construction of aerodromes 
at Palam (Job 138), Gurgaon (Job 
140), and BahadtLTgarh Runwa21s 
(Job 141) (1942-43): -

No records relating to this case 
is traceable in this Ministry. 

(19) Jammu Pathankot Road 
Case (1948) :-

An anonymous complaint was 
received in connection with the 
award of works on Jammu-
Pathankot Road, to contractors, 
at alleged higher rates. Detailed 
enquiries into the matter have 
been made and it has been found 

that the allegations are baseless. 
The Chief Engineer has. however, 
been asked to clarity certain 
points and his report is awaited. 

(20) Timarpur Clerka' and Peons' 
Quarters case (1950-51) :-

There was no travesty of facts 
in the reply given to question No. 
4740 asked by Shri M; L. Dwivedi 
in Parliament. The quarters 
at Timarpur were inspected by the 
Superintending En1ineer of the 
C.P.W D. and no serious defects 
in the construction were noticed. • 
However, for the wron1 placin1 of 
the reinforcement, the S.D.O. and 
the Section omcer were charge-
sheeted and it has been. decided 
to censure the '8.D.O. for neglect 
of duty and to withhold one incre-
ment in the pay of the Section 
Officer. 

(21) Other Construction Worka 
in Delhi (1947-51) :-

As no speciflc cases have been 
mentioned, it is not possible to 
otter any remarks. 

An Hon. Member: No supplemen-
tary? 

Sbrl Gadcll: No supplementary. 
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b« disqiuillfled for being chosen as and for being” ,
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PARLIAMENT OF INDIA 
Thutiday, 11th October, 1951

The House met at Nine of the Clock. 
[Mr. D e p u t y -S p e a k e r  in the Choir] 

QUESTIONS AND ANSWERS 
(See Part I)

46i;n

F irst  Report or U.P.S.C. togethkii 
WITH memorandum  PRESCRIBED.

The Mlnistep of Home Affairs (8 M  
Ralftffopalaehail): 1 lay on the Table 
the First Report of the Union Public 
Service Commission for the period 
ending 31st March 1951 ♦ together with 
the memorandum prescribed under 
article 323 (1) of the ConsUtution,
[Placed in Library. See No. IV. B(52)I

9-12 A.M.
LEAVE OF ABSENCE FROM 

THE HOUSE
Mr. Deputy-Speaker: Before the

House proceeds with any other busi­
ness, I would like to inform hon. 
Members that Shri Ramprasad Potai 
has requested for leave of absence 
under article 101(4) of the Consti­
tution till the end of the current ses­
sion as he is unwell.

Leave was granted.

PAPERS LAID ON THE TABLE 
S u p p l e m e n t a r y  S t a t e m e n t  r h o w in q

ACTION TAKEN ON ASSURANCES AND 
UNDERTAKINGS GIVEN DURING 

FOURTH Session
The Minister of State for ParUa- 

mentary Affairs (Shri Satva Narayan 
8lnha): I beg to lay on the Table a sup­
plementary statement showing the 
action taken by the Government on 
various assurances, promises and un­
dertakings given during the Fourth 
Session of Parliament, 1951. [See 
Appendix XII, annexure No. 3]
R e p o r t  o f  th e  F i l m  E n q u ir y  C o m ­

m it t e e

Shri Satya Narayan Sliiha: I beg to
lay on the Table a copy of the Re­
port of the Film Enquiry Committee, 
1951. [Placed in Library. See Na 
IV. G(a) 3(5)1

361 PSD

MOTIONS RE DEUMITATION OJf
CONSTITUENCIES ORDERS, 1951 

—conoid.

Mr. Deputy-Spcaker: The House
will now proceed with the discussfofl 
on the motions moved on the 6th 
October 1951, for modification of De­
limitation of Council Constituencies 
Orders, 1951 made by the President.

Connell Constituencies Orders

Shri Kamatb (Madhya Pradesh): 
Before the House plunges into busi­
ness, it would be as well for us to 
know how we stand with regard to th4 
duration of the session. It was an 
nounced by the Leader of the Houai 
last week that today would be tb< 
last date of the session. But, appa 
rently the list of businesn shows thaj 
we cannot get through all this busi* 
ness in one day.

Shri Naziniddln Ahmad (West Ben­
gal): Why not?

Shri Kamath: Not humanly possi­
ble. Therefore, I would request the 
Leader of the House to throw some 
light on this so as to enable us to 
adjust our future programme.

Mr. Deputy-Speaker: The Leader o| 
the House will consider this and b ^  
fore evening some statement will be 
made.

The House will now proceed with 
the discussion on the Delimitation 
Motions.
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[Mr. Deputy-Speafccr] ^
I shall take up Bihar First. Have 

tlhey come to any arrangement?
BiH/vn O rd er

Dr. Ambedkar (Bombay): I had a 
mieeting with several Members who 
irave tabled amendment motions to 
jitiy main motion with regard to the 
Constituencies Orders issued by the 
President. The arrangement arrived 
at is this. Out of list 4, I accept 
amendment No. 6, parts 1 and 2 
{amendment moved by Shaikh Mohi- 
tfiddin and Mr. Kshudiram Mahcfta).

Mr. Deputy-Speakcr: I understand
'there are only two parts. The Hon, 
Minister is accepting both the parts?
5 Dr. Ambedkar: Anyhow, I would
3ike to particularise the parts; I accept 
parts 1 and 2.

Mr. Deputy-Speakor: That is all
with respect to Bihar?

Dr. Ambedkar: Yes.
Mr. Depuly-Speakcr: I shall put it 

'to the House. Any other hon. Mem- 
93crs wanting to speak?

Shri Syamnandaii Sahaya (Bihar): 
Before we accept the Bihar order, 
will the hon. Minister kindly state 
nvhat are the actual changes that he 
is accepting? _

Mr, D^uiy-Speaker: There are no 
ni-hanges made. The amendment as a 
whole is accepted. I shall read it.✓ •

 ̂ Shri Syamnandaii Sahaya: Because 
Uhere stand in the name of Mr. Kshu­
diram Mahata several amendments. 
‘’Iherefore we would like to know 
exactly.

Dr. Ambedkar: After accepting
ĉertain amendments moved by the 
hon. Member*, I thought that there 
might be some point of order that 
•might be raised against them in view 
t>f the fact that In certain cases there 
were amendments to propositions 
which did not exist at all Therefore, 
I thought it much better to take upon 
myself the responsibility of moving 
these nmendmenls so that there may 
be no point of order arising.

'^Shri Syamnandan Sahaya: I am not 
raistng any point of order. I only 
wished to understand the particular 
amendmimt of Mr. Mahata which 
"Sffr Jiccepted. If you
2rŜ ‘ wlU explain, we wffl
•enow what exactly the position it«

t Hie position Is this.

pî r. Deputy-Speaker: May I suggest 
one thing? I shall allow the hon. 
Law Minister to move the amend­
ment which he accepts. Thereafter, I 
shall consider the other amendments.
If they are barred, they will be bar­
red, If any other hon. Member wants 
to move any amendments which are 
not barred, the House will consider 
them. The amendments have already 
been moved. If they want to speak, 
they may speak.

Dr. Ambedkar: The amendments
moved by Sheikh Mohiuddin and 
Shri Kshudiram Mahata deal with 
the splitting up of the Graduates Con­
stituency for the Council of States. Ori­
ginally, in the Order issued by the 
President, the grouping was done in 
a different manner. The Members of 
the Committee which I had invited 
mentioned that the Order proposed 
by Sheikh Mohiuddin and Mr. Mahata 
should be adopted; in other words, 
there should be a separate division 
for Patna, a separate division 
for Tirhut, and separate division for 
Bhagalpur and a separate division for 
Chota Nagpur. On the whole I thought 
that there was some substance in the 
arguments presented by these two 
Members who had taken upon them­
selves the responsibility to move these 
amendments. The same has been 
done with regard to the Teachers 
Constituencies for the Council of 
States. In other words, Bihar has 
been divided into four divisions, Patna, 
Tirhut, Bhagalpur and Chota Nagpur. 
So far as I could understand the sense 
of the Bihar embers who were pre­
sent at that meeting, the sense was 
unanimous in favour of the arrange­
ment proposed by this amendment.

Mr. Depnty-Speaker: He has only
done this. Instead of the entire State 
being a single constituency for Gradu­
ates in Bihar, it has now been divided 
into four constituencies, under this 
amendment.

Dr. Ambedkar: Both for Gr^iduates 
and Teachers.

Deputy-Speaker: In the Order
of the President, Graduates alone is 
noted.

Dr. Ambedkar: If you will kindly 
refer to list 4, Bihar, you will see..... .

Mr. Demity-Speaker: I am putting 
the Teachers Constituency later. Hon. 
Members will refer to the Delimita­
tion of Council of States Constituen­
cies Order. In the Table, Bihar, Gra­
duates is the earliest witry. The fol­
lowing Is the amendment, tb the place 
of the ‘Entire State* as the fraduates 
Constituency In the second column,
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the hon. Mernber has given notice of 
his amendment that the entire State 
may be divided into four subdivisions 
for the purpose of elections. I shall 
put that to the House and then I 
shall come to Teachers later.

Mr. Deputy-Speaker: The question
is:

That the following modiflcationa 
be made in the Delimitation Of Coun­

cil Constituencies (Bihat) OrdeTi 
1951 laid on the Table on the 20th 
September, 1951, namely

1. That in the Table, for the 
entry “Bihar (Graduates)” in 
column 1 and all the entries 
occurring against it in columna 2 
fipnd 3 the following be substi­
tuted, namely:— .

1 2 S

Patna Dlvieion (Qraduatea) Patna Diviaion • 2
Tirhut Division (Gracltiatea) Tirfaut Diviaion 2 '
Bhagalpur Division (Graduates) Bhagalpur Division 1
Cniota Nagptir Division (Graduates) Cbota Nagpur Division 1

2. That In the Table, tmder the columns 1, 2 and 3, the foUowing^
heading “Teachers’ Constituencies” be sutjsututed, namely;—
for all the entries occurring in

1 2 a

Patna Division (Toacberd) Patna Division 1
Tirhut DIviaioa (TxJio’iora) TirliUt Division 1
Bhagal pur Diviaion (Teaohera) Bhagalpur Division 2
Oiiota Nagpur Division (Taachirs) Ohota Nagpur Division 2

The motion was adopted.
Mr. Deputr-Speaker: The Preri-

dent’s Order relating to the Gradua­
tes’ Constituency relating to Bihar 
stands modlfled to this extent

Also, the President's O der rela­
ting to the Teachers’ Constituency rfr 
lathig to Bihar stands modified to 
this extent

Have all the ^other hon. Members 
who have moved amendments to this 
Order the leave of the House to with­
draw them?
The amendments were, by leave, with­

drawn.
BoMBAr O rder ^

Dr. Ambedkar: With regard to thiS 
Bombay Order (CounciO I accept 
Amendment No. 1 in List No. 1 parts 
1 and 2 by Shri Deogirikar and others, 
as modified by amendment No. 3 in 
List No. 3 by Shrl Deogirikar.

I may explain the substance d  
these amendments wiiich is the 
aa the subfltapoe at the amendments

which we have accepted in 
of the Bihar Order.

respect

The original Order issued by the 
President distributing the graduatee 
seats between Bombay, Ahmadabad 
and Poona in certain proportion gave 
two seats to Bombay and one seat 
combined to Aliynadabad and Poona, 
It was the desire of Shri DeogirikaJT 
and others who had tabled the amend* 
ment to modify this distribution. They 
wanted first a rotation between Alk> 
madaoad and Poona of one seat, going 
to each by turn. 1 do not think thia 
rotation system is good. However, I 
accepted that it may be desirable to 
treat all tne towns like Bombay. 
Poona and Ahmadabad on an equal 
footiag althougli it was not possible 
to assess the total of all the
grauuatos retjiciing in tnuse pdrticu- 
lar towns, Consequently I accepted 
the amendment so as to distribute the 
seats between Bombay, Poona and Ai^ 
madabad equaUy, one each; and | 
have done the same thing with regard 
to the Teachers' Conatitueocy, also.

This is the only wendmeDt that t 
atm accepting.
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Mr. Depnty-Speaker: The question
Is:

That in the motion in List No. 1 
[Bombay Order (Coifncil)] standing 
in the name of Shri Deogirikar and 
Others in items (I) and (2), in column 
2 , -

(i) for the words “Bombay City‘\ 
the words “Greater Bombay*' be substi- 
tued;

(ii) tor the words “Northern Divi­
sion” , the words “Northern Division 
excluding the Bombay Suburban Dis­
trict and Ahmedabad City” be substi­
tuted; and

(iii) for the words “Central Divi­
sion*' the words “Central Division ex­
cluding Poona City’' be substituted.

;vto1ion was adopted,
Mr, Deputy-Speaker: The question is:
That the following modifications 

be rrftide in the Delimitation of Coun­
cil Constituencies (Bombay) Order, 
1951, laid on the Table on the 20tb' 
September, 1951, namely:-

1. That in the Table, under 
the heading “Graduates* Consti­
tuencies” lor all the entries, the 
following be substituted, namely:-

V •
1 2 8

Bombay City (Graduates) . . . Qreater Bombay . . . 1
Ahmedabad City (Graduates) . . Ahmedabad City . . . 1
Poona City (Graduates) . . . Poona CUty . . . . 1
Korthem Division (Graĉ uat̂ s) . , Northern Division excluding the 

Bombay Suburban _ District 
and AlimiKiabad . . ,>• v. . 1

Ociral Division (Graduates) . Central Division excluding Poena 
City ....................................

. . Southern Division . . .
1

81 u^hem Division (Grat.!uit)8) 1

2. That in 
the head'og

the Table, under 
“Teachers* Constitu-

encies** for all the entries, the 
following be substituted, namely:-

1 2 8

Botnbay City (Toaohors) .
Ahmedabad City (Teaohers) , 
l>oona ( ity (Teachers) .
Northern Diviiioii (Teaohers)

Central Divlaion (Teaohera) .

Divisiou (Teacherŝ

Qreater Bombay . , .
Ahmedabad City . . ,
Pooaa^City . . , .
Northern Division excluding the 
BozQt>i»y huburban Dibtriot and 
Abmedabed C ity . , .

Central ^Division excluding Poona 
City . . . . . .
Bouthem, Division . . .

The motion was adopted*
Mr. Depufty-Speaker: The Presi­

dent’s Order relcrting to the Bombay 
Teachers* Constituency stands mom- 
Bed to the e x te ^  of the amendment (7) 
that has been ai^pted by the House.

So also the President’s Order rela­
ting to the Bombay Graduates* Con­
stituency stands modified to the ex­
tent of the amendment that has been 
accepted by the House.

Parts (1) to (6), of the amendment 
were, by leave, withdrawn.

Bftr« Deputy-Speaker: And so parts
‘ to ( 11) of amendment No. 2 list 
0. 2 remains and I shall put it to 

the House.

Or. Ambeftar: I request leave of
the House to withdraw parts (1) to

e) of my amendment No. 2 In Ust 
X 2 Bombay Order (Council) in 
tonsequence of the acceptance of the 

amendment of Shri Deogirikar and 
ethers.

The question Is:

That the following modifications be 
made in the Delimitation of Council 
Constituencies (Bombay) Order 1951
laid on the Table on the 20th 
September 1931, namely;—

1. That in the Table, under the 
heading "Local Authorities* Con­
stituencies’*, against the entry
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**Bombay City (Local Authori­
ties)” in column 1, for the entry 
‘'Municipal Corporation of Bom­
bay City” occurring in column 2, 
the following be substituted, nam^ 
ly; —

“Area under the jurisdic­
tion of the Municipal Corpo- 

■ ration of Greater Bombay.
(2) That m the Table, under 

the hea-ding, “Local Authorities’ 
Constituencies” , against the entry 
“ Ahmedabad City (Local Autho­
rities)”  in column 1, for the entry 
‘‘Municipal Corporation of Ahme- 
ddbad” occurring in column 2, 
the following be substituted, 
namely: —

“Area under the jurisdic­
tion of the Municipal Corpo­
ration of Ahmedabad.”
(3) That in the Table, under

the heading ‘'Local Authorities* 
Constituencies” , against the entry 
VAhmedabad District (Local Au­
thorities)” in column 1, for the 
entry ‘‘Ahmedabad District (ex­
cluding Ahmedabad City Munici­
pal Corporation) and Sabarkantha 
District” occurring iij column 2, 
the following be substituted, 
namely;— •

“Ahmedabad District (ex­
cluding the area under the 
jurisdiction of the Municipal 
Corporation of Ahmedabad) 
and Sabarkantha District.”
(4) That in the Table, under 

the iieading ‘*Local Authorities’ 
Constituencies” , against the entry 
“Poona City (Local Authorities)^* 
in colxunn 1, for the entry ”Muni- 
cipal Corporation of Poona City” 
occurring in column 2, the fol­
lowing De substituted, nameiy:—

“Area under the jurisdic­
tion of the Municipal Corpo­
ration of Poona.”
(5) That in the Table, under 

4he heading “Local Authorities* 
Constituencies”, against the entry 
“Poona (Local Authorities)” in 
column 1, for the entry “Poona
District excluding Poona Ci<y 
Municipal Corporation” occurs 
ring in column 2, the following 
be substituted, namely: —

“ Poona District (excluding 
the area under the jurisdic­
tion of the Municipal Corpo­
ration of Poona).”

The motion was adopted.

Mr. Deputy-Speaker: The Prei(»
dent’s Order stands modified to ttai 
extent of this amendment, in addi* 
tion to the modification effected 
the amendment of Shri Deogirikar.

The question is;

That the following modiflcationi
be made in the Delimitation of Coun­
cil Constituencies (Madras) OrdeTi 
1951, laid on the Table on the 20tl| 
September, iy51, nameiy: —

(1) That at page 1, in the Table»
under the headiing “Graduap 
tes’ Constituencies’* against
the entry ‘̂Madras Soutll
(Graduates)” in column 1, for 
the words “ Madras City, and 
the Cningleput'* occurring m 
column 2, the words ^Madras, 
Chingieput” be subsUtutad

(2) That at page 2, in the
Table, under the headinf 
“Teachers' Constituencies" 
against the entry “Madras 
South (Teachers)” in column
1, for the words “Madras 
City, and the Chingieput” oc­
curring in column 2, the 
words “Madras, Chingieput** 
be substituted. •

The motion was adopted.

Dr. Ambedkar: Sir, I accept amend­
ment No. 2 on List No. 2 (Madras 
Council Order) moved by Shri Kesave 
Rao.

Mr. Depaty-Speaker: The question
is:

That the following modifications be 
made in the Delimitation of Council 
Constituencies (Madras) Order, 1991 
laid on the Table on the 20th Sep­
tember, 1951, namely: —

That in the Table, in column 2, 
after the words “Malabar and 
South Kanara Districts” wherever 
they occur, the following be ad­
ded, namely: —

“and the West Coast Islands 
of Minicoy, Laccadives and 
Amindivis’*.

The motion was adopted.

Mr. Deputy-Speaker: The Presi­
dent’s order reJaling to the Dclimita^ 
tion of Council ConstHuencies
(Madras) stands modified to the extent 
of the two ameridments accepted by 
the House.
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U t t a r  P radesh  O rd er

Dr. Ambedkar: I am accepting 
amendment No. 1, Parts (1) and (2), 
second alternatives, by Babu Gopinath 
Singh. It provides for continuity and 
hence I am accepting it.

Mr. Deputy-Speaker: Tlie question 
is: .

That the following modiflcations be 
made in the Delimttation Council 
Constituencies (Uttar 
1951, laid on the Table on the 20th 
September, 1951, namely: —

(1) (i) That in the Table, under 
the heading “ Graduates Con­
stituencies” . against toe entry 
"Uttar Pradesh W est ^ (G ra­
duates)”  in column 1, for all 
the words occurring in column
2, the words “ Meerut, A ^ a . 
Jhansi, Allahabad and Fai- 
zabad Divisions*’ be substi­
tuted.
(\\) That in the Tnble under 
tbf» h^f^dinej Con-
stUuencie?” a<^ainst the e^try 
“ Uttar Pradesh^ East (Gra- 
dilates)” in column 1, for all 
the words occurring in co­
lumn 2, the words Rohil-

• khand, Kumaun. Lucknow,
Bf^nnras and rtor?^Vhpur D ivi­
sions” be substituted.

(2) (\) Thfit in T^>ble. under
the hf»f»din^ “ T^aohfrs* Consti­
tuencies” . a?»inst the entry 
“ Uttar PradP5?h West (Tea­
chers)”  in column 1. for all
the words occurring in 
column 2, the words “ Meerut, 
A^ r̂a, Jhansi. Allahnbad and 
Faizabad Divisions”  be 
substituted.
(ii) That in the T^ble under 

th« h'^adin*  ̂ “ Te«t:heri’ Con- 
lencif*®”  the entry

“ TTHof Pro ^̂ *̂ h FiP«?t (Tea- 
in 1. f'^r all

fv̂ f» n̂ <̂ '>lumn
9 the “ RoV*’ ivhand,

T ‘W’5»̂‘>firas
Visions” be

Fubstituted- 
The motion was adopted.

Dr. Awbe<1kar: T am nrf>narr»d to 
iccent ^me’̂ dment No. 2 in IJst No. 2 
mnvM by Dr. C B. to the
Dolimit^it’on Cmij'v '1 r  'VistUuencicr,
(Uttar Pradesh) 1951.

Mr. Def»uly-3t»«*k<'t: The <iue.sti©n
is:

ttiade in the of Council

Constituencies (Uttar Pradesh) Order, 
1951, laid on the Table on the* 20th 
September, 1951, nam ely: —

(1) That in the Table, under the 
heading “Local Authorities^ 
Constituencies” , against the 
entry “ Uttar Pradesh, North 
East (Local A uthorities)”  1% 
column 1, for the word “ Shah- 
jahanpur” occurring in 
column 2, the word “ Budaun*' 
be substituted.'

(2) That in the Table, under the 
’ heading “ Local Authorities’

Constituencies” , against the 
entry “ Uttar Pradesh Cen­
tral (Local Authorities)”  in 
column 1, for the word 
“ Budaun”  occurring in 
column 2, the word “ Shah- 
jahanpur” be substituted.

The motion was adopted.
The other amendments to the order 

were, by leave, withdrawn.
Mr. Deputy-Speaker: The Presi­

dent’s Order relating to the Delimita­
tion o f Council Constituencies (Uttar 
Pradesh) stands amended b /  the 
amendments adopted by the Hoiise, 
which stood in the names o f Babu 
Gopinath Singh and Dr. C. D. Pande.

W est  B en g al  O rd er

Dr. Ambedkar: I accept amendment 
No. 2 in List No. 2, standing in the 
blames of Messrs. Samanta and Abdus 
Sattar, to the Delimitation of Council 
Constituencies (West Bengal) Order, 
1951.

Shrl Chattopadhyay (West Bengal): 
In viow  of the airreement reached T 
beg leave of the House to withdraw 
my amendment. But before you put 
the motion to the House I have a 
doubt to be clarified, which relates to 
the case o f nominated members of 
local authorUies. It has never been 
tb '̂ desire this Parliament or the 
Conf^tiluent Assembly that nominated 
members should h iv e  any right to 
vote in Ibe matter o f elections to 
Councils. Wn have provided in the Con­
stitution that nominated members 
o f the U'^ner Houses in the Centre as 
well MS States should have no right 
to vote for ti^e eled ion  of the Presi­
dent In tbis consUtuency under dls- 
cus'ji'^n tv.f>rc as mr>ny ns two 
mup V 'of, wilb a lolnl strength o f 
9,1 ;vb'-> nil nominated

tb^v if̂ pt t̂ -\A 'pi^bt of vote in the 
rn^itt^r of pVrtfon to the Council I 
tbink iĥ  ^r^unoil in tht? State o f 

1*ec'‘”oc s'^mething like a 
farre bcranse the members of the
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Couri«ill elided by nominated mem­
bers will stand on a par with tbo repre­
sentatives sent by elected members. 
It was never the desire of Parliament 
nor the Constituent Assembly that 
nominated members of local bodies 
should have any right to vote in the 
matter of election of the President or 
in the matter of election to the Coun­
cils. It is due to oversight that a mis­
take of so grave character has c.n*pt 
in and I would like to know whether 
anything could be done to remedy 
the mistake.

Dr. Ambedkar: 1 see the signifi­
cance of the point raised by my hon. 
friend but the difficulty is a constitu­
tional difficulty. The Constitution 
does not make any distinction bet­
ween nominated members and elected 
members. Although I agree with my 
friend that it was not the intention 
of the Constituent Assembly to per  ̂
init nominated members to take 
part in the election, as this matter 
was not brought to the attention of 
the Constituent -Assembly  ̂ it is now 
impossible for us to do anything un­
less by amending the Constitution, 
which is of course an impossible pro­
position. *

Shri Chattopadhyay: May I know
whether the State Government could 
do something to debar such members 
from being voters in the election and 
whether the State Government even 
at this stage could do away with 
their membership by an executive 
order?

Dr. Ambedkar: It is of course quite 
open to the local Assembly to pass 
another Municipal Act making the 
whole of the Municipality wholly 
elected, before the election takes 
place so that the difficulty raised by 
my friend can be obviated. But there 
is nothing which this Parliament can 
do in this matter.

Shri Chattopadhyay: May I know
whether the Law Ministry is going 
to instruct the State Government to 
this efTect? ^

Dr. Ambedkar: I suppose it would
be for the Prime Minister to take this 
point into consideration and to in­
form the Ministry if he thinks that it 
is desirable that the nominated memr 
bers should not take part in the elec­
tion.

Sfarl Chatiopadbyay: May I have
the opinion of the Prime Minister in 
this matter?

The Prime Minister (Shri lawabar- 
lal Nehru): I am s">:t v  I have not
quite followed the argument.. . .

Dr. Ambedkar: The point, if I may 
tell the Prime Minister, is this, that 
there are certain Municipalities la  
West Bengal where a large number 
of the membership of the Municipa­
lity is by reason of nomination..........

Sbri Sondbi (Punjab): In Punjab*
also.

Dr. Ambedkar: In Punjab also. la  
our Constitution, when we considered 
the queation of the constitution ot 
the Upper Chamber we merely used 
the general expression ‘'members of 
the municipality” without making it »  
qualification **elected members^, Th^ 
question has arisen whether it is de» 
sirable that the nominated member® 
of the municipality should also take 
part in the election of members to the- 
Upper Chamber)!. The answer I gave; 
was that although it is not possible 
for us to do anything by reason oC 
the fact that we have got this consti­
tutional provision, still, as municipa­
lities are a subject for the States it 
would be possible for the State Go^ 
vernments to modify their Municipal 
Acts so as to eliminate the nomina­
ted members from the Municipalities. 
The question put to me was whether 
the Central Government could do 
anything. I said the .only answer 
that I could suggest was that per­
haps the Prime Minister, if he so* 
‘thought fit, might instruct the Chief 
Ministers of West Bengal or Punjal> 
that this anomaly may be eliminated..

The Minister of Home Affairs (Shri 
Rajagopalaebari): What the Law Mi­
nister means is that they may be eli­
minated from the Council—they can*- 
not eliminate them from t h ^  funo^ 
tions under the Constitution.

Dr. Ambedkar: No, no.
Mr. Deputy>Speaker: So long as

they are members of municipalities^ 
nominated members, under the Con­
stitution, are entitled to vote. The 
suggestion is not, that the Constitu­
tion ma'y be modified overnight—the 
suggestion is, that if they modify the 
existing law relating to municipalities^ 
dissolving all the existing municipa­
lities, and before the election takes: 
place, allow all i)ie seats to be filled 
by election, therj it would meet the 
purpose. But are we making sugges­
tions now on the floor of the House*, 
as to whaVought to be done? Let u» 
proceed. We very little time
left. Tho. nriiU:t in hand the 
Delimitation of Constituencies^ Orders*
I do not think wo .should troublo the 
hon. Prime ?»1ini,s<er uale.̂ s He wantj  ̂
to do it hirnficlf. Let us proceed witĴ  

]v?i;lli;v]atL' work before us.



MotioM re Delimitation of 11 OCTOBER 1951 Constituencies Orders. 1951 4«S0en

to self-governing bodies m  West Ben 
gal.

ShrlKMnirth: Wa. the discuBsion
■j legitiiftate, Su?

r 6 , « s r s r . r 4 3
lendment to the vote of the House, 

rbe (juestlon Is-

September* 1951, namely.
That in the Table, under the 

heading “Local AuthorltlcB Con- 
?tUuen?ie8” for th« ««^?„th oS :

(Local Authorities)” in column 1, 
onrt all the entries occurring 
against them in columns 2 aw ^^ 
the following be substituted.
namely:—

1

Burdwfin D M  Burdwan
■ton North (Loo^l excluding the diJtf,
Authorities). lots of H o o h ly

and Howrah*

The motion was adopted.
Mr. Dep«ty-8peaker: To this extent 

the President’s Order stands modi­
fied.

Now Shrl Chattopadhyay wants 
leave to withdraw his amendment.
The amendment was, by leave, with­

drawn.
M ysore O rder

Mr., Depnty-Speaker: We have the
mendment in List No. 1.

Shrl Shankaralya (Mysore); Before 
t is put to the vote of the House I 

^ould like to suggest to the hon. Mi- 
tiister to consider tiiat Instead of de­
leting the word “ Rfivc?nue” as it stands 
in colimin 2. Jt may be allowed to 
rernnin by piiltini? it within braokots; 
the ofTect will bo. the same. Removing 
the word or putting it in brackets 
will practically mean the same thing. 
By putting it in brackets it will be 
tnore clear and •authentic.

Dr. AmbedOkar: This is a purely ad­
ministrative matter and we are acting 
upon the advice received from the 
Mysore Government that if the word 
“ Revenue”  is retained there might be 
some complications or mistakes ari­
sing. In view of that I must,support 
this amendment.

Mr. Dcputy-Spcaker: The question
is;

That the following modification be 
made in the Delimitation of Council 
Constituencies (Mysore) Order, 1951, 
laid on the Table on the 20th Sep­
tember, 1951, namely: —

That in the Table, the word
“Revenue” wherever it occurs,
be omitted.

The motion was adopted.

Mr. Deputy-Speaker: To this extent
the President’s Order stands moaukd.

The Council Constituencies Orders 
are over. The House will now pro­
ceed to the consideration of amend­
ments relating to Parliamentary and 
Assembly Constituencies.

Dr. Ambedkar: We are now taking 
Amendment Orders. The President 
himself harf* issued certain Amending 
Orders and there are amendments to 
these Amending Orders.

Parllftmentary and Assembly Coa- 
stituencies

Bombay (A mendment) O rder

Dr. Ambedkar: I accept amendments 
Nos. 2 and 3 in List No. 2. Ail the 
others are going to be withdrawn.

Mr. Deputy-Speaker: The question
is;

(!) That in the Delimitation of 
Parliamentary and Assembly Consti­
tuencies (Bombay) (Amendment) 
Order. 1951, after item No. 2. the fol­
lowing new item No. 2A. be inserted, 
namely: —

*‘2A. In Table A.—Parliamentary 
Constituencies of the said Order,—

(i) against the entry “ Ahmed- 
nagar North” in column 1, the 
words “Nandgaon Municipal 
Area” in column 2, shall be 
omitted; and

(ii) a^^oinst the entry *'Nasik 
Central”  in column 1, the 
words “ Nandgaon Municipal 
Area and” in column 2. shall 
be omitted.”
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fll) That In the Delimitation of 
Parliamentary and Assembly Constlr 
iuencies (Bombay) (Amendment) 
Order, 1951, after item No. 3, the fol­
lowing new item No. 3A be inserted, 
namely:

**3A. In Table B.—Assembly Con- 
ttituencies of the said Order,—

(i) against the entry “North Ma- 
legaon" m column 1, for the 
existing entry in column 2, 
the following entry shall be 
substituted, namely:— 

‘Maletraon Municipal Area and 
Malegaon Taluka excluding 
such of the villages as are 
specified in item (36) of 
the Appendix.’ ;

<il) against the entry "South 
Malegaon-North Nandgaon” 
in column 1, for the existing 
entry in column 2, the follow­
ing entry shall be substitu­
ted, namely:—

^Such of the villages of Male­
gaon Taluka as are speci­
fied in item (36) of the Ap­
pendix; and Nandgaon 
taluka (excluding such of 
the villages as are speci­
fied in item (35) of the 
Appendix).*; and

(iii) agamst the entry "Yeola- 
Nandgaon” in column I, the 
words “Nandgaon Municipal 
Area*’ in column 2, shall be 
omitted.*’

The motion was adopted.
Mr. Depttty-Speaker: To this extent 

Ihe Presidtent’s Order stands mcdified.
Have the other hon. Members who 

have tabled other amenrlments the 
leave of the House to withdraw them?
The amendments were, by le^ve, with­

drawn.
Mr. Deputy-Speaker: The Presi­

dent’s Amendment order relating to 
Bombay was modified to the extent 
of the amendments .accepted by the 
House.
M a d h ya  P rad esh  (A m e n d m e n t ) O r d e r  

Dr. Ambedkar: Sir, I move amendr 
ment No. 1 in list No. 1 and amend­
ment No. 3 in list No. 3.

Amendment made:
That the followinsf modification be 

made in the Delimitation of Parlia­
mentary and Assembly Constituencies 
(Madhya Prndesh) (Amendment) 
Order. ID51 laid on the Tnble on the 
20th September. 1951 namely:—

That in sub-para, (i) of para. 3 of 
the Order, for the words “Ordnance 
Factory; Khamaria, Gun Carriage

Factory” the words “Ordnance Fac­
tory Khamaria, Gun Carriage Fac­
tory Estate,”  be substituted.

— {Dr. Ambedkarl
Further amendment made:
That the following modification be 

made in the Delimitation of Parlia­
mentary and Assembly Constituencies 
(Madhya Pradesh) (Amendment) 
Order, 1951 laid on the Table on the 
20th September, 1951, namely; —

That at page 1, after para. 3(i) of 
the Order, the following new sub­
paras. (ia) and (ib) be inserted, 
namely:-—

‘(ia) against the entry ‘ ‘NaspurF* 
in column 1, for the existinf 
entry In column 2 the follow­
ing entry shall be substitu­
ted:— '

•‘Ward No. 1 including villaget 
Somalwada Chichabhuwan. 
Ajni, Wards Nos. 2 to 4, 7, 
37 and 38 and Ward No. 30 
including villages Borgaon, 
Hazaripahad and Dhaba, 
Wards Nos. 40, 41 includ­
ing villages Kachimeth and 
Sonegapn Sim and Ward 
No. 42 including villaget 
JaiUla, Bhamti, Sonegaoa 
(Bazar), Khamla, Takall 
Sim, Parsodi and Shiwan- 
gaon of Nagpur City of 
Nagpur tehsil.’ ;̂

(ib) against the entry *‘Nagpur 
IV ’ in column I, for the exia- 
ting entry in column 2 the 
following entry shall be tul>- 
•tituted: —

'*Ward No. 8 including villages 
Babulkheda Sakardara, Ma- 
newada, Chikhali Khurd, 
Ward No. 10 including vil­
lages Harpur, Dighori, Bid- 
peth and Wathoda, Ward 
No. 22 including villagea 
Hiwari, Pardi, Bhandewadit 
Chikhali (Dteosthan), Puna-

8ur and Bharatwada, Wards 
ros. 23 and 24 including 
vUlages Kalamna. Wanjara 

and Wanzari, Wards Nos. 
29 to 32, Ward No. 33 iiv 
eluding Nari. Ward No. 34 
including Takali (Big) and 
Gorewarda, Ward N o. .35 in­
cluding villages Nara, In- 
dora and Mankapur and 
Ward No. 36 of the NaRour 
City and Nagour R I.C 
(excludine; patwari circles 
Nos. 1 and 10 to 12) of the 
Nagpur tehsil.” ;’.

—[Dr. AmhedharJ
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Mr. Deputy-Speaket: Are the other 

amendments withdrawn by leave of 
the House?
The amendments were, by leave, with­

drawn,
Mr. Deputy-Speaker: The Presi­

dent's Amendment Order relating \io 
Madhya Pradesh stands modified to 
the extent of the amendmexxts accepted 
by the House.

M a d ras  (A m e n d m e n t ) O rdew ,
Amendment made:
That the following modification be 

made in the Delimitation of Parlia­
mentary and Assembly Constituencies 
(Madras) (Amendment) Order, 1951 
laid on the Table on the 20th Septem­
ber, 1951, namely; —

(®9)—‘Villages comprising the flrka 
of Vanlyambadi In Tirupat- 
tur taluk”—for the words 
" p d  Chlnnakallupalli” occur- 

fit the end, the words 
“Chinnakallupalli and De- 
vasthanam*» be substituted.’

—[Dr. An>,ledkar]
Further amendment made:

mentary and Assembly Constituencies 
(Madras) (Amendment) Order, 1951 
]*Idj>n the Table on the 20th Sep­
tember, 1951, namely:— ^

1. That at page 1, In para. 2(b), in 
the proposed Explanation, for the 
words "area comprising the villages” 
the word “areas”  be substituted.

said Order the, following be substitu­
ted, namely :—

“5. In item (23) of the Appendix 
Order, for the words 

^ v a lu r  part, Pothuravuthampatti, 
Manapparai"’ the words "Manapparai 
panchayar’ shall be substituted.**

3. That in para 6,—
(1) in item (2) of the Schedule, 

for the words “PitaH, Sirima- 
midi and Gollagandi’ ’ the 
words “Pitali and Sirima- 
midi” be substituted;

(ii) in item (14) of the Sche­
dule, after the words “Ven- 
kampela near Ramavaram’* 
the word ''Ra'aiavaram**, be 
inserted;

(lii) in item (21) of the Scher 
dule, after the word **Dera- 
san/’ the word “Pydibhima- 
var̂ im** be inserted;

(iv) in item (63) of the Sche­
dule, after the words “Kop- 
pedu Kapula Kandriga,** the 
word ‘"Agaram," be inserted;

(v) in item (BO) of the Schedule, 
for the word “KaVlupattl” 
where it occurs for the 
second time, the word “Sethu-

* patti*' be substituted.
(vi) in item (87) of the Schedule,, 

for the word '‘Aruppukkot- 
tai” the words “Aruppukkot- 
tal Municipality’’ be substi­
tuted;

(vii) in item (93) of the Sche­
dule, for the words and bra­
ckets ‘‘Devakottai Rural (Era- 
vaseri)” the words and bra­
ckets '‘Devakottai ?lunicipa- 
lity, Eravaseri (Rural)” be 
substituted; and

(viii) in item (95) of the Sche­
dule, for the words and bra­
ckets “Kepparpatnam (Mana- 
mathurai Panchayat Board)” 
the words “ Kepnarpatnam, 
Manamadurai Panchayat” be 
substituted.

— [Dr. AnibedkarJ
Mr. Deputy-Sf»eaker: The Presi­

dent’s Amendment Order relating to 
Madras stands modified to the extent 
of the amendments accepted by the 
House.

U t t a r  P radesh  (A m e n d m e n t ) O r d e r

Pandit Ktmzm (Uttar Pradesh): It 
is not enough that an order making 
changes by the President is laid before 
the House, nor is it enough that my 
hon. friend Dr. Ambedkar should pro­
pose further changes in them. We 
should like ô know why these changes 
have become necessary. The consti­
tuencies were demarcated by a com­
mittee appointed under the Represen­
tation of the PeoDle Act, 1950. The 
order of the President embodying the 
suggestions of the Committee as ap­
proved by the Election Commission 
and the Governor was amended in 
June last in this How is it
that further change's in it have be­
come necessary? We cannot take the 
thing as a matter of course. Some­
body on behalf of Gov^^rnmont Should 
explain to us whv the changes now 
suggested are going to be made. 
Another thin{? that I should like to 
know is on who.se Insistence these 
changes are br'in.;? made: at the iii- 
stance of the State Government or of 
the Election Commission or the Home 
Minister or the Law Minister? We 
should be given this information 
before being asked to make any am­
endments in the Delimitation Order as
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accepted by Parliament in June last. 
As I havtf said already, the constitu­
encies were delimited with care. The 
suggestions made by the committee 
that I have spoken of were scrutinised 
by the Election Commission and again 
by Government with the aid of the 
interested Members of Parliament. 
How is it that in about three or four 
months’ time further changes have 
become necessary? Are they being 
made because the various parts of a 
constituency perhaps formerly were 
not contiguous or for any such reason 
or merely to suit the convenience of 
any individual or group or community 
or party? This is a vital matter. The 
constituencies as demarcated I think 
gave general satisfaction and we 
ought to be careful therefore in 
m&ing changes in them. If my hon. 
friend the Law Minister tells me the 
precise reasons why the changes in 
the case of Parliamentary and As­
sembly constituencies of U.P. have 
become necessary, it will be possible 
for us to decide whether we should 
vote with him or against him. but at 
present we are just helpless. We do 
not know what to do.

Dr. Ambedkar: I have no reason to 
comt>lain against my hon. friend* 
Pandit Hirdfeiy Nath Kunzru for rais­
ing the point which he has raised, for 
undoubtedly every one of us should 
be very careful against permitting any 
kind of political gerrymandering in 
the making up of constituencies, and 
if there was any suspicion that any 
particular party was manoeuvring to 
change a constituency which, has 
already been prescribed by the Pre­
sident and approved by the House it 
is a legitimate matter to be raised on 
the floor of the House. But I would 
like to tell my hon. friend that so far 
as my information and knowledge go 
there is in this amendment not the 
slightest evidence of any kind of gerry­
mandering. The amendments which 1 
have sought to . make consist only of 
two things. One is to rectify errors 
which have crept in by some kind of 
Inadvertence. Some tham which 
ought to have been mentioned has not 
been mentioned in the appropriate 
place and some o^hcr thana cr some 
other place has bt^n mentioned in its 
place. The second tb*n" is that it 
has been discovered that in some of  ̂
these cases where continuity was pos-’ 
sible, somehow by soiTie mistake the 
principle of contiguity has been lost 
by the inadvertent mixtu»-e of .some 
thanns from  on<̂  cr;n-ti1u'' v y to an­
other and an attempt Is made in this 
a*mendment to remove thes« two 
errors, i.e. mistakes of a topogranhi- 
cal kind and secondly mistakes which 
brought about a certain amount of 
discontiguity.

Pandit Kunzru: May I ask my hon. 
friend whether he is saying this with 
reference to his Qwm amendment or 
with regard to the amendments in the 
President’s Order? If he is saying 
this with reference to the President^ 
Order, then I should like him to turn 
to the changes proposed in the Garh- 
wal constituency and tell me where 
the question of restoring contiguity 
exists. There is contiguity between 
the various parts of the constituency 
suggested. I know it is .very difficult 
for him to deal with this local mat­
ter, but I mention it only in order to 
point out to him that the changes 
suggested are not due entirely to the 
reasons mentioned by him.

Dr. Ambedkar: May I continue, Sir?'
You will remember that last time 

when the President’s Order with re­
gard to delimitation was passed by 
this House, out of caution I moved ¥ 
motion tiiat the Speaker of the House 
should be given power to make such 
changes as it may be found necessary 
in order to remove certain errors.

Shri Kamath: Verbal errors, verbal 
amendments.

10 A.M.
Dr. Ambedkar: Verbal, minors con* 

sequential or incidental—I think those 
were the words which were used. I 
was very careful to make the propo­
sition as broad as I possibly could 
make for the simple reason that the 
House -will remember that wt car­
ried the motion approving the orders 
of the President in great hurry and 
after great bustle and meetings, fur­
ther meetings and further meetings.

Notwithstanding that it has been 
discovered that even we were not In 
a position to advise the Speaker with 
regard to the errors that had crept 
in. Some errors, therefore, had, re­
mained and we thought this was the 
proper occasion to make some provi­
sion in -order to eliminate the errors 
thfft still remained, nolwithstanding 
the scrutiny of the Local Govern­

' ments. the scrutiny of the Lnw Ministry 
and the scrutiny of tho Sneaker. T do 
not think my hon. friend Pandit 
Kunzru will po to the length of say­
ing that simply becnusc we hnve at 
one tim<> p?̂ <;5:r>d the Orders as Issued 
by the President, we should not take 
any further oc'pas’on to remove any 
errors that may still be remaining In 
the Orders.

With reifard to the partunlar con- 
stitue»7ry to he ref he
was good enouj?h to su,TSO:;t that I ♦
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[Dr. Ambedkar]

jnyself by my knowledge or In­
formation was not in a position to 
give a correct answer whetJier a par­
ticular constituency was contiguous 
with the amendment that we are mak­
ing in this Delimitation Order. We 
have to depend upon the Local Go­
vernment on this matter. As he will 
remember 1 took particular care to 
call a meeting of the members of the 
Uttar Pradesh Delimitation Commit­
tee to aid and advise me on the 
grounds which were alleged for mak­
ing these changes in the Uttar Pra­
desh , Delimitation Orders, namely 

I correcting p-rrors and making conti­
guity more possible than it was, but 
unfortunately he could not come to 
that meeting. He was the President 
of the Uttar Pradesh Delimitation 
Committee and if notwithstanding the 

. advice that has been given to us he 
Still contends that some things have 
been done which do not produce con- 
Uguity, all that I cdn say I* that me 
fault must lay on his shoulders, for 
ne did not come to the meeting to ad­
vise me as to whether what I was 
doing was correct or not.

! Pandit Ktmzm:
 ̂notice. Sir. I received no such

 ̂ Dr. ^ b ed k a r : I think I did send
'a  message to my hon. friend. My 
fhon. friend sent it to me back witn 

a note that with regard to certain 
amendments that I was accepting from 
Mr. Oopinath, he was perfectly pre­
pared to stipport that amendment.

Pandit Kansrn: I was consulted
only with regard to .. . .

Dr. Ambedkar; He was more in­
terested in the Press Bill . , .

Pandit Kunim: ...suggestions made 
by the Committee appointed by the 
Speaker imder the Representation of 
People Act, 1950 so far as the liOgis- 
lative Council constituencies went and 
I gave my reply with regard to them.

As regards the other changes if the 
U.P. Government has informed the 
Central Government of the reason for 
proposing them, why should my hon. 
friend Dr Ambedkar not place those 
reasons before the House?

Shrl T N. Singh ^Uttar Pradesh). 
If I may be permitted as a Member 
of the Delimitation Committee, to 
speak. I should like to say that the 
changes proposed in this notification 
and as moved by the hon. the Law Mi­
nister are not exactly consequential 
or incidental. I have tried to go care- 
lully into the various changes that

are being proposed. Take, for in^ 
tance, the Benaras District with which 
I am fully acquainted. I do not know 
for what reason another pargana, has 
been added, which means an increase 
in the number of voters. In regard 
to Garhwal. I do not know why Cha- 
moli is being shunted about like this.

The Minister of State for Finance 
(Shri Tyagl): Which one is it?

Shri T. N. Singh: It ?s not Dehra 
Dun: it is Garhwal.

Shri Tyagi: I am equally interested.
Shri T. N. Singh: Similarly with

regard to Kanpur—Farukhabad Gene­
ral Constituencies, the changes pro­
posed do require careful looking into.

After having gone into all these 
questions in detail I think it will be 
unfair to the House if it is not allow­
ed to go into all the various aspects 
of the question. I would in this con­
nection like to tell the House that 
under the guidance of our Chairmfan 
we went into the question in every 
detail, we went into Uie denvi!<*{iii >n 
of every village, every patwari’s 
circle and devoted a lot of time to it  
I would therefore like to know whe­
ther this amendment has been brought 
because the Delimitation Committee 
has in any way slurred over facts 
with the result that there is no con­
tiguity or fair distribution of voters 
as between constituencies. I can un­
derstand a clerical error, like a pa^ 
v/ari's c ’i/ie not mentioned, or
a village having been overlooked. All 
these would have iustifled a change 
being made.

But the changes that are now being 
propose'i are by no means merely 
cunsequential or incidental. If it were 
only so. I am sure it need not have 
been brought before the Parliament 
The very fact that we are being asked 
to consider them shows that there 
are certain major changes.

I therefore suggest that the Mem­
bers of the Delimitation Committee 
and others who are interested in it 
should at least get an opportunity to 
study these changes on the map. We 
should also be supplied with all lite­
rature as we have not brought those 
supnl^ed to us. We will then have an 
opoortiinity to convince each other. 
Bi/t just at present I find it really 
verv difBcult to suoport the amend­
ment being in the dark and w’ithout 
knowing what It really means.

Dr. Ambedkar: The position is this 
in re'Tard to the first amendment 
namely: That at page 1. in para. 2 (il), 
after the words **bnt including 
Mohammad!,”  the words "Aiwa
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Piparia” inserted. There is a place 
which is called Atwa Piparia which 
is not mentioned in the orit-inal order 
at all. That means t!ie citizoiis of India 
who are residing in Atwa Piparia 
will not be entitled to take part in the 
election at all, because they do not 
form  part of that particular consti­
tuency. In order to rectify this mis­
take, it has been proposed that this 
addition should be made. Now when 
Uiis addition is made certain conse­
quential amendments also have to be 
made in the other constituencies in 
order to bring them in line with the 
rules laid down in our Constitution 
that every constituency must have a 
certain number of votins strength and 
tbe representation distributed accord­
ingly.

The m^in amendment there, as I am 
advised now, is only in regard to this 
Atwa Paparia. The rest of them are 
merely consequential. They have no 
substance except for the fact that 
they must be made if we accept the 
first amendment, namely to add ‘‘Atwa 
Piparia**. I think hon. Members will 
realize that the first amendment is 
absolutely essential beca\ise we cannot 
omit any particular part from any 
particular constituency. If we add 
something to that constituency and 
that constituency becomes bigger than 
the constituency contemplated for giv­
ing one single member, then obvious­
ly other changes must also be made. 
I am only explaining to my hon. 
friend that there is no catch in it at 
all.

8hri T. N. Singh: What about other 
places. There are also other consti­
tuencies in which radical changes ap­
pear, at least to me, to have been 
made. For instance, against Banaras 
it is “Sheopur pargana and Dehat 
Amanat pargana excluding the Muni­
cipality and Cantonment of Banaras” . 
Again, take item (v) : **Jalhupur, Sul- 
tanipur and Katehar parganas of Ba­
naras tahsil” . Formerly I think It 
was ^only Sultanipur and Katehar par­
ganas. You have added one full par­
gana. I want to know what is the 
reason for this change.

Mr. Depaty-Speaken I will now put 
it to the House.

The question Is:

That the following modifications be 
made in the Delimitation of Parlia­
mentary and Assembly Constituencies 
fUftar Pradesh) (Amendment) Order, 
1051 laid on the Table on the 20th 
September. 1951, namely:

(1) That at page 1, in para. 2 (11), 
after the words “ but fncluding 
Mohammadi/* the w ords 
“ Atwa Piparia/* be inserted.

(2) That at page 1, in para. 2 Oii), 
after the bracket and words^ 
“ (excluding Mohammadi,** 
the words “ Atwa Piparia,** be 
inserted.

(3) That at page 2, in para. 3 (1), 
in the Tfirt>le for the entry 
(North) cum Chamoli (East)*̂  
in column 1, the follow i^ 
entry be substituted; nameljr:*

‘Taurl (South) cum CHiamoli 
(East)”

(4) That at page 2, after para. $ 
(ill), the following new sub­
para. be inserted, namely:—

•'(ilia) for the entries •'Mohan^ 
di (West)” and ‘‘Mohamdl 
(East)** in column 1, and 

for the entries against 
them in column 2, the fol­
lowing entries be substitu­
ted namely:—

Hohmn^adi
tWeet)

MohammAdi
(East)

MohnrainadI, Atwa 
Piparia Mngadpur 
and pAHgAWATi par­
ganas of Mohsm- 
m%di tahail.

tahaii
(exoluudJng Moham. 
madi Atwa Piparia, 
Magadpur and Pas- 
gawan Pargaoaa.

The motion was adopted.
Mr. D^ty-Speaker: The Presi-

♦S* Dellmlta-tion of Parliamentary and AasemblT 
(Uttar Pradesh) sUnds 

modified to the extent of the 
ment accepted by the House.

PaadU Koiorn: May I know wh®. 
n ?  I? regard to the
Jrfth Y® also or ohlymth regard to the changes in the 
Parliamentary constituencies?

Dr. Ambedkar: It covers both,
Mr. Depntyjlpeaker We have done 

fa resoert of the Council
*2 respect of the Partla- 

mentan^ and Assembly conRtftuendef. 
Now there are no more motions.

I wit a quea. 
•bmu^ooe of the Anembly eonatltu.
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Mr. Deputy-Speaker: The matter is 
over ncMv.

‘ 'Paadlt Kunzni: Alter considering
the matter we have said that one 
constituency should be a two-mftinber 
constituency. But the UP. Govern­
ment have changed that now. Why 
has that become necessary? Have they 
found that the proportion oi the 
scheduled caste voters in the consu- 
tuency as proposed by them will be 
higher than in the constituency as 
proposed by the Speaker s Committee.

Dr. Ambedkar: I have no informa­
tion that they have made any such 
change.

BUSINESS OF THE HOUSE
Mr. Depaty-Speakor: The hpn. the 

Prime Minister will make a^statement 
regarding the work before the House 
and the holidays.

The Prhne Minister and the Leader 
of the House (Shri Jawahatlal 
Nehru): Tomorrow I believe, has been 
notified as a holiday in our list of 
holidays on account of the tenth day 
of Mohurrum. But I understand that 
the moon did not behave according to 
the prescribed dale and the tenth day 
has been calculated to be the day af­
ter tomorrow and not tomorrow, ana 
in fact that the Chief Commissioner 
of Delhi has declared day after tomor­
row as a holiday on account of Mohur­
rum. I would suggest therefore that 
this House too may ob .serve day after 
tom orroW i and not tomorrow, ®
holiday on account of Mohurrum— 
that means, sitting tomorrow and not 
the day after.

Shri Kamath (Madhya Pradesh): 
Will the session end tomorrow?

Sliri Jawaharlal Nehra: I cannot
say that.

Mr. Deputy-Spcaker: There is so 
much o f  w o r k  on the order paper^

Shri Jawaharlal Nelirul Let Us meet
tomorrow. We do not meet day after 
tomorrow. But we may have to meet 
the day after that, p«issibly on Sun­
day,

Pandit Kunzm (TJttar Pradesh): 
Why on Sunday? Why t£bi on Mon­
day?

ShH lawahArtal Nebru: W« can
consider that Why not Sunday and 
Monday?

Paatfll KQBtnu Our orivileRes 
ing those of Brltiah Houaa of

Commons, and as the British House 
of Commons does not meet on Sun­
days, we have every right not to 
meet on a Sunday.

Shri Jawaharlal Nehru: The House 
of Commons, on the other hand, meets 
on the Mohurrum day.

Pandit Kunzni: If the hon. the Lea­
der of the House has the courage to 
make that suggestion, let us meet on 
Mohurrum day.

Shri Jawahltrlal Ncliru: I am going
to show the courage "by asking the 
House to meet on Sunday.

Pandit Kunzru: That is against our 
privileges.

Shri Kamath: May I suggest that 
Instead of meeting. on Sunday we 
might observe Mohurrum festival by 
meeting and working harder in the 
service of the nation. Just as we did 
on the occasion of Vlnayaka Chatur 
thi and Anant Chaturdasi?

Mr. Deputy-Speaker: We need not 
have a discussion on this matter. To­
morrow will be a working day. Though 
the 12th was originally notified as a 
holiday, Parliament will meet tomor­
row, The holiday will be transferred 
to day after tomorrow.

There is so much of work put down 
on the order paper, and if the Gov­
ernment wants to continue the work, 
certainly we can sit on Monday and 
Tuesday also.

So far as Sunday is concerned, nor- 
mall3’ I am against sitting on Sundays. 
But we will consider that matter ac­
cording to the nature of the work, 
later on.'

The House will now proceed with 
the Industries Bill.

Dr. Ambedlcar ros« —
Mr. Deputy-Speaker: The hon.

Minister might make his slatemeiit in 
the afternoon.

Dr. Ambedkar: After this Bill?̂
Mr. Deputy-Speaker. At about six 

o’clock.

Dr. Ambedkar: It was first nrrang- 
ed between you and me and the Prime 
Minister that I should make a state­
ment on the 6th. As certain part of the 
business was not finished on the 6th it 
was definitely agreed that you would 
be pleased to suspend the rule about 
the transaction of business end allow 
me to make the statement on the lltiL 
So this is t^e time when I should 
make the statement.
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Mr. P^uty-Speaker: It is true that 
I said to M e hpn, the Law Minister 
that I will suspend the rule. Nor-  ̂
mally under rule 128, immediately 
Qfter the question hour is over any 
hon. Minister who has resigned can 
make, with the pormis.sioii of the 
Speaker, a statement in explanation 
*01 his resignation. Today I have to 
suspend ihe rule lor that purpose, and 
I am going to do it. I am orfly sug­
gesting that it may be out o(f till six 
-o’clock. That is Jill.

Dr. Ambedkar: Why not now?
Mr; Deputy-Speaker: At six o’clock 

I will hear the hon. Minister.
Dr. Ambedkar: I do not unite uiider- 

stand why my statement should be 
postponed to six o’clock.

Mr, Deputy-Speaker: Under the
rules the Speaker must Kive his con­
sent b e fo r e ^ y  hon. Minister can 
make a statement. I would like to 
know what statement the hon. Minis­
ter is going to make. Of course it in­
volves my consent. I am not disclos­
ing anything to the House v;hich is 
not provided for. I would request the 
hon. Minister to give me n copy of the 
statement and I will allow him to 
read the statement this afternoon.

Dr. Ambedkar: If that waB so, you
rould have already told me when 1 
saw you that I should hand over my 
statement to you before you give the 
permission. You did not do so.

Mr. Deputy-Speaker: There is no 
harm.

Dr. Ambedkar: I came and subse­
quently wrote a letter but so far as I 
4un concerned you did not say that I 
should furnish you with a copy of my 
statement before you come to the con­
clusion that you would permit me to 
make a statement and so far as I read 
ruje 128, I do not see that there is any 
provision therein which requires that 
a statement should be submitted to 
the Speaker before he giVes consent. 
Tlie Prime Minister had asked me for 
a copy of my statement and I have 
given him a copy of my statement. If 
you had also given me an order 
that I should submit a copy of my 
statement to you before you come to 
the conclusion whether I should make 
it or not I should have been very glad 
to do 80 but you gave me no such in* 
dication when I came to you. I felt 
the difficulty waa that under the rules 
the statement should be made Imme­
diately after the question hour and 
the Prime Minister was very keen that 
I should finish certain business which

it may not be passible for other Mem­
bers to undertake because it involves 
certain difficult matters. I agreed to 
this and then I came to you and said» 
“Will you kindly suspend the rules so 
that I may help the Prime Minister in 
getting the business throuRh” ? You 
never said that you wanted to. see a 
copy of my statement before you per­
mitted me and I see that now you 
have raised this point for the - ftrst 
time.

Pandit Kunzru: May I know whe­
ther the Chair can claim some sort of 
censorship as stated by you?

/M r. Deputy-Speaker: Yes. The kind 
of censorship which the Chair can al­
ways exercise is to avoid the matter 
which ought not to be Placed before 
the House, which is libellous, slander­
ous, irrelevant and so on and so forth* 
{ I n t e T T u p i i o n ) . Order, order. I am 
only answer mg the question which 
was put. I can certainly do so. I am 
not going to allow observations of an 
irrelevant nature and improper Htate- 
ments. I will confine m y s e l t  strictly 
to rule 128 and if an hon. Minister 
goes on making a statement on the 
floor of the House, I am entitled to 
call him to order, if I find that the 
statement Is lacking in decency or 
decorum or I otherwise regard it as 
irrelevant. I have always got the 
power. Otherwise, this rule would be 
meaningless.

So far as giving the permission to 
the hon. Minister is concerned, I agree 
he came to me. Possibly his memory 
is short, hilt he did not suggest to me 
that under the rules I can suspend the 
standing orders. I wanted to accom­
modate him and said I would allow 
him to make a statement at any time 
that he liked and I brought to his no­
tice that I can suspend the order. He 
agreed. Even now during the course 
of his statement if I do not agree and 
if I feel that a particular statement 
ought not to be made, I can certainly 
ask that portion to be erased from 
the proceedinf^s of the Hmjsc. In order 
to avoid all this, I would like to know 
what exactly the stalemtirii is. It is 

 ̂ not going beyond the rules and the 
scope of my power. .̂ I am prepared 
to allow him to make a statement 
suspending the rule, that immediately 
after the question hour the statement 
may be made. It still stands. I am 
not going behind that position and as 
it is open to me while the bun. Minis­
ter iS' making a statement, to see that 
this kind 01 matter ouitht not to be 
stated on the floor of the House» 1 
onlj asked him, now that there le



4 <545 Industries {Development 11 OCTOBER 1951 and Control) Bill 4646

[Mr. Deputy-Speaker] 
time to give a copy cf the state­
ment. I Jenrn that he has fiiven a 
copy to the Prime Mini.ster the Lea­
der of the House. But to the hands 
of the Speaker the entire DnvileRe of 
the House, the honour, the derorum 
and everything is entrusted. There­
fore there ou/?ht to be no difference ^  
lar as the Speaker is concerned in this 
matter. I am not going out ol the 
way. I am trying to exercise my 
wers without prejudice either to the 
dignity of the House or of the non. 
Members with regard to the 
oi making a statement. 1 will allow 
the hon. Minister to mate the state­
ment at Six o’clock.

glifl Kamftih: Is it not a fact that 
under the rules a Minister or a Mem­
ber may be called to order on the 
ground of irrelevance or otherwise, 
but that the statement should not be 
pre-censored?

Mr. Deputy-Speaker: That to not ^  
I think under the rules I am entitlM 
to see what is the statement that the 
hon. Minister is going to make now.

Dr. Ambedkar: I take It that you do 
not wish me to make a statement; that 
is how I interoret your niling. I am 
no longer a Minister. I am going out. 
l am not going to submit myself to 
this kind of dictation.

Pandit Kiinxru: May I know nhen 
Shri Shyama Prasad Mookerjee re­
signed if he was asked by the SpeakCT 
to be supplied with a the
statement before he made It In the 
House?

Mr. Depnty-Speaker. He had a talk 
with the hon. Speaker a i^  he t»ld 
him what he intended to state on the 
floor of the House.

All that was discussed in the House. 
The House will now proceed with the 
next business.

Pandit Kunzru: A copy of the speech
was not supplied to him.

Mr. Bcputy-Speaker: That was not 
necessary.

Shri Kamath: We have been depriv­
ed of the statement anyway.

Mr. Deputy-Speaker It was left to
him. Hon. Mi?mbers 'iro now told that 
he 1s not going to make a sUtement

INDUSTHIES

The Mlntoter 
(Shri

___JPMENT 
»L) BIIX

AND

t)ommerce and 1b\ 
0} I beir to movecl^

“That the Bill to provide for 
the development and regulation
of ceriain industries, as j.eporLed 
by the Select Committee to 
which it was re-coinmiit»*d, be 
taken into consideration*’,

Mr. Deputy-Speaker: ITon. Meir^bers 
will not carry on a talk inside the 
House while an hon. Member is speak­
ing.

Shri Mahtab: This measure has 
been before the House for the last 
about two years and a half and haa 
passed through various stages finally 
^nierging as it is now. It was first in­
troduced in the Parliament and refer* 
red to a Select Committee In March 
1949. The Select Committee report 
was submitted to the Parliament in 
February 1950. Then it was re-com­
mitted to another Select Committee in 
September last and its report is now 
here for the consideration of the 
House. I do not think any other legis­
lative measure' has been subjected to 
so much consideration and examina­
tion as this measure has been. I do not 
think any other measure has been 
before the House for so lorff a oeriod 
as this. In these circumstances no­
body can reasonably charge the Gov­
ernment that they have been hasty 
in rushing this Bill through. So 
much time and consideration had to 
be devoted to this Bill because of 
Its importance and far reaching con­
sequences.

Much criticism has b«jen made of 
this Bill by industrial interests and 

I those who speak on their behalf. I I therefore take this opnortunity to ex­
plain the principle underlying this 

I legislation. This Bill h^s its relation 
with the industrial pnMcy of the pre­
sent Government which was announc­
ed in April 1948. Governmcnt made 
it clear then that although Govern­
ment would undertake many indus­
tries themselves, they would have a 

 ̂ large f̂ eld for private enterprise. But 
: it was made plain that the private en­
i terprlse would be required to adjust 
’ itself to the national plan. The same 

policy of Government of India has 
been further elaborated by the Plan- 

i ning Commission In their report 
. which is before the House.

Those who do not want to work un­
der certain discipline which is requir­
ed for the development of the coun­
try misrepresent the Government 
efforts to bring the orivate sector un­
der planned regulation as a step to- 

awards nationsUisation. It should be 
clearly understood that regulation 

::doM not mean or neceMtrUy toad to
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nationalisation. 1 think the self-creat­
ed bogie of nationalisation of indus­
tries should have disappeared after 

the publication of the report of the 
Planning Commission. Private indus­
try is expected to play its full part in 

'the Plan for national development and 
it is from that point of view that pri- 
'VAte industry requires to be regulat- 

{ ^d. ^
Another mistaken notion is that 

;since any kind of regulation is defini­
tely a measure of interference, it will 
hinder private industry rather than, 
help it. This argument might hold 
^ood if there is unnecessary interfer­
ence in any industry. But, necessary 
interference which, in other words is 
.called Planning, will help private in­
dustry rather than hinder it. Planning 
means regulation and pjianning has 
been accepted as the i?ulding princi­
ple in the economy of every country 
in the world. The 19th century theory 

^ f Laissez faire does not exist any­
where in the world today and it is 
futile to look back to those days when 
profit was the only motive in all in­
dustrial undertakings. In the United 
Kingdom where free economy had its 
full play for more than a century, re­
gulation has been recognised long ago 
as necessary in the interests of na­
tional prosperity. I might refer to 
the Cotton Industry Re-organisation 
Act of 1939 to illustrate my point. The 
Development and Organisation of In­
dustries Act came in 1947. There 
might have been some opposition when 
measures like these were taken up ih 
the United Kingdom. But, they were, 

the whole, well received and wel- 
<;omed by the industrial sections of 
the community. Regulation of indus­
tries is necessary in the interests of 
the country as a whole and the inter- 
•ests of the country are* served if the 
best interest of the industry itself is \ 
served.

Regulation serves the best interests/ 
o f the industry itself. Regulated eco-l 
nomy is considered to be, the best al- \ 
ternative to both free economy which 
lias been proved all over the world as 
injurious to national interests and al­
so to nationalisation which is full of 
difficulties in the circumstances pre- J 
vailing in the country iciday. It is • 
not difficult to realise how the ab.sence 
o f regulation in industries is causing 
definite harm to the industries, adver­
sely affecting their production and at 
the end, injuring the interests of the 
country as a whole. The Indian La­
bour Gazette, published by the Labour 
Ministry periodically publishes the 
figures of mills closing down for 
labour disputes and the number of 
workers involved. That may not give
389 PSD

you the full picture of tlie loss to the 
country. Besides these figures might 
give you the impression that closure, 
in some cases at least may be due to 
the unreasonable attitude of the la­
bour. I have figures of industrial 
units which have remained either fully 
or partially closed till 29th Septem­
ber 1951. Closures in most ot these 
cas^ are due to the uneconomic cha­
racter of the units, want of raw mate­
rials, lack of marketing facilities for 
finished goods, and above all, ineffi­
cient management. Take the case of 
the textile industry. More than 30 
units have remained closed today ei­
ther partially or wholly and the ap­
proximate loss in cloth is about 102624 
bales and in yarn, about 17677 bales. 
The reasons assigned to the closure 
are they are either uneconomic or not 
properly managed. Is it not in fhe 
interests of private industry that 
something should be done for these 
units? Is it not the duty of the lea­
ders of private industry to apply their 
mind to the problem and devise some 
means of improving the conditions of 
these helpless units? ' ^

In meetings with leaders of private 
industry, whenever the miserable 
plight of the large number of indus­
trial units is discussed, they ask the 
Government to do something for this 
purpose. Now, when the Government 
come forward to do something for the 
development of industries by means of 
regulation, it should not be the lea­
ders of private Industry who should 
have any objection to it. On the con­
trary, leaders of private industries 
themselves should volunteer to set up 
Development Councils to save the un­
economic units from utter ruin and 
also save the country from loss of pro­
duction. It is to meet situatiops like 
this and also to organise industries in 
the interest of the nation that the De­
velopment and Organisation of Indus­
tries Act was passed in Ihe U.K. in
1947. That scheme has been adopted 
almost in toto in the Bill that I am 
presenting to the House.

Now, I shall briefly explain the vari­
ous forms this Bill iias assumed from 
time to time and the final form in 
which it is presented today. When the 
Bill was first introduced in 1949, the ■ 
rtructure of the Bill was very simple. ; 
It simply gave authority to the Cen- i 
tral Government to license industrial 
undertakings, issue directions and ! 
control their management if the direc- ; 
tlons were not carried out. There wan 
a provision that a Central Advisory 
Council should be formed, in the word# 
of that Bill, advise on matters 
concerning the development, control
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and regulation of any controlled indu»-*i 
frv’V far as was concern-
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try’*. So far as licensing was concern­
ed, it would not have created any great 
difficulty; but so far as the issuing of 
directions was concerned, it would 
have been extremely Hifflcult to deter­
mine as to what directions could rea­
sonably be issued. As you know; nei­
ther the Central Government, nor the 
State Governments have got any ela­
borate machinery to investigate into 
the conditions of each and every in­
dustry; nor have they the necessary 
arrangement to observe and check the 
day to day activities of these indus­
tries. If the Bill had been passed in 
that form, it would have been impera­
tive to provide for the necessary ma­
chinery for giving eiTect to the provi­
sions of the Bill.

Then, the form which the Bill as­
sumed after its emergence from the 
First Select Committea was a little 
different in that it provide^d for a per­
manent Central Industries Board. This 
Board was intended to deal with licen­
sing 6t industries subject to appeals 
against its decisions lying with Gov­
ernment. So far as actual regulation 
of industries was concerned, the Board 
was to examine the points of refem- 
ce to it by the Government and make 
recommendation. But, the ftnal action 
lay with Government. This change 
did not solve the difficulty which was 
Inherent in the Bill and wJiich I have 
referred to already. The iniUative was 
left with the Government. If and 

Government would take the 
initiative, the Central Board would 
come into the picture and make its re­
commendations and then, the Gov­
ernment as the final authorit r̂ had the 
power to execute those recommendar 
Uons The Introduction of the Central 
Board was intended to work as a brake 
upon the Governmental action. Even 
then, it was not an effective brake. Al­
though it could slow down the speed. 
It could not totally stop the action; The 
scheme of the law as it emerged out 
of the first Select Committee did not 
appear t  ̂ have taken into account the 
primary necessity of internal develop­
ment of the industries. Whatever di­
rection might be issued by whatsoever 
authority, the object must be to deve­
lop the industry in the interest of the 
nation. But. unfortunately, lopsided 
stress was laid on how to exercise the 
authority of issuing directions, and not 
on how to take steps to effect develop­ments.

The Bill as it has emerged out of th« 
second Select Committee lays stress wn 
development and provides for an ef­

fective machinery for the purpose. 
Itegulation conies in as a means and' 
corollary to development. The intro­
duction of Development Councils is the 
most important feature of the Bill. 
These Councils will keep in close 
touch with the industries, and 
try to help them in all possi­
ble ways. Issue of {iirections will 
come in only when the Develop­
ment Councils will fail in iheir method 
of persuasion. Control of management 
will come when the directions fail. All 
these measures which may be describ­
ed as coercive measures by the critics 
appear to have been given the first 
place in the first and the second forms 

,of the Bill; but here it has been given 
the secondary place. There is a pro­
vision for the establishment of a Cen­
tral Advisory Council representing all 
industries and of all representative 
persons. It has been made obligatory 
that whenever any direction is to be 
issued or control is to be exercised on. 
management, the Advisory Council 
has to be consulted. Thus, even 
at the last stage, a brake has 
been provided. In all kinds of 
planning and regulation, there must 
be some amount of compulsion at some 
stage and the best measure is that 
which provides for compulsion at the 
fast stage.

Hon. Members will please refer xo- 
clause 6 of tne Bill which lays down 
the qualifications and categories o f 
Members who will constit'lte the De­
velopment Councils. Development 
Councils will consist of persons 
capable of representing the in-i 
terests of owners of industries, per-j 
sons having special knowledge ofmsrt-i 
ters relating to the tec^hnical aspects' 
of the industry, persons capable of re- ; 
presenting the employees and persons v 
capable of representing tne interests 
of the consimiers. The functions of the 
Development Councils have been enu­
merated in the Second Schedule From 
the list of fui.ctlons It will be evident 
that the work of the Development 
Councils will be to help tne industries 
and increase their social utility. The\ 
Development Councils. apart from 
looking to the side of efficiency, will \ 
promote arrangements for better mar­
keting of goods manufactured by the ; 
industries and also will assist in the j 
distribution of controlled materials and 
in promoting arrangements for obtain-, 
ing materials to the industry. I have 
already told the House that many in­
dustrial units situated in various 
States have been closed down eitner 
because of marketing difficulties or 
cause of want of raw materials. The 
smaller units which constitute tne 
bulk of the industries in India cennot
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compete with the few larger units ei­
ther in securing? raw materiala or in 
marketing the goods manufactured by 
them. The Development Councils will) 
try to look to the interests of the in-/ 
dqstry as a whole and thus keep a ba-j 
lance amongst different units. In thesd 
days of shortage of raw materials, it is! 
essential that there must be a statut­
ory bod.y which will undertake the fair 
distribution of raw materials. Fur­
ther, the hon. Members will see in No. . 
7 in the list of functions that the Deve- 
ment Council will promote and un­
dertake enquiry with ro>;ard to dis­
covery and development of new mate­
rials, equipment and methods and of 
improvements in those already in use. 
Scientific and industrial research in 
matters affecting industrial psychology 
and research, into matters relating to 
the consumption and use of goods in 
services supplied by the industry is 
one of the functions of the Develop­
ment Council. Similarly, standardisa­
tion of products is another. I need not 
dilate upon all the functions, but if the 
hon. Members will once glance throusfh 
the list of functions they will be con­
vinced that the Development Co*mcils,< 
will work as nurses for the private in-1 
dustries. They will be the instruments I 
in the hands of Government both for 
the purposes of development and regu­
lation. Over and above the Develop­
ment Councils, there is, as I have al-  ̂
ready said, the Central Advisory Coun-" 
cil which will consist of persons re­
presenting the interests of owners, em­
ployees and consumers. This body is 
an important one in the scheme of the. 
Bill, because sub-clause (iv) of clause*
5 lays down that Government shall 
consult this body in regard to the ex­
ercise of powers, directions and con­
trolling the management. In the re­
port of the First Select Committee, the 
Central Board was charged with the 
work of establishing a prima facie case 
for issuing directions and the ultimate 
authority lay with the Government. 
Similarly, with regard to exercise of 
control over the management, the re­
port of the first Select Committee did 
not make it obligatory on the part of 
Government to refer the cases fail­
ure in carrying out directions to the 
Central Industries Board. But here in 
the present form of the Bill it is obli­
gatory that before issuing any direc­
tion and deciding to exercise control 
over management Government must 
consult the Central Advisory Council. 
This will be clear frOm the scheme of 
the Bill as it is presented now. that 
Government’s opinion as to whether 
directions should be issued or control 
should be exercised over the manage­
ment will be formed with the assis­
tance of the various Development

Councils. Even when th?t opinion is 
formed, it l̂ as been provided that the 
Central Advisory Council shall be con­
sulted also. There is, theifefore, no 
scope for any unreasonable or hasty 
interference in the working of private 
industries in this Bill. The success of 
the scheme hinges on the efficient 
working of the Development Councils, 
and the scheme of Development Coun­
cils must be welcome to the bulk of 
private industries, whatever a few 
industrial magnates might say about 
it. Since this Bill lays stress on deve­
lopment, I am sure it will be welcome 
to the small and medium units of in­
dustry as a whole. The bigger unita 
also should welcome it although they 
may have to undergo a little inconven­
ience in the interest of less favourably 
circumstanced units.

Having said so much about the soft­
ness of the Bill, I wonder if I would 
not be criticised on the ground that 
stricter provisions have not been made 
for enforcing regulation wherever it 
is necessary. I must assure the House 
that the provisions made in the Bill 
for enforcing regulation are effective 
enough. Those who will not listen to 
the Development Councils and the 
Central Advisory Council will be dealt 
with in an effective manner and tne 
nation's resources and production will 
not be allowed to deteriorate in any 
way. In this connection I would draw 
the attention of the House to clause 17 
which provides for exercising control 
over the management in case the 
direction is not oomplied with. 
But the way in which the en­
tire clause has been worded has 
not been found satisfactory and 
therefore, I nave given notice of cer­
tain amendments to this clause. In 
these amendments I have sought to in­
troduce the same expressions as were 
used in the original Bill and continued 
to be used In the report of the First 
Select Committee. My amendments, I 
am sure, will not reduce the e/Iective- 
ness of the provision in any way, but 
they will make the clause satisfactory 
from the legal point of view.

Then, with regard to the licensing of 
industries, the necessity of licensing 
new industries was recognised by the 
first Select Committee. They entrust­
ed the work to the Central Industries 
Board. The second Select Committee, 
however, has provided in ^lause 14 that 
the Central Government may reouire 
such officer or authority as it may ap­
point for the purpose of making a full 
and complete investigation in respect of 
applications received in this behalf and 
report to it the result of such invcrie
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[Shri Mahtab]
I gation. procedure for the Investi- 
igation will be prescribed by rules. In 
! order ttf have a oermanent body to dis- 
 ̂pose of applications for Ucensin/?, there 
must be sufficient number of applica- 
tlons to start with. Our present ex­
perience shows that applications for 
new industries are very very few. In 
the circumstances, there is no neces­
sity for setting up p permanent body 
to deal with applications for licences. 
But at the same time the licences have 
to be disposed of in such a way that it 
will not create any suspicion in any 
quarter. In the past, during the War, 
when licences were issued, there were 
complaints that they were not disposed

i of in an impartial manner. It is for 
I that reason that the procedure of in­
vestigation has to be l*wid down clearly 

I in the rules. It is not possible to lay 
down the exact procedure in the law 
itself. Government accept the recom­
mendation of the Select Committee 
that applications for licences should be 
disposed of within four months, and 
the rules will be made accordingly. 
The present idea is that whenever an 
application is received, it will be noti­
fied in the official Gazette, so that 
others in the field may be apprised of 
it. Within a certain time-limit the 
investigation of the application will be 
started. It will not be a public investi­
gation in the sense that the work done 
by one at considerable cost of money 
and energy will be available to others 
without any cost. It will be public in 
the sense that the public will know 
that an application has been received 
and is being investigated. In that case, 
the rival applicants will have no com­
plaint to make as they did during the 
War. To apply for a licence to start 
an industry is irksome and therefore 
many do not like it. For the matter of 
that, the planning itself is irksome for 
individuals, but if the total interest of 
the country is taken into account, the 
Individuals will have to undergo a 
little inconvenience to fall in line with 
the plan. The Planning Commission 
has calculated the total resources of 
the country. Unless these resources 
are utilised in a plainned manner, it 
will not be possible for the country to 
develop systematically. Lopsided de­
velopment sometimes proves harmful. 
The idea behind licensing industries is 
to utilise the available resources of the 
country to the best possible advantage 
of the people.

The financial statement relating to 
this Bill is already in the hands of 
hon. Members. I have nothing more 
to say. but I would once again impress 
upon the House that the Bill is urgent 
from many points of view. Because of

the circumstances now prevailing in 
other countries, the Indian industries 
are going to face a difficult situation 

and unless the Development Councils 
are formed in time, it will not be pos­
sible to keep the industries going in a 
systematic manner. Apart from the 
ultimate national interest, this Bill will 
serve the immediate interest of the 
private industries themselves. It is 
urgent from another point of view. As 
the House knows, the Central Govern­
ment have undertaken several indus­
tries themselves like the Sindri Ferti­
lizer Factory, the Machine Tool Fac­
tory, etc. Now, expenditure on these 
industries from the Consolidated Fund 
of India has been questioned by the 
Aufiitor-General as according to him 
it conflicts with item No. 52 of List I of 
the Seventh Schedule of the Constitu­
tion. Unless and until the Parliament 
by law declares the control of these 
industries by the Union to be expedi­
ent in the public interest, the Central 
Government are not entitled io spend 
money on them. This legal position has 
to be rectified as quickly as possible. 
The hon. Members will please see that 
the industries which have been under­
taken by Government have been in­
cluded in Schedule No. 1. 1 know the 
feelings of many hon. Members with 
regard to Schedule No. 1. According 
to some, unnecessarily some industries 
have been included in the list. Accord­
ing to others, some of the very impor­
tant industries have not been included 
in the list. I can assure the House 
that all these points of view have been 
very carefully examined ?̂ nd I shall 
explain the position at the appropriate 
time. I would beg of the House to 
•consider this Bill from a practical 
point of view and pass it as soon as 
possible.

Mr. Deputy-Speaker: Motion moved:
“That the Bill to provide for the

development and regulation of cer­
tain industries, as reported by the
Select Committee to which it was
re-committed, be taken into con­
sideration.”

Shri Venkataramaii (Madras); I very 
warmly welcome this Bill, because it 
bids statutorily goodbye to the doctrinc 
of laissez faire, I welcome the Bill 
also because Government have cate­

' gorically stated before the House that 
the profit motive will not be the only 
consideration in running industries in 
this country but that service to the 
people is one of the essential things 
that industries have to perform in this 
country.

So far as the clauses arp concerned 
I am in entire agreement with them.



Particulfi^rl  ̂ I would like to welcome 
the provision for the representation of
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the consumer interest in the Develop- 
nient Council. I also welcome the pro­
vision for the reoresentation of the 
employees and the owners of indus­
tries both in the Central Councils and 
the Development Councils. The Minis­
ter has carefully explained that the 
small scale enterprises will not be 
affected by this Bill and that the lower 
limit has been raised to Rs. 5 lakhs to 
make the provisions of the Bill appli­
cable. Therefore cottage and small 
scale industries have nothin/? to fear 
from the Bill.

But what has surprised me and has 
very seriously disturbed me is the 
omission of one of the vital industries 
of the country from the schedule.
[S h r im a t i  D u r g a b a i  in the Chair]

In the original Bill tea was includ­
ed as one of the items in the schedule, 
to which the Industries Control Bill 
will apply. The first select committee 
approved of the schedule and no 
change was made. When this Bill was 
recommitted to the second select com­
mittee Government did not suggest— 
at any rate the hon. Minister did not 
suggest—that there was any need for 
making any alterations in the schedule. 
But at the last stage I regret 
very much to say that this vital and 
very important national industry has 
been omitted from the scope of the 
Bill.

The House knows the place that tea 
occupies in the economy of this coun­
try. In the minute pf dissent which 
myself and three other Members of 
the committee have appended to the 
repoi't of the select committee we have 
clearly explained that tea forms the 
most important item of our export. It 
is almost the second in the list of ex­
ports and is one of the most important 
dollar-earning industries of this coun­
try. Over a million people are em­
ployed in the industry and the total 
production of tea is a little less than 
one half of the world’s total produc­
tion. Barring the textile industry I do 
not think there is any other industry 
which is as important to this country 
as the tea industry. I do not under-* 
stand why such an important indus­
try should be omitted from regulation 
and development as contemplated in 
this Bill.

There is another thing which the 
Government has to take into ac­
count. Tea is controlled by an inter­
national agreement which was entered 
into in 1933 between the participating 
countries—India, Indonesia, Ceylon 
and Pakistan. At that time there was

a world depression and the producers 
were amxious somehow to mamtain the 
price of tea an(i for that purpose they 
introduced a restriction scheme—which 
was more or less like the Rubber res­
triction scheme— k̂nown as the Stephen­
son scheme. After 1933 when world 
conditions changed and tea had 
become more or less a production in 
short supply, when the market was a 
seller’s market and not that of the 
buyer and when our exports to other 
countries is regulated by the Govern­
ment, I do not see why this restriction 
on the growth and expansion of tea 

. should continue. There are other 
countries such as China, the U.S.S.R., 
East Africa, Tanganyika and Nyasa- 
land producing tea, which are not 
members of the international agree­
ment. They are not only free but are 
actuaDy expanding their production to 
such an extent that there is a serious 
threat to the monopolistic position 
which India holds in the tea market of 
the world. If the control or develop­
ment or the regulation of the industry 
is left in the hands of the industry it­
self, it would mean that in the in­
terest of monopoly profits they would 
rather restrict production and get 
higher prices than increase the produc­
tion and get the same or a little lesser 
profit. As is well known under the 
theory of fixation of monopoly prices 
it is the profit which determines the 
production. Having some sort of mono­
poly in tea production it naturally fol­
lows that the tea producers in this 
country are anxious to . restrict 
production in such a manner as not 
to expand it. I ask whether it
is in the interest of this country
to allow such a . state of
affairs to continue. I ask whether it 
is not the duty of the Government to 
see that the growth of this national 
asset is expanded, so that our position 
as the world’s greatest tea producer is 
maintained. Therefore it appears to 
me that the Government have made a 
very serious mistake in excluding tea 
from.the schedule of industries.

There is another reason given in the 
Select Committee’s report as to why 
tea has been excluded fropn the sche­
dule and it is absolutely unconvincing. 
They say that there are two other Acts 
which govern the development and 
growth of the tea industry and there­
fore it is unnecessary to include it in 
the schedule. The one Act which 
deals with control is the Tea Control 
Act which is based on the international 
agreement. The other Act which deals 
with tea is the Central Tea Board 
Act. which is really an Act for the 
promotion of sale of tea both in India 
and abroad. The Central Tea Board 
is the successor to the Indian Tea
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Marketing Expansl6n Board which 
attended to the export sale and orom^ 
tion of sale of tea In India and abroad. 
It has been substituted by the Central 
Board and the Act makes provision 
largely for the promotion of sales of 
tea in India and Abroad. If you look 
at the budget of the Board you will 
find that out of 90 lakhs annual in­
come 50 lakhs are oaid as a contribu­
tion to the international tea market 
expansion and the rest for the promo­
tion of tea sales. The International 
T^a Market Expansion Board is doifig 
propaganda for tea as such and not for 
Indian tea. For as much as Rs. 50 
lakhs we spend per annum we are do­
ing propaganda for Chinese and 
U.S.S.R. tea. This Central Tea Board 
has none of the functions which are 
entrusted under the Industries Deve­
lopment and Regulation Bill. If you 
take the Central Tea Board Att you 
will find that none of the functions 
which are envisaged in this Bill under 
clauses 15, 16 and 17 find a place in 
that Act. Section 10 of the Tea Board 
Act is the relevant section which deals 
with the powers of the Board and its 
functions are the promotion of sale 
and increasing the consumption in 
India and elsewhere of Indian tea and 
generally carrying on propaganda. Un­
der clause 15 the Government have the 
power to t:ause investigation to be 
made into scheduled industries for the 
purpose of finding out marked deterio­
ration in quality, loss of production, 
decrease in forms or standards, etc. 
Under clause 16 the Government have 
the power after investigation to have 
the matter considered by the Central 
Advisory Council. Under clause 17 
they have even the power to take over 
control of the industry, if it does not 
respond to the directions issued by 
Government. The Central Tea Board 
Act contains none of the provisions 
and it falls far short of the present 
Bill, berceuse It was conceived entirely' 
for a different purpose and not for the 
purpose of regulating or controlling 
the industry and distribution, as envis­
aged in this Bill. In the interest of 
the industry itself it would be better 
that the tea industry is included in 
the schedule. I know that representa­
tions were made by both the Central 
Tea Board and the UP AST that this tea 
industry should be excluded from the 
schedule. I think they were under a 
misapprehension and were very lar­
gely misled by the caotlon of the Bill. 
They thought that control was a thing 
which should be resisted at all cost 
and seemed to have agitated against 
the inclusion of tea.

Tea is grown In four or ftve States— 
Mysore, Coorg. Madras, Travancore-
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Cochin and Asisam. If each one starts 
regulating the industry In its own way 
there will be such a confusion all 
round tliat the industry which 
is of such national importance 
will be prejudiced. In fact its 
growth and development may be 
hindered. I might cite one instance. 
In Calcutta today under the Food Adul­
teration law tea which has been pass­
ed as good tea and purchased not only 
in India but also outside has been 
banned as being adulterated or below 

standard. Such well-known blenders 
of tea like Liptons have been prose­
cuted for falling below the standard. 
The Calcutta prosecutions say that the 
tea contains not only two leaves and 
one bud but also a certain amount of 
stalk tea in it. It is true that after 
the war when the demand in­
creased some stalk was alloyî ed
to be included in it. It has
been accepted all over the world and 
yet prosecutions have been launched 
in Calcutta. It is therefore necessary 
that the industry should be con­
trolled by some central, autho­
rity. which should prescribe the
norm or the standard of the product. 
If each State starts regulating in its 
own way it will lead to such confusion 
that the industry will suffer.

Shrl B. Das (Orissa): The produc­
tion of tea depends on the climate, so 
it cannot be an industry.
11 A.M.

Shri Venkataramaii: Yes, but the 
law can be applied to all the estates 
uniformly.

Dr. M. M. Das (West Bengal): May 
I know whether there is any inter­
national standard of tea which has 
been accepted by all the countries pro­
ducing tea?

Shri Venkataraman: I know there is 
no standard production of tea but there 
are certain tea tasters who know the 
standard, who know the quality; be­
fore any country purchases tea any­
where in the world, I know they go 
through the brokers who ei^aploy tea 
tasters who determine whether the tea 
is of good quality or not. '

Now, if the Calcutta Corporation 
prohibits certain tea which is going to 
be exported, as not conforming to 
their health laws, and if in Cochin 
similarly they also nrescribe something 
else, our exoort trade will be crippled. 
It is therefore in tho interest of the 
tea industry itself to see that it is re­
moved from the control of local autho­
rities and frorri the States and entrust­
ed to the Central authorities as envisa- 
ed under the Industries (Develop­
ment and Control) Bill.
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1 heard 3ome objection that tea 
is largely agricultural operation 
and therefore it does î ot come 
within the scope of this Bill, I 
am afraid people do not know 
much about tea business and that is 
why they have got this wrong impres­

sion. Sixty per cent, of it is an in­
dustrial process, cutting, fermentation, 
blending and packing. These are the 
more imporlant things. Plucking is 
the only manual oart of it; plucking 
was sought to be tried by machine but 
because they thought the bush will be 
injured they did not continue this ex­
periment. Beyond plucking it is not 
an agricultural operation at all. Even 
if it is to some extent agricultural, it 
is a large scale enterprise. The Royal 
Commission on Labour which went in­
to the tea industry in India started it is 
a large-scale enterprise in agriculture 
so far as it relates to growing and 
plucking, but thereafter it is an indus­
trial process. Even today the Facto­
ries Act governs all those processes of 
cutting, blending, fermenting, packing 
and so on, and the industry is not be­
yond the purview of the Factories Act. 
This clearly shows that the malor part, 
in fact, the largest part, of tea business 
is an industry and therefore the objec­
tion has no validity. Therefore, con­
sidering the importance of the tea in­
dustry, considering the part it plays in 
our national economy as a dollar ear­
ner and as one of our vital exports, 
and considering the fact that the in­
dustry will benefit by bringing it un­
der this Bill, I would strongly urge this 
House to see thkt tea is restored to its 
original place of pride in this Indus­
tries (Development and Control) Bill. 
I expected the hon. Minister to state in 
his opening speech why tea was ex­
cluded from the scope of the Bill, but 
I was disappointed. I hope that he will 
reconsider the stand he took and in­
clude tea in the interest of the nation.

Mr. Chairman: Shri Syamnandan
Sahaya. But before I call upon the 
hon. Member to speak, I would like to 
suggest that on this general motion for 
consideration they may just speak on 
broad outlines so that when the appro­
priate clauses pome up for consideration 
they can make their submissions. It 
is only that way that we can make 
the debate interesting and short.

Shri B. Das: He has spoken no 
much about tea that I am very anx­
ious to have a cup of tea.

Mr. Chairman: He can speak on
coffee later on,

Shri B. Das: I will speak on indus­
try—not on cofTee or tea. 

y  Shri Syamnandan Safaaya (Bihar):
I welcome this measure not because

I consider that it is an ideal measure 
but because, in my opinion, it will 
create in the minds of the powers that 
are an awareness of the difficulties of 

industries. For, not only I but many 
in the industries have the impression 
that people high up in the Govenii- 
ment as also the pifblic outside cariy 
an impression thart industries ê re all 
milk and honey: no difficulties, no
headaches, ho troubles, and heaps ar̂ d 
tons of money.
/  That impression about industries 
and industrialists has been in my 
opinion behind many of the troubles 
in this country %nd is responsible for 
want of that progress in industrialisa­
tion which is necessary. I have felt 
that this is largely due to the attitude 
of the Government of the country for 
the time being.

An Hon. Member: And not tout
attitude?

Stari^SranuuMto Sahaya; On going
through this BUI. one has two 
ings. First ot all, there is a desire on 
tne part of the Government to take 
up measures which might carry the 
industries on a particular line. Se­
condly, there is the other feeling that 
if the Act is to be utilised only for 
the purpose of control and interfer­
ence and not for the purpose of deve­
lopment, then it might retard rather 
t^ n  improve the growth of industries. 
When I read the report of the first* 
S^ect Committee and compared it 
with the report of the second Select 
Committee, I found that the Central 
Industries Board conceived in the first 
report has been omitted.

Mr. Chairman: I find hon. Members 
carrying on conversation inside the 
House. Will they do that in the 
lobby?

$hri Syamnandan Sahaya: The pre­
sent Select Committee omits that. 
There has been a divergence of 
opinion about its retention. While 
there are many even among industria­
lists who would like to omit it, there 
are others who think that it should 
be retained. The hon. Minister this 
morning referred to the general atti­
tude of industrialists with regard to 
this Bill and he had the feeling that 
this Bill was not really a welcome 
measurjB to them. But he has exa­
mined only a few of those who are 
interested in industries. I have gone 
through the evidence recorded and a 
study of the evidence of at least two 
persons, Shri Ramaswamy Mudaliar 
and Shri Ambalal Sarabhai, will dis­
close that they do not in any way
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object to the bringing up of a measure 
of this nature, but they certainly have 
voiced thetr apprehensions that the 
measure may not be used in the spirit 
in which it has been conceived and 
with changing Governments I do not 
think they were far wrong in laying 
stress on their apprehensions. Among 
these two industrialists themselves 
there were differences of opinion about 
the Central Industries Board. While 
Shri Ramaswamy was not very much 
in favour of it, Shri Ambalal ihought 
that such a Board would be a good 
thing. My own feeling is that if you 
really want to develop the industries, 
the scope is so vast that unless there 
is a set of people whose responsibi­
lity it will be to carry out the policy 
and programme of Government it will 
be difficult for Government as such to 
take the necessary action. Two other 
bodies are contemplated in the Select 
Committee report now before us, viz,, 
thê  Central Advisory Council and the 
Development Council. From a perusal 
of the functions of these bodies, it 
would appear that while they can 
advise when asked to do so. while 
they can take over the administration 
of a certain industry if it is so 
thought, they have not got any overall 
control nor do they have any overall 
picture of the industrial development 
of the country as a whole. The reply 
to this may be that this must be left 
to Government. There is no desire 
on the part of anybody to take away 
‘from Government the responsibility 
which is theirs, but in the fulfilment 
of the objectives before fhem» it will 
be necessary in my opinion to have a 
body of people with knowledge of 
industries—a body which can carry 
out the policy and programme of 
Government and see to the all round 
development of industries which Gov­
ernment take up for the time being. 
Such a Board, in my opinion, is a 
necessary corollary to this* meapsure. 
The hon. Minister may not grant it 
today, but I have no doubt that when 
the Act begins to function he will 
himself realise the vital necessity of 
having some body like the one con­
ceived in the Central Industries Board 
which will carry on the day to day 
administration of Government’s policy 
and programme in regard to develop­
ment, regulation and control. For the 
Government to take up this work, with 
its numerous other responsibilities, 
would be a difficult task.

Shri T. N. Singh (Uttar Pradesh): 
Do you not think that the Central 
Advisory Council can function to a 
certain extent in this matter and the 
Planning Ministry that may be formed 
may also undertake a part of this Job?

Mr. Chairman: The hon. Member
can speak when he gets his chance.. 
Meanwhile, let the speaker be left free 
t9 express his views. ' ’

Shri Syamnandan Sahaya: About
the Planning Ministry it is difficult 
to say anything at present as we have* 
no knowledge as to how it will func­
tion. With regard to the Central Ad­
visory Council, if my hon. friend 
would refer to clause 5(iv) (b) he will 
see that the powers relate only to 
clause 16 and clause 17 (i) and this, 
offers a very limited scope indeed for 
the Central Advisory Council, Of 
course, I shall table amendments in­
cluding a number of other clauses. I 
shall come to that in a few minutes..

The other thing to which I wanted 
to draw attention was of a general 
nature, and that is that in exercising 
any control or regulation howsoever 
necessary these may be, it is neces­
sary in the present stage of industria­
lisation for Government to carry the 
industrialists with them. You may 
not have the entire body co-operating 
with you, but a large section will be 
very willing indeed to go with Gov­
ernment in the matter of planning 
and development of industry. There­
fore, it is . necessary that if possible 
you should avoid things which are 
likely to cause bitterness or resent­
ment and I would even go ar step 
further and say suspicion. For in­
stance, the provision bringing into the 
arena punishment of even partners of 
a company, or any Director for the 
matter of that and providing for not 
only fines, but Imprisonment, is likely 
to cause a misapprehension which, in- 
my opinion,, it would be well* to avoid. 
After all you have various types of 
legislation and if you find that there 
is any act which is of such a nature 
which should be njade oenal, you can 
always bring in the delinouent under 
that. But in an Industries Control 
and Regulation Bill—and also you call 
it Development Bill— m̂y personal 
opinion is that it would not be a pro­
per thing and certainly it would not 
create the proper atmosphere if you 
bring in a provision for imprisonment 
of all partners and all Directors.

Now, it has been suggested by the 
industries generally—I suppose unani­
mously—that even if you were to do 
that you ought to be able to provide 
that every industrial undertaking 

' should nominate a certain number of 
persons or one or two persons who 
should be responsible for the proper 
carrying out of all the instructions of 
the Government and of the Act. Now 
to that, I have found a ready answer 
in a minute of dissent by my hott.
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friend sitting opposite—the appoint­
ment of ‘plead guilty’ managers, as he 
calls them. Well, I know his anxiety 
as a labour leader. I would, however 
beg of him to consider carefully 
whether the interests of labour are 
really served by having more indus­
tries and creating more employment, 
or by creating conditions where you 
would scare Qway the industrialists. 
There are different types of persons, 
good, bad and indifferent. While such 
a measure may be necessary for a few 
of the black-sheep, the whole question 
has to be conceived from the angle as 
to what generally it would imply. I 
submit that in the type of measure 
which we are at oresent considering, 
it would not be proper to introduce a 
punishment of imprisonment for the 
type of mistakes which an industria­
list is likely to make in the proper 
carrying out of this measure. If, 
however, it is considered necessary to 
retain this provision, I would still 
submit that it should be provided that 
the industry must nominate some 
people. . . .

Mr. Chairman: How are we to dis­
tinguish whether the mistakes made 
SLT^hona fide or deliberate?
'^ h ri Syaninandan Sahaya: This diffi­
culty has faced the world ever since 
judicial administration came into be­
ing. With lawyers of the eminence 
like you and others in the country, 
there has been no difficulty for the 
judges coming to a conclusion whether 
a mistake is a bona fide mistake or 
se mala fide mistake and that difficul­
ty will continue to remain in the 
world as long as you have judicial 
administration.

8hrl R  K. Chandhuri (Assam): 
Such direct flattery to the Chair is 
not permissible.

Mr. Chairman: In this particular
case the Chair is absolutely unwilling 
to take the compliment, because the 
Chair is always anxious to give the 
compliment to hon. Members.
'^ h r i  Syamnandan Sahaya: I never 
knew that my hon. friend sitting next 
to me was also a great lawyer; other­
wise I would have included him in 
the compliment. If he ĥ ts taken me 
airiss, I may assure him that I in­
clude him in the list of eminent 
lawyers in the country.

I was saying that in a situation like 
this even though there may be diffi­
culty and there may be a chance of 
‘plead-guilty* managers being appoint­
ed. there Is a way out. That is, it 
may be specified that the person nomi­
nated should not be below the rank of 
a Director, Managing Director or

Manager. The man who wiU be res­
ponsible for this will be a man pf a 
certain rank. You cannot appoint 
anybody in the factory to ^  responsi­
ble to the Government for the acts o f  
omissidn and commission. We can 
always lay down a certain standard 
below which a man should not be 
nominated. But to b^ng in all per­
sons will not be, constituted as we 
are today, the proper thing to do.

Mr. Chairman: It is a very danger­
ous proposition, I think.

Shri Syamnandan Sahaya: Where
the advantages are great, the risks are 
equally great and on occasions we 
have to take responsibility on our­
selves. After all industrialisation of 
our country has* not advanced very 
much and our main purpose must be 
to create an incentive for industria­
lisation and not do anything which 
will retard it. That being the maia 
and central object, I submit that this 
point deserves serious consideration 
at the hands of Government. .

The third point to which I wanted 
to draw the attention of the House 
and of the Government is with regard 
to the fee or cess that is proposed ta 
be levied. Now although no definite- 
amount has been fixed, it is suggested 
in the Bill that the maximum of such 
a cess will be two annas. In this con­
nection what I have to submit is that 
the tendency generally as the hon. 
Minister himself knows is to treat the 
maximum as the minimum. There­
fore, I have a feeling that perhaps 
these two annas which is laid down- 
as the maximum will become the usual 
customary cess. Now going through  ̂
the evidence which has been circulajt- 
ed, we found that on the basis of two 
annas the likely income is going to> 
be about Rs. 5 crores. Mr. Bhootha- 
lingam in reply to a query said that 
the amount is estimated to be about 
Rs. 5 crores. In this connection a 
point which has to be seriously con­
sidered is how this money is going to 
be utilised. A sum of Rs. 5 crores for 
the development of industries general­
ly in the whole country, in my opinion, 
is not a very big amount and no one 
need be scared about it. Perhaps, the 
Industrialists themselves might feel 
that this is not anything to which a 
caveat should be entered. But the 
difficulty lies not in these two annas 
or the amount of Rs. 5 crores, but in 
the fact that all this money will 
naturally go into the general pool and' 
it will be difficult to find out whether* 
it is really being utilised for the pur­
pose of development. We have in­
stances of such a nature. I would 
like to pointedly draw the attention or 
the hon. Minister to the cess on sugar^
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When the cess was first introduced it 
was clearly said in the different State 
Legislatures that the cess amount 
would be utilised entirely for the im­
provement of sugar cane. But the 
fact remains that perhaps a very small 
portion if anjiJjjing at all was spent 
in this direction. It would be desir­
able, therefore for the Ministry to see 
to it that this money is specially 
made available for develonment and 
growth of industries in the country. 
With our expanding budget on the 
expenditure side I feel apprehensive 
whether this amount will be available 

•and will actually be spent on develop­
ment.

The other thing with regard to the 
cess is that in clause 9 it has been 
laid down in sub-clause (4) that* the 
'Central Government may hand over 
the proceeds to the Development Coun- 
ĉil U) to promote scientific and in­

dustrial research, (b) to promote 
Improvements i»i design and quality, 
(c) to provide for the training of 
technicians and labour and (d) to 
meet such expenses in the exercise of 
its functions and its administrative 
•expenses as may be prescribed. Our 
impression—I would not say experi­
ence—with regard to government-con­
trolled organisations has been that 
sometimes, if not on may occasions, 
the administrative expenses far ex­
ceed the amount actually spent for 
the good of the particular objective 
which they have in view. I would 
therefore suggest—not only in this 
but perhaps, if the Government 
agrees, in other measures of a similar 
nature also—that a percentage may be 
fixed for administrative expenses. We 
must lay dqwn that so much of the 
cess will be soent on administrative 
expenses and the balance on the three 
other objects mentioned in sub-clause 

'(4) of clause 9. Otherwise we shall, 
I have no doubt, be faced with a top- 
heavy administration and ultimately 
the gain to the industries out of this 
cess may not be to the extent we 
would desire it to be., '

The other matter about which I 
think I have mentioned casually a 
few minutes ago but to which I would 
draw pointed attention—and I am 
glad it found expression in the dis­
senting note of Pandit Thakur Das 
Bhargava also—is that this legislation 
introduces the principle of vicarious 
responsibility, and there is the burden 
of proof on possibly innocent persons. 
That, I submit, will not be the right 
thing for this Parliament to adopt. 
The basis of criminal justice has been 
that a man has to be considered as 
innocent unless he is proved to be

otherwise. In this law for the first 
time perhaps we are laying down 
that if certain charges are framed 
against a particular director or part­
ner of a firm it will be for him to 
prove that he has had no hand in the 
matter. I will refer the hoii. Minister 
to clause 24 and the proviso attached 
to it. A solution not quite ideal, but 
even so much better, did find a place 
in the report of the previous Select 
Committee, in clause 25. I am re­
ferring to the heading “Exemption of 
nominated ,Director, manager or secre­
tary from liability in certain cases” . 
Even this provision has not been 
brought into the present Select Com­
mittee Report. I would strongly urge 
upon the hon. Minister in the first 
place to remove this new principle of 
Justice from this legislation. Or, if 
he is unable to do that he should be 
prepared to introduce in the new 
Bill a clause on the lines of clause 25 
of the first Select Committee report.

With regard to the different clauses, 
as you have rightly suggested, the 
proper time for ventilating our views 
or grievances will be when the parti­
cular clause is before the House. But
I would draw pointed attention to just 
one or two clauses. One of them is 
clause 5. I refer to this clause in 
trying to explain the point of view 
which my hon. friend Mr. T. N. Singh 
brought up. This is a very important 
clause, and in view of the speech made 
by the hon. Minister just now it as­
sumes greater importance. The hon. 
Minister said that we have the Cen­
tral Advisory Council which we shall 
consult in many matters. But if you 
scrutinize how the Central Advisory 
Council will be utilised you will find 
it is stated that the Central Govern­
ment shall consult the Advisory Coun­
cil in regard to (a) so and so and 
(b) “the exercise by the Central Gov­
ernment of any of the powers conr
ferred upon it under section 16 or 
sub-section (1) of section 17, and may 
consult the Advisory Council in regard 
to any other matter connecied with 
the administration of this Act” . I- did 
not see why it became necessary for 
the Select Committee to make a speci­
fic reference to these two clauses of 
the Bill, that is clause 16 and sub­
clause (1) of clause 17. These two
clauses, it will be seen, deal with the 
power of ths Central Government on 
completion of the investigation  under 
clause 15 [this is clause 16] and spe­
cial provisions for direct control by 
the Central Government in certain 
cases this is sub-clause (1) of clause 
17]. There are so many other clauses 
in this Bill where in my opinion the 
Government will be well advised to 
consult the Central Advisory Council,
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lor instance, this very Question of im­
position of cess which I have Just been 
stressing iipon; the question of licens­
ing and amending the licences; the 
•question of investigation as contem­
plated in clause 15 itself; under 
clauses 17 and 23 about the capital 
required; about delegation of power; 
prosecution. In all these matters I 
think the Government would be well 
Advised to consult the Central Advi­
sory Council. The proper course will, 
therefore, be either to omit any refer­
ence to clauses 16 and 17 in clause 5 
and leave it as a general clause 
'empowering the Government to con­
sult the Central Advisory Council on 
All matters, or, if we want to make 
them specific enough, we ought to in­
clude in this clause a reference to the 
other clauses where the Government 
with advantage could consult the Cen­
tral Advisory Council.

There are other difficulties. For 
Instance there are some provisions 
about inclusion and exclusion of in­
dustrial undertakings with a certain 
amount of capital. This word ‘capital* 
has not been defined. I do not know 
whether Government have in view, by 
the word ‘capital’ , the chare capital or 
the entire money required or used in 
the concern for running it, including 
loans, liabilities and other types of 
working capital, I think, therefore, 
that in order to make the position 
clear it will be desirable that the 
word ‘capital’ should either be defined 
or we should be referred to the defi­
nition of the word ‘caoitar where it 
finds a place in oth^r laws.

There is another important matter 
with regard to the clauses and that 
is that under this Act when an under­
taking is taken over by the Govern­
ment, the responsibility is fasten^ 
from the date of the order, although 
there may be a time lag between the 
date of the notified order and the ac­
tual time when the possession is taken 
over. Now there are two difficultiw. 
There is one difficulty facing the 
Government that is, if they do not 
say ‘from the date of the notified 
order* then it may be that by the 
time the possession is taken the exist­
ing adjninisiration may do somethii^ 
Which may create difficulties in the 
taking over of the concern. This Is 
one aspect and certainly that is one 
difficulTv which should be kent in 
view. There is another difficulty and 
that is that actually if possession is 

not taken simultaneously with the 
notifiea order, then it would create 
several types of complications.

It could be laid dowjn In this Act 
that any act done after the date of

the notified order will be null and 
void. That will save the Government 
in case the previous administration 
does something which is likely to 
create difficulties. On the other hand, 
this legal machinery which will be 
created by actually saying that the 
possession will have been considered 
as from the date of notified order and 
that no notice will be taken of any 
time lag will also be obviated.

The last thing which I would like 
to mention with regard to the general 
discussion of thi  ̂ Bill is with regard 
to the Schedules and also with regard 
to no time limit for purposes of 
taking over concerns. With regard to 
this time limit, I find from the evi­
dence recorded that it was stressed by 
some of the witnesses that it is not 
laid down anywhere in the law as to 
how long such a supersession, if I 
may use the term, will continue and 
the hon. Minister himself seemed to 
suggest that it would be proper to fix 
a time limit, because he himself gave 
the instance of the Court of Wards. 
He said that even in the Court of 
Wards, there is a time limit after 
which the estate is released. Simi­
larly in the case of a certain indus­
trial undertaking being taken over by 
the Government, there should be a 
time limit aher which either the 
undertaking could be released to the 
old managers and owners or at least 
there may be an occasion for reconsi­
dering the proposal; and whether in 
this period of supersession, the under­
taking has gained or has 16st and 
what should be done in futurei I 
submit, is another matter where the 
attention of the Government ought to 
be seriously drawn. From a com­
parison of the report of the previous 
Select Committee and the present 
Select Committee, it will be found 
that there were two Schedules indi­
cating the industries in the different 
Schedules and the object of the Bill 
as emerging from the previous Select 
Committee was, that the law will 
apply to the First Schedule only, 
altliough the Government had the 
right to transfer any item from Sche­
dule 1 to Schedule 2 or from Schedule
2 to Schedule 1. Now it was clear 
that at that time there was no desire 
and certainly it was not the desire 
when the Bill was introduced, that the 
Schedule should be as far as possible 
all embracing. As it is we have now 
only one Schedule and which means 
that the Act could be extended to any 
one of those named in the Schedules 
While planning and regulation almost 
in any sphere of public activity and 
even in private life is at present most 
essential and I fully conceive that, I 
will certainly suggest to the Govern­
ment that this is a new measure and
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a new approach and it will be desir­
able that they should be^in lor the 
present with a few items only and 
if they maintain the two Schedules as 
it was in the first report with the 
power of transferring any item from 
Schedule 1 to Schedule 2. it would 
meet their requirements fully and still 
leave a wide scope for uninterfered 
industrial development. Planniiig as I 
submitted just now is much to be 
desired but there are occasions when 
it might be useful and more advan­
tageous to the country if you allow 
things to grow up and then come and 
introduce the control. There are in­
dustries in India today where a con­
trol would be ideal and necessary but 
there are still industries where even 
an unplanned growth for the time 
being might be permitted, so that at a 
later stage when you find that the 
stage for control and regulation has 
come, you may step in and you may 
include such as I said among those in 
Schedule 2. I am reminded of a ques­
tion which was put to Sir Ashutosh 
,Mookerjee when the percentage of 
passes in the Matriculation Examina­
tion went as high as 90 to 95 per cent. 
(interruption). ‘

It was very high and I do not 
remember the percentage.

An Hon. Member: Was that so when 
you were appearing?

y Shri Syamnandan Sahaya: That was 
much previous to that and .when you 
were appearing.

Well, his purpose was to have in 
the country as large a number of
matriculates and graduates as possible 
and then we should decide how they 
could be utilized and employed. In
the present context of things in this
country when on everybody’s admis­
sion industrialization is still in its
infancy, barring certain industries, we 
have to consider where to regulate and 
control and where to encourage the 
growth even without much control 
and planning and both these purposes 
are served if we maintain Schedule 1 
and Schedule 2 separately.

Before I conclude, I would certainly 
congratulate the hon. Minister for the 
interest and the hard work that he 
has put in in bringing this measure, 
but the success of this measure and the 
success of Industrialization of this coun­
try will depend, if I may say so, not in 
administering this Act or that act, but 
in creating In the minds of those who 
have been and are willing to be the 
pioneers of industry. Certain amount 
cf confidence has been progressively

growing less and less and the more we 
adopt this law both for purposes of re­
gulation and for the purposes of creat­
ing that confidence, tne better for the 
objective that the hon. Minister has in 
view and the better for the country as 
a whole. .

Shri Ramalingam Chettlar (Madras): 
The hon. Minister started by saying 
that the matter of development of 
industries has been under very serious 
consideration for a long time and a 
definite policy has been enunciated. 
That policy was enunciated in the 
statement made in this House in April 
1948. We will have to consider this 
Bill having in view the statement of 
policy that was made then. I am 
sorry to say that the hon. Minister did 
not refer to the changes that have been 
made in the policy that was, enunciat­
ed in April 1948, with reference to 
this Bill. The policy that was enun­
ciated in 1948 meant that the Gov­
ernment should take absolute control 
of certain basic industries, that with 
reference to certain other industries^ 
there should be some sort of power 
to regulate them and with reference 
to the other industries, there should 
be absolute freedom to develop them 
as they please by the Industrialists 
themselves. Now, the whole thing has 
been given up in this Bill as it has 
emerged from the second Select Com­
mittee. When the first Select Com­
mittee went into the matter, they kept 
that statement in view and they fram­
ed the Bill according to that state­
ment. When the hon. Minister made 
the proposal to send this Bill to the 
sefcond Select Committee, he only said 
that certain suggestions were made by 
the Planning Commission and there­
fore he wanted those matters to be 
considered by the Second Select Com­
mittee. .What do we find now? The 
whole frame-v^ork of the policy that 
was enunciated by the Gk>yernfment in 
those days has been changed.

The first change is this. The Plan­
ning Commission has, no doubt, sug­
gested that there should be regulation 
of all Industries. That was more e 
sort of a side statement, than a 
detailed examination of the problem 
and a decisive recommendation. They 
made that statement generally that 
there should be regulation of indus­
tries and that would be to the advan­
tage of the country. That Is all that 
they have said. That was only one 
sentence so far as I can s ^  which 
refers to this matter. They have not 
considered the pros and cons of the 
policy that they wanted to be adopted 
and ‘the change that they wanted to 
Introduce, In the annoncement of the 
policy that was made,in April 1948.
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In a serious matter like this, I think, 
we will have to consider very deeply 
and profterly the chanije of such a 
radical nature as the one that is pro­
posed to be made. Before 1948, there 
was a very long and detailed discus­
sion of the whole matter and the 
conclusion was arrived at in the shape 
of the statement that was isAied. As 
I said, the first Bill that was framed 
was based on that statement. And, 
the Select Committee that considered 
that Bill also considered that with 
reference to the statement of policy 
that was made. Now, the whole thing 
has been given the go by. What is 
now proposed is not merely to confine 
absolute control to certain industries, 
take power to regulate certain other 
Industries and give freedom for the 
development of other industries jln the 
private sector as they please. All that 
is given up. Now, the present pro­
posal, that was sprung upon us in the 
Select Committee, as it were, was this. 
With reference to about 37 industries 
they want to take not merely a sort 
of control that was contemplated in 
1948. but practically they want to take 
control of almost everything. They 
want to control the supply of raw 
materials; they want to look into the 
financial position; they want to look 
into the working; they want to arrange 
for marketing and evers^hing else. 
That is the sort of control they want 
to take under the present arrange­
ment. As I said, this change in the 
policy was sprung upon us in the 
second Select Committee that was 
appointed.

Even that Select Committee was not 
allowed very much time to consider. 
Some of us who had other engage­
ments could not attend the meetings 
of the Select Committee. We attended 
only for a day or tryo; we could not 
attend the meetings on other occa­
sions. This is a ‘ very serious matter 
that I would like to be considered. 
The first Select Committee which 
went into the whole thinx probably 
gave more time and attention to the 
Bill than the second Select Commit­
tee which considered the matter. As 
I said, when the second Select Com­
mittee was meeting, there were so 
many other committees going on and 
hon. Members who expected to go 
away after the session was over had 
other engagements elsewhere. The 
sort of attention that Is necessary in 
considering a serious matter like this 
was not given to the consideration of 
this Bill In the second Select Com­
mittee. That Is what I feel. It was 
not realised that such a big change 
as the regulation of this large number 
o f Industries was going to be made

contrary to what was actually pro­
posed in the Industrial policy state­
ment of April 1948. That is the first 
objection. If the Government is 
anxious to try this experiment, I will 
only warn them that they will not 
rush into the thing and that they will 
not bite where they cannot chew, 
much less digest. They should go 
slowly. If they are going to appoint 
these Development Councils, let them 
begin with a few industries; let them 
appoint a few Councils and see how 
they work and what they are doing. 
I may say that the experience we 
have with reference to some of the 
Councils that have been appointed, 
for instance, the Textile Advisory 
Council and several Production panels, 
has not been very encouraging. The 
whole of the Grow More Food cam­
paign has been more or less a failure. 
The control on sugar distribution has 
left so much room for complaint. 
Textile control is a matter which is 
being discussed in this Parliament 
almost everyday. No doubt, some 
answers are given by the hon. Minis­
ter. But, whether they are found 
satisfactory or whether the outside 
public considers these answers satis­
factory is a matter that everybody 
knows. Such being the state of
affairs, are we going to rush this mat­
ter. and appoint these Development 
Councils for all the 37 industries
which are scheduled, to deal with 
which there is very little experience 
or technical equipment with the Gov­
ernment. That Is a matter which 
they will have to consider very seri­
ously. If thev want to pass the Bill 
as It is, I would only suggest to them 
that they need not rush fast into the 
matter. Let them take time and ap­
point these Develooment Councils 
only for a few Industries in the be­
ginning and then if they find that the 
Councils are working satisfactorily,
they may extend It to other Industries. 
That Is the first appeal I would make 
to the hon. Minister.

The second matter which Is of Im­
portance is this. The First Select
Committee considered that the Gov­
ernment cannot be exoected to give 
that sort of consideration for the regu­
lation and administration of this Act 
as is necessary. They wanted to ap­
point a Central Industries Bpard of a 
high status, with men of high qualifi­
cations and Impartiality for the pur­
pose of carrying out the provisions of 
this Bill. They expected that that wlU 
be an executive body, not an advisory 
body. Even though the ultimate 
orders In certain matters may be 
passed by the Government It was 
expected that they will occ'ipy the 
same position as the Tariff B'^ard and
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that they would be In a position ac­
tually to advise the Government as 
to what they should do. Certain 
powers were Riven to them absolute­
ly; in certain other matters, they were 
supposed to be merely advisers of the 
Government. Even though the Gov­
ernment passed the order, it was based 
on the investigation and advice given 
by the Central Advisory Board. With 
reference to giving licences, they were 
the absolute authority, only subject 
to an appeal to the Government. The 
complaint has been that in this coun­
try people are not treated alike. Even 
though the hon. Minister said today 
that the malor industrialists would 
oppose a measure of this sort, it is 
well known that malor industrialists 
can always have their own way. It 
is only the ordinary people—the com­
mon man—who suffers in the matter 
of getting licenses and things like that. 
They suffer either because they do 
not get these things in time or not in 
the manner they want them. It is for 
this very purpose that the first Select 
Committee proposed that there should 
be a Central Industries Board which 
would go into these matters properly 
and actually grant the licenses asked 
for. The conditions to be imoosed on 
these licenses were to be settled by 
them. That was the arrangement pro­
posed. Now the Government bave 
gone back upon that and they have 
abolished the Central Industries Board 
which would have the power, the 
executive power, to do things. And 
they take credit for having these Deve­
lopment Councils which will have no 
power to grant licenses or to do any­
thing else in this direction. The pro­
posal in the first Select Committee 
was that the Central Industries Board 
would give licenses to start new in­
dustries, to expand existing industries, 
for the issue of capital to industries 
and also undertake investigations with 
reference to bad behaviour or on the 
necessity for having further action 
and so on, when so asked by Grov- 
ernment.

Now, when this Board goes, what 
happens? It will be some officer of 
the Government who will be asked to 
issue these licenses. Even though it 
will be the Government that will issue 
the licclhses, we all know that i t  fin­
ally means an officer issuing them. 
He is authorised by Government to 
issue the licenses. And then the in­
vestigations also take place by these 
officers. It is that sort of thing that 
we wanted to avoid and that is why 
the establishifnent of the Central In­
dustries Board was proposed. But 
Qovernment in their wisdom have

thought that it was not necessary to 
have an independent body Uke that 
Board to do this work, and they want 
to retain this £>ower in their own. 
hands. I do not know how the hon. 
Minister succumbed to this tempta­
tion.

And then, with reference to certain 
matters, it was said that the Advi­
sory Council will be consulted. We 
have also got experience of these 
Advisory Coiincils. These Councils, 
meet once a year, or may be, twice 
a year. Are you seriously saying; 
that we should believe that these Ad­
visory Councils will take the place 
of the Central Industrial Board? I 
should think, that would be expecting, 
too much, if it is expected that we 
^ould think that these Advisory 
Councils with such powers as they 
would have, would be any su^jstitute 
to the Central Industries Board. It 
seems. Madam, that the Government 
has not thought well over this matter. 
They have not thought what were the 
reasons for the appointment of the 
Central Industries Board and what 
were the functions actually expected 
of that Board. The hon. Minister 
referred in the Select Committee io 
certain remarks of the Planning Com­
mission with reference to this Bill. I 
too went through the Report of the 
Planning Commission carefully and I 
find that all that it says is that ii? 
addition to the Central Industries 
Board, these Development Cpuncils. 
also should be there to serve as a 
sort of connecting link between the 
Board which had executive power and 
the industries. That was the recom­
mendation of the Commission. I do 
not know how the hon. Minister read 
it in a different way, to mean that 
the Board should go and the deve­
lopment Councils will be able to dis­
charge the functions of the Board. 
This is a serious change and I think 
it is a bad chang^. I do hope that 
the hon. Minister will see his way to 
retain the Industries Board and give it 
the independent powers contemplated 
by the first Select Committee.

As regards the Schedules, as I have 
already stated, two Schedules * were 
added to the First Select Committee's 
Bill because they had the announce­
ment of the Industries Policy before 
them. They thought that with zefer- 
ence to certain matters, there should be 
absolute control, with reference to 
others there should be a certain amount 
of power to regulate and with respect 
to still others they should be quite 
free. Now, the present arrangement 
which has been made at the mstance 
of the hon. Minister is to throw the 
First and Second Schedules together.
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And not only that, but it has been de­
cided to extend the scope to 37 indus­
tries and to about 40 industries, if 
the amendment proposed by Shri Ven- 
kataraman is accepted. And so we are 
going to have some 40 industries with 
reference to which the CJovernment 
will exercise close regulation and atten­
tion. Now« let us see, what are the 
requirements if these industries are to 
be developed. We require the raw 
materials, finance and the technical 
advice. In which of these three fac­
tors is the Government in a position to 
help the industries? With reference to 
finance, their position is very weak. 
They are not in a position to look after 
even these industries which they have 
taken up themselves. Are they going 
to help these 40 industries also with 
finance? Secondly, what is the position 
with regard to raw materials? The 
hon. Minister was saying, 1 think at 
Paris, that so far as raw materials are 
concerned, the world is faced with 
shortage in many of them. How is he 
going to rectify that position as regards 
India, he has not told us. Is he going 
to regulate the supply of raw material 
to these industries? In that direction 
also, what has been our experience? I 
will give the House just one instance. 
While people in Ahmedabad and Bom­
bay are giving parties to the Cotton 
Controller, and saying that he has been 
able to help them and satisfy their 
requirements, there is wide complaint 

, in Coimbatore that the allotment made 
to the Coimbatore mills is anything but 
satisfactory. And why? Ordinarily 
one .would expect cotton to be supplied 
on the basis of the number of active 
spindles. What is being done? The 
supply is not based on the basis of 
the '‘spindlage**. The consumption 
in the year 1948-49 was taken—a 
year in which there were shortages in 
consumption due to various reasons in 
different mills. At Coimbatore for 
three months during that year there 
were strikes and the Mills worked 
only for nine months of the year. 
But the consumption of these nine 
months was taken as the consumption 
for all the twelve mimiths and allot­
ment was made on that basis. Not 
only that. After the year 1948-49, 
several of the mills have expanded 
and with the permission ol the Gov­
ernment the spindlage has been in­
creased; also new mills have come into 
exisrence. But as I said, the distri­
bution of, cotton was made on the 
basis of the nine months’ consump­
tion. This is most unsatisfactory. 
These expansions and the increase in 

.the number of mills have not been 
taken into account. This sort of thing 
is most unsatisfactory. And this is 
the sort of regulation that it is pro­
posed to be extended to aU the forty

industries now mentioned. When the 
hon. Minister was last at Coimbatore 
—in January last«—thls matter was. 
referred to him and he said that he 
knew all the facts imd he would set 
matters right, that he would rectl^ 
the position. But up to the present 
day, no such rectification has been 
effected. When you have got a cer­
tain number of spindles in factories,, 
you must distribute the available raw 
materials on the basis of the active 
“spindlage” . We do not want people 
to be unreasonable or partial. But 
what is done in Bombay is this. 
There they are giving parties to the 
Controller, whereas loud complaints 
are heard from Coimbatore and every 
body has'to draw his own conclusions. 
It is always possible for the, bigger 
industrialists to arrange for their own 
supply of materials as well as for 
marketing their goods. But the hum­
ble man has not got these facilities 
and unless there is an impartial way‘ 
of distributing those things^the indus- 

.try will suffer greatly. If all this is 
going to be left in the hands of gov­
ernment officials, it will be used as. 
a source of corruption and partiality. 
That is what is taking place. Every 
control has meant increase of corrup­
tion and opened a way in which peo­
ple try to get unfair advantage. If 
you are going to take control of the 
supply of all raw materials, issue of 
capital and so on and leave it to the 
officers concerned, this will be the in­
evitable result. It is in that view 
that the establishment of a Central 
Industries Board was sponsored and 
was accepted by the Government 1 
do hope that the Minister will consi­
der these facts and see that there is 
a better administration than what is 
obtaining in all control matters, for 
which he is absolutely responsible. I 
will only say that I am one of those 
who wanted legislation with regard to 
the regulation of industries. Time and 
again I have been urging upon this 
Parliament that they were doing wrong 
in leaving this Bill in storage. I am 
only surprised that the good points in 
that Bill have been given up and 
changes have been made for the
worse. I want the Government to go 
back to the original Bill which was 
approved by the first select commit­
tee. If still the Minister wants to 
stick to the present Bill what I 
would ask him to do is to go slowly 
and see the implications and the 
objects with which the first select
committee considered the original Bill 
and then to proceed circumspectly, so 
that he may not do lasting damage to 
the industries of this country.

8hri Deo (Orissa): I rise
to congratulate the hon. Minister for 
most comprehensive statement whlcb
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aims at the protection and encourage­
ment of industries. My remarks will 
be on general lines and will be con- 
ilned to just one or two matters 
which I should like to brin>? to the 
notice of the hon. Minister for his 
consideration and for the protection 
which these two items deserve at the 
hands of the Central Government.

One thin^ which I would like 
straightaway to stress is that while 
Government is aiming at giving pro­
tection to industries, it should not be 
biased by the personnel of the ven­
ture or the magnitude of the venture. 
But it should take into consideration 
the utility value and the demand 
there is -for those articles in the 
rural parts of this country. For 
instance, as the Government knows 
and as all of us know, there is a 
very great demand in the country for 
container!^ of different sizes. Well, 
when the States recommend supply 
of raw material, that is to say sheets, 
for the manufacture of these contain­
ers, and raw materials for the manu­
facture of hinges and agricultural 
implements, it is very surprising and 
sad that the ventures engaged in the 
production of these goods receive a 
very step-motherly treatment at the 
hands of the Centre in the matter of 

■allocation of raw materials.

I would also like to bring to the 
notice of the hon. Minister the fact 
that today, with all the orotection to 
encourage indigenous industries pro­
ducing these articles, especially 
hinges of different sizes, the markets 
in different cities are flooded with 
foreign manufactured goods and the 
local ventures, with all their cheap­
ness of labour, And it very hard to 
compete with prices of imported 
goods. Let me Quote only one in­
stance. With the minimum cost of 
production of ten annas per imit, that 
is one inch„ we find it very hard to 
push on our production of hinges in 
the Calcutta market, which is a very 
big market for this article, for the 
simple reason that the retailers and 
stockists have got such a large quan­
tity in hand that to get rid of their 
stocks they are prepared to cut down 
the prices to such an extent that the 
indigenous manufacturers hardly And 
enough margin to carry on their in­
dustries. Similarly, in the matter of 
containers which are so badly needed 
in the country, particularly for the 
conveyance of edible oils and com­
mercial commodities of different sorts, 
somehow or other the supply of sheets 
is not as it should be for encourage­
ment of these industries. Therefore, 
I would earnestly request my hon.

friend, the Minister to make a note of 
this and to see that his Secretariat 
does not confound these industries 
with others, but would allot the raw 
material to the extent required in 
proportion to the production, espe  ̂
cially when the State Government re­
commends the supply.

One other point I would like to 
bring to the notice of the hon. Minis­
ter. Today, unfortunately, the mind 
of the States is to tax commercial 
crops. No doubt there is a margin for 
taxation, but these enterprises being 
the ones that bring revenue to the 
country, in my opinion, they are the 
very ventures which should be lavish­
ly and fully encouraged. The saddest 
aspect of it today is that when the 
grower approaches the department for 
the supply of manure in order to ex­
pand his area of production, or for 
the supply of seeds of proper quality, 
he is terribly disappointed at the 
supply of the wrong variety of seeds 
or of non-supply of manure in proper 
time. Today we are in a very fî ood 
position in the international market 
so far as jute and groundnut are 
concerned, and their prices are very 
encouraging for the agriculturist to 
expand his area of cultivation with­
out encroaching upon the area of food 
crops. Still, as I have already stat­
ed, he is confronted with these diffi­
culties and harassment by way of 
taxation, and unnecessary departmen­
tal interference of measuring his area' 
and questioning him on this and 
that, all the time not coming foi;ward 
to encourage him with the supply of 
manure in time and seeds of the 
proper type.

There is one hiore item which re­
quires my hon. friend's attention; 
though it may not be directly under 
his portfolio it is an important indus­
try in this country, and therefore 
though it may be directly under the 
Food Minister, I would reouest my 
hon. friend also to take it into his 
consideration and do his best to help 
that industry. I am referring to the 
biscuit industry in this country. There 
are concerns, I know, who produce 
stuff as good as any Western cptin- 
try producers like Huntley I'aimers, 
and yet today they are discouraged 
and they have to close down their 
establishments and the labour which 
they have engaged has to «o  out of 
employment because of noh-supply of 
sugar and because of inadequate 
supply of flour. There is a very great 
demand for these biscuits in Ceylon 
and Government too stands to gain 
a lot out of this export by way of a 
sort of a cess that it gets from 
Ceylon: it would be a great help to 
thA industry all that amount Is
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diverted f(»  the encouragement of 
this industiy. Even otherwise, we 
all know how hard hit we are in the 
matter of food in whatever shape or 
form the human system may require 
that and it is our duty and the duty 
of the Government of the coimtry to 
see that if rice and wheat are not in 
abundance the dellciency is made good' 
by some method or other, through 
some variety of food or other to keep 
life going, to make the people live 
and be strong enough to be useful to 
the country.

I would very strongly ux;ge that pro­
tection should be given to these in­
dustries manufacturing agricultural 
implements and utility articles like 
hinges and containers, as well as to 
the biscuit industry which should be 
protected from foreign competition. I 
think such competition should be 
warded off so that to the extent neces­
sary the country may be in a better 
position to produce these things in­
digenously in the future. These 
ventures are not spoon-fed. They 
would, themselves like to expand and 
progress; particularly the biscuit in­
dustry would like to be allowed to 
export its products and make its own 
arrangements to get the raw mate­
rials from foreign countries necessary 
to carry on the industry. Grovern- 
ment should not stand in their way 
but should give them all the facilities.

Shri R. K. Chaudhuri: I am really 
grateful to you for your granting my 
speechless and silent orayer lo be 
permitted to take part in this debate.

Shri Kamath (Madhya Pradesh): 
Prayer to whom, to *God or Goddess.

Mr. Ohairmaii; Flattery will not be 
allowed. * •

Shri Kamatb: He was praying to 
God, not to the Chair.

Shri R. K. Chaudimri: I deny that 
most stoutly—I was not oraving to 
God but I was braying to the Chair.

The only interest which I have in 
this Bill is In regard to the exclusion 
of the tea industry. I have read the 
note of dissent by my hon. friend, Shri 
Venkataraman and others very careful­
ly. 1 have also tried to find dtit what 
exactly was the reason for excluding 
the tea industry from the purview of 
this Bill. It has been Dointed out in 
the note of dissent that in the previous 
9ill the tea industry was included in 
the schedule: in the previous ^ lect 
Committee also th®' tea industry was 
not omitted. Even at the time of re­
mission of the Bill to another Select 
Committee, no mention whatsoever was 
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made in this respect. Therefore, there 
jjhould be very strong reason......

Shri Sondhi (Punjab): Shri Sidhva. 
come UD to the front. Sit on your 
bench.

Shri Kamath: Nearer the Home
Minister. Why is there such a gulf 
between the Cabinet Minister and the 
Minister of State? /

Mr. Chairman: I do not imderstand 
what has happened to Mr. Sidhva.

Shri R. K. Chaudhuri: He has be­
come the Minister of State for Home 
Affairs.

Mr. Chairman: The first congratula­
tions will be from the Chair.

Shri Kamath: And from the House 
also. "

Mr- ChiUrman: I have greait
oleasure in communicating the wishes 
of the House for the best of luck to 
Mr. Sidhva.

Shri R. K. Chaudhuri: May I add
that the Government should be the 
;jnly body which* should be most 
sincerely congratulated? The Gov­
ernment should be congratulated more 
than Mr. Sidhva for the selection of 
Mr, Sidhva.

Shri Kajnath: I only hooe. there 
will be a session where he will 
answer questions. •

Mr. Chalrmaii: All the questions of 
Mr. Sidhva will be taken care of by 
Mr. Kamath.

Shri Kamaih: But he will have to 
answer them.

Dr. Deshmukh (Madhya Pradesh):
I am also an applicant for the legacy.

Shri R. K. Chaudhuri: 1 was Just 
mtroducing the name of the hon. Mr. 
Sidhva in the debate, because he was 
not a dissenting Member of the Select 
Committee and I wanted to find out 
the exact reason why tea had been 
omitted. I was in complete ignorance, 
when I spoke, of the events that havi' 
subsequently haonened. The reason 
given by the Government and also
supported by my hon. friend Mr.
Sidhva is not convincing. The tea 
Plantation BiH of which mention was 
m a^ by my hon. friend is not going
to be passed in the near future and
furthermore that Bill relates to labour, 
which is only one side of the matter. 
It relates to the amelioration of the 
ronditlons of labour and has no direct 
bearing on the question at issue. 
What would really help us in this 
situation In an amendment of the
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'Indian Tea Control Act and for this
we have to wafit for at least another 
year.

Meanwhile, we must bear in mind 
what is happening outside India where 
tea is grown. A-large number of tea 
planters who have previous experience 
of tea plantation have gone over to 
East Africa. I icnow of some European 
tea planters who have gone there from 
Assam. They are starting the tea 
Industry there. They are having large 
cultivation whereas in India we are 
compelled to restrict our expansion to 
n per cent. The result is, as is men­
tioned in the minute of dissent, that 
very shortly we might be flooded with 
tea from other countries^ whereas our 
own production will remain at a very 
low level. This question should be 
seriously considered by the hon. Minis­
ter. I personally think that no harm 
would be done by the exclusion of the 
tea industry from this Bill if the hon. 
Minister could give an assurance that 
hfl will shortly bring forward an 
amending measure by which the tea 
planters in India would have an oppor­
tunity of expansion. At present the 
position is this. In 1930, the Indian 
Tea Control* Act came into force when 
there was a general depression of tea 
and many of the proprietary concerns 
-r-scrme Indian concerns were also in­
volved— ĥad to close. At that juncture, 
the Indian Tea Control Act came as 
a great blessing. Not only the 
European tea industry but some Indian 
tea concerns also took advantage of it 
and they were able to stand on their 
own legs. But the greatest drawback 
was that in the year 1930 there were 
very few Indian tea estates in Assam 
and the acreage of tea cultivation which 
they owned was a small fraction. In 
spite of that, we are now practically 
compelled to keep to that same acreage 
of cultivation and only an addition of
5 per cent, is granted. The immediate 
consequence of that is that in compari­
son with other developed tea estates 
owned by non-Indians our tea -estates 
cannot make much progress. If im­
mediate action is not taken to help the 
smaller concerns, particularly Indian 
tea concerns, if early legislative 
measures are not taken, thtti in the 
long run we shall And ourselves unable 

compete with the world martcet 
Vea will again experience a depression. 
Unless the countries which are now 
outside the international agreement 
are persuaded to come and enter into 
the agreement our position would be 
that prices will be cut again and the 
position of Indian tea estates would 

very unfortunate indeed.

Shri B. Das: Better expropriate the 
land of the foreign tea planters.

Shri R. K. Chaudhurl: We have no 
advantage which the Europeans had 
in those days. Indians were not even 
given grants of land for cultivation of 
tea. It was very difficult for Indians 
to get any land and even when they 
got land they had to pay just a smaller 
rate of land revenue than for ordinary 
culture. Grants for large areas of 
land were granted to the Europeans. 
They did not utilise them properly, 
although they had not to pay any land 
revenue whatsoever. They had only 
to pay a nominal rate of revenue for 
areas actually brought under cultiva­
tion. They had vast lands under cul­
tivation. They had zamindaris, so to 
speak. They used to settle tenants 
on paddy cultivation. They did all 
that and they had all the advan^t^es. 
But when the Indians were coming 
to take advantage of it, the Indian 
Tea Control Act came into force with 
the result that although a few tea 
estates may have been saved from 
ruin, the expansion of Indian tea 
gardens was actually stopped and we 
are now in such a position that al­
though the prices are soaring high, the 
advantage of that soaring price has 
not been given to the Indian tea 
owners. That is the unfortunate 
position in which we are placed.

The House would be startled to know 
of the price which tea is now getting. 
In the last tea sale the price went 
up to Rs. 12 an lb. and the ordinary 
tea—Liptons or Brook Bond—which 
was selling at 12 annas an Ib. is now 
getting nearly Rs. 4-4-0 or Rs. 4-8-0 
locally for an lb. Who is getting the 
advantage of this. soaring price? It is 
only the proprietors who do not be­
long to India. Therefore, I would be 
prepared to support the Government 
in the exclusion of tea from this Bill, 
but on one condition. Some method 
must be devi«ed whereby you can im­
mediately allow us to bring more land 
under tea cultivation. In other words, 
you should allow more expansion of 
tea acreage. That is what I want. If 
that is granted. I will be quite satis­
fied. But I cannot suggest how this 
can be done. It is for the hon. Minis­
ter to think of it and let us know. I 
perfectly agree with the view which is 
taken by some Members of the House 
that tea is after all an agricultural 
conunodity. But then the • industrial 
side of it is what is yielding the Gov­
ernment the inpome that it is getting. 
If tea had not been industrialised, it 
would carry very little value. It 
would not be exported. Even in pre- 
British days we had tea cultivation. 
Tea used to be cultivated as any other



4683 InduBtriez (Development 11 CX^TOBER 1951 and Control) Bill 4684

kind of food or fruit, but at that time 
there was no industrialisation and they 
had to dry it in a pan. That process 
would not have helped us in the modem 
days. But I submit that because it is 
more or less an agricultural concern, 
the largest number t>f labour is em­
ployed, not for the industrial side, but 
for the a/^ricultural side of the pro­
duction of tea. Therefore, the 
supporters of the labour movement 
like the INTUC need not worry about 
this fact, because after all 75 per cent, 
of the labourers employed in tea 
gardens are employed on cultivation, 
hoving and pruning of tea. There 
need, therefore, be no apprehen­
sion on the part of labour leaders
thci they will be left to the tender
mercies of the employers. The point 
is this. First, we must bring down 
the price of tea at least for local 
consumpcion. As it is people in
England get ^better tea, they consume 
better tea and at a lesser price than 
we do in India. It is not helpful to 
us to shut our eyes to the fact that 
tea is indeed a very good beverage. 
It is only people with a wrong view 
of things who want to discredit tea. 
It is only because influence at the 
Centre is in the hands of non-tea 
drinkers that tea has been neglected. 
Whenever I ask people of these parts 
for their opinion about the tea they 
say it is very hot. I say the only 
real quencher of thirst is cold tea. 
My opinion is cold tea is like an old 
wife. It is indeed so. The consola­
tion which you get from cold tea is 
almost similar to the consolation which 
you get from an old wife.

Mr. Chairman: I womW request the 
hon. Member not to speak so lightly 
of old wives.

Shrl R. K. Chaadhurl; That is an 
English proverb. Madam.

Mr. Cbalmuui: I only ask him not
to talk lightly of them, Dr to nfike 
any comparisons.

Shri R. K. Chaadhurl: Since you
are not appreciating my speech, it i.s 
useless for ms to speak any longer. I 
only want to close my speech with a 
fervent appeal to this House that 
they should not neglect tea. Tea is 
a preventer of epidemic diseases. Go 
about in the rural parts. If you 
have to take water, you will And that 
what you get is not even fit to wash 
your feet. Unless you take it boiled, 
or unless you take it with tea it is 
very dangerous to drink it. I would 
also request my friends here to cast 
ofT their prejudice against tea and 
begin to take it In right earnest.

Then they wiii And that it is really a 
very valuable dri;ik and Government 
will direct their attention to this 
industry from which we will get more- 
advantages than we are getting today.

I wouid in the end like to say a 
few words about the Development 
Councils. I dp admit that th ^  have 
got very valuable functions to per­
form; but I am not#able to make out 
under what circumstances they will 
be dissolved. The functions of this 
Council is stated to be to see to the 
increased production and efficiency 
and also control of prices.

I would in this connection IJke to 
draw thfe attention of the hon. 
Minister—I db not know whether I 
would be relevant or not—to the 
increased production of corrugated 
iron sheets. In our part of the 
country we have to depend either 
on thatches or corrugated iron sheets. 
The province has been denuded of 
thatches on account of floods and 
earthquake and also on account of 
military operations during the past 
few y^ars. Even though the villa­
gers are willing to barter their pro­
ducts for corrugated iron sheets they 
are not getting it. The result is 
that houses are lying unprotected. I 
would, therefore, ask my hon. friend 
Mr. Sidhva, who has recently gone 
out of our association, that he may 
exert his influence on the Industries 
minister to pay more attention to this 
matter.

In the end I want to make an appeal 
to the hon. Mr. Sidhva that he may 
give us a very sumptuous party on 
the occasion of his accession to this 
office. I am not saying this for my 
own benefit; I am saying it for .he 
benefit of the whole House.

Chairman; The speech is very 
enjoyable, but I should say that it is 
not -very relevant.

Shri R. K. Chaudhuri: I must con- 
tess that you are very hard on me. I 
thought, that my fortune has chang­
ed. I got an opportunity of speaking 
with the least effort. It was fortu­
nate that you granted permwsion so 
speedily. If the fortune lakes a turn 
in this way, I will not be surprised 
if I were to get the good luck of Mr. 
Sidhva.

Dr. Deahmukh: I consider this Bill 
as one of the measures of utmost 
importance. We are going to detm*- 
mine our policy towards industrialisa­
tion of the country and it is, there­
fore, quite correct to apprehend as I 
do that th  ̂ provisions in tb!« Bill 
may, if they are not properly ad-
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ministered, affect the industrialisation 
of the country somewhat adversely. I 
would particular!;' recommend to the 
attention of the House the comments 
made by my friend Shri Ramalingam 
Chettiar. He made a very well- 
informed speech about the dangers 
which are likely to arise if the Govern­
ment were to be precipitous in ad­
ministering the provisions of this 
measure. He also dwelt, on the 
history of the Bill; how a Bill was 
previously placed before the House 
in keeping with the Industrial Policy 
Resolution of Government of April
1948. We have now '* Bill which 
differs radically from that puxicy and 
it is. therefore, pertinent* to ask 
wnether at least at t^e present mo­
ment we are quite sure of what we 
aim at and whether after having 
been sure of our aims and ideals, 
these are the methods by which we 
are likely to achieve them. From 
that point of view I feel that the 
Government is not so clear in its mind 
as 10 what it proposes to do so far as 
industrialisation of the country is 
concerned. The question is whether 
we want rapid industrialisation at all 
costs or whether there are other 
paramount considerations as a result 
of which we dp not mind sacrificing 
the pace of industrialisation. That,
I think, is. a very pertinent question 
to ask because the development of
industries and their coming into be­
ing is not a very simple matter and 
the policies of the Government so
far. whether they refer to raw
material or whether they refer to
the finance, have been somewhat 
hectic and halting. The result has 
been that a lot of industrialist*? have 
suffered unnecessary losses and there 
are a number of them who have gone 
out of business because of the difficul­
ties in their way. I would even at 
this stage urge the hon. Minister to 
take a survey and see the amount of 
losses th^t have been caused to well- 
intentioned pioneers of Industries and 
how many industrial concerns have 
gone out of functioning simply because 
they did not receive the assistance 
that they should have. I, along with 
many other Members of this House, 
had gone round to see a great many 
industrial centres in the country and 
it is no exaggeration to say that there 
was not a single big industrial con­
cern which had not .serious complaints 
to make so far as the supply of raw 
materials and other conveniences 
were concerned, I do not know 
whether the situation has altered in 
any way, although it appears that to 
the provisions of the Bill as have 
been ombodied now there Is not that 
opposition which was there when the

original Bill was proposed. Yet. I 
would like to urge with my hon. 
friend Mr. Ramalingam Chettiar that 
the radical change that has been 
effected in the Bill may be brought 
into effect as gradually as possible.

I would also urge that the financial 
limit which has been placed in the 
Bill ought to be expanded so as to 
cover a lesser number of Industrie** of 
greater importance rather than to tan.̂  ' 
upon ourselves the responsibility of 
control and ' supervision even of 
smaller industries. After all, a lakh 
of rupees these days is not worth 
much as compared....

An Hon. Member: It is now Rs. S
lakhs.

Dr. Deshmukh: My proposal is in 
the neighbourhood of ten to twenty 
lakhs, even if it is five lakhs—but at 
least in the copy that I have got it is 
only one lakh. **Saving.—Nothing in 
this Act^ shall apply to an industrial 
undertaking if the capital invested 
therein does not exceed rupees one 
lakh»\ , .

Shrl Venkataraman: Read clause 11.
Dr. Deshmukh: Even so far as 

licences are concerned, that is control, 
interference. In the case of the old 
concerns as well as the new concerns 
I would like that the margin should 
be raised because we have modified 
the schedule also very considerably by 
the addition of nearly 50 per cent, 
additional items in the first schedule.

I was referring,, to what we were told 
during our tour of the industri,*!! con­
cerns and the handicaps they suiTer 
from and I do not think, as the raw 
materials are getting scarcer and 
scarcer, that there is any chance of 
their difficulties having decreased. A 
friend of mine spoke about the biscuit 
factories, and I have some knowledge 
of the working of the biscuit factories. 
There also we found that most of the 
biscuit factories in the country could 
work only for about three months at 
a time. They are not only not pro­
vided with the raw material needed 
but they are prevented from buying 
from the open market even outside 
this country sufficient quantity of the 
raw material required.

Apart from these difficulties which 
I am sure must have come to the 
notice of the administration and the 
hon. Minister, there are certain 
matters which require more careful 
consideration. We are now subject­
ing every industrial concern of the 
requisite financial investment to quite 
a rigid control at the hands of our 
officers. Tn trying to do that we
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must toke into ^account the elliciency 
with which we have been able to 
exercise controls. I think I voice 
the general opinion of the Members 
if  this House, as has already been 
upheld by the Gorwala Committee or 
Mr. Gorwala, that the effectiveness 
with which we exercise Ihe various 
controls that we have imposed is far 
from satisfactory and therefore, in 
this case also, the instrument that we 
are forging for the purposes bath 
of licensing as well as control of 
industries is likely to be not in the 
best interests of the industry itself. 
So, from this point Of view I would 
like to urge that if it is possible even 
at this stage to amend the provisions 
of the Bill and to confine ourselves 
to the key industries and the more 

‘ important ones where we wish to 
stop the mischief and where we could 
really make our voice felt and our 
measures more effective, it would be 
better because in the first instance 
we should not jump too high with 
the result that we might probably be 
killing the goose that lays golden 
eggs.

My hon. friend Shri Ramalingam 
Chettiar complained that the 
Central Industries Board was being 
replaced by the Central Advisory 
Council and he doubted the wisdom 
of the change. In his view the 
various Board? and Councils that we 
arc going to bring into existence are 
not likely to perform the functions 
that were being assigned and that 
were likely to be performed by the 
Central Industries Board. He 
thought, and I agree with him, that 
the membership of the Development 
Boards and the Central Advisory 
Council is going to be so large that 
we would not be quite right in expect­
ing too much out of them. Such 
consultative bodies have in the past 
not rendered that service to us which 
we had expected. We have a very 
large number of such bodies in this 
country like the Sugarcane Committee 
a^d the other Commodity Committee®, 
and I do not know how far this large 
body consisting of more than thirty, 
or nearly thirty, member is likely to 
render to us that advice and guidance 
that we expect from it.

I have a great deal of reluctance 
in upholding the provisions of̂  thf 
Bill as they, ha vie enierged. from' the 
Select Committe. t' \yould much, 
rather go .«»lower in this respect and 
try to be more helpful than to threaten 

' anybody with more rigid control and 
interference. ^

There is also s6mething to be said 
in favour of lack of proper technical 
knowledge on the part of the oflBcers

who are asked to do the work. It 
is a common complaint that we have 
not got the technical personnel who 
can dfeal with these things competent­
ly, and that is another weakness which 
is likely to lead to disaster and a 
good deal of curb on the further 
industrialisation of the country. I 
am therefore not in favour of controll­
ing, licensing and making our inter­
ference so liberal as it has been 
done in the Bill, and it would in my 
opinion be a wise step to curtail the 
interference and to resort to licensing 
only....

Mr. Chairman: I would request the 
hon. Member to stop for the moment 
as the debate on this Bill wiU be 
continued at 4 o’clock when the 
House meets after Lunch. Now the 
House will proceed with the discu' 
sion on points arising out of answer 
to Short Notice Question No. 14 ‘ 
asked on the 5th October, 1961 
regarding the resignation of Shri 
Acchru Ram, former Custodian- 
General of Evacuee Property.

RESIGNATION OF SHRI ACCHRU 
RAM

Mr. Chairman: I would like to make 
the procedure clear now. Mr. Kamath 
who has given notice of this question 
under Rule 46(2) will first out the 
questions and then the hon. Minister 
will reply to that and other Members 
who have also intimated their dedire 
to take part in the discussion will be 
permitted to put their questions to 
elucidate any further matters arising 
either out of the Minister's original 
statement or the answers given to Mr. 
Kamath's questions, if time permits.

Th  ̂ Minister of State for BehabiUta- 
tion (Shri A. P. Jain): May I ask one
question. Madam? Is the procedure 
going to be that Mr. Kamath first 
makes out his points of which he has 
given notice, then I reply and then the 
other Members will raise their poitits? 
Or will it be that Mr. Kamath raises 
his Doints, then other Members raise 
theirs and then I answer?

Mr. Chairman: That is exactly what 
I wanted to make clear. Mr. Kamath 
puts the questions first and then the 
hon. Minister will reply and then the 
oth6r hon. ^ em b »s  can elucidate if 
time permits.' Only tho^ wHo have 
given notice of putting supplementary 
questions will be allowed to put them, 
if the time permits.

Shri Kamath (Madhya Pradesh): The 
Deputy-Speaker had permitt^ rtie to 
send just a fotiti^l riott̂ irf atid told 
that more points could be raised......
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Mr. Chainnaii: I want to say another 
thing The whole discussion will last 
for 3J minutes only.

Shri Kamath: He further told me 
that further points could be raised 
when initiate the discussion today.

At the outset, I will submit that 
half an hour is hardly adequate for a 
discussion of this vital issue, but any­
way we have to make the best of it 
The resignation or the virtual dismissal 
of Shri Acchru Ram has become more 
or less a cause celebre of thn Capital; 
and the statements, counter statements, 
press comments and speeches have 
caused unfortunate repercussions in 
the public mind and they have created 
the impression and highlighted the 
tendency on the part of the executive 
to arbitrarily interfere with judicial 
matters; some critics have gone to the 
length of saying that this particular 
instance is only one among many 
others, which are the outcome of not 
a genuinely secular State but of the 
pseudo secular policy of am State.

The first point that arises in this 
case is from the statement made by the 
Minister in Parliament on the 5th. 
The concluding part on page 4 at'the 
bottom of the page of the statement 
says;

**In view of this attitude of 
yours, the Government feel they 
cannot safely get upon your advice 
or rely upon the fair interpretation 
of orders issued on your advice.*'

I must say that what Shri Acchru Ram 
had given to Government was not 
ad'v̂ ce, but a Judicial decision under 
rule 15 of Section 16 of the Evacuee 
Property Act. The Minister made a 
statement on the same day to the effect 
“that tho Custodian General came to 
the conclusion that the case was cover­
ed by clause (a) of the notification 
which meant (the Minister’s inference) 
that Chhatriwala had returned to India 
before 18th July 1948 and has settled 
m India.” '

I am inclined to submit lhat this 
statement is something like what in 
law is called suppressio i'>eri and 
suggestio falsi, because in the order 
passed by Acchru Ram. he has said:

*‘I have litUe doubt that if either 
of these notifications could govern 
toe decision of the present appeal, 
the appellant’s case would be 
found to be covered by clause (a) 
of either notifications.”

It will be seen that the Minister made 
a wrong statement when he referred to 
Mr. Acchru Ram’s order or judgment

in that particular case. Further the
Minister pointed to an incompatibility; 
according to him; between Mr. Acchru 
Ram’s previous observations or re­
marks and his later order. These are 
the points that I am raising. According 
to the Minister the no objection 
certificate granted by Government 
was a mandatory directive which, 
unfortunately, it is not. Rule 15 of 
Section 16 makes it clear that when 
the evacuee..............

Mr. Chairman: I have to inform
the hon. Member that an hon. Member 
who has given notice of a question 
can only speak ,on the points which 
he wanted to raise under the rules. 
He cannot be allowed to bring any 
further points.

Shri Kamath: I am sorry. I was
told by the Deputy-Speaker that my 
sending a notice will be a formal
affair, and then there was no time on 
that day...

Mr. Chairman: What I want to
say is thafe if What he is 
speaking is covered by the points that
he has raised, it is all right. But he
cannot go beyond the scope of the
discussion.

Shri A. P. Jain: He is going out­
side the scope of the points raised in 
the communication to the Deputy- 
Speaker.

Mr. Chairman: I haVe drawn his
attention to that.

Shri Kamath: The statement that
was laid on the Table was not 
available till that night and the 
Deputy-Speaker asked me to send a 
formal notice that very day and said 
that other points I might raise during 
the discussion itself; and the state­
ment of the Minister was made 
available to us only that night or the 
next morning. I am only referring 
to that just to elucidate the points 
which I have raised in my notice. The 
Minister granted the no objection 
certificate though the notification laid 
down that that must be proved by the 
claimant that he had returned to India 
before 18th July and had been 
absorbed in India or had settled down 
in India. Unfortunately, when the 
certificate was granted, the claim 
Pi? 12̂  which had been dismissed bv 
the Deputy Custodian in Delhi had 
been taken in appeal, and it was 
^nding in the High Court. The High 
Court passed very severe strictures 
upon this claimant, to which I have 
made a reference in my point No. 2. 
whether Government knew about
wi'il appeal pending in theHigh Court when they issued the
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certificate or whether it was sup­
pressed by Chhatriwala himself: 
whether it was disclosed or whether 
it was igndred by the Government : 
in the one case, Chhatriwala is guilty 
and in the other case, the Government 
is guilty if it has ignored this faet. 
The High Court passsd severe 
strictures and held ultimately that he 
is an evacuee and also said, not in 
so many words, but in words to that 
effect, that the man was a liar. 
Mr. Justice Kapoor held,

'*1 do not think that Muhantimad 
Din Chhatriwala is not incapable 
of telling lies and I do not think 
that this statement of his can be' 
accepted.'*

There ^ e  various other remarks made 
by the High Court which go to 
show that this man perjured himself 
in the High Court; besides; if we take 
the records of the lower courts as 
well, of the Deputy-Custodian and 
Sub Judge Mr. Sun in Delhi, we lind 
that he made statements on oath 
which were absolutely false. The 
House is entitled to know therefore 
whether Government, before they 
issued the certificate under section 16 
of the Act, satisfied themselves, firstly, 
that Chhatriwala had returned to India 
befoi-e July 1948 and settled down m 
India and had been absorbed in India, 
secondly that this man was not
transferring or had not transferred his 
assets to Pakistan after that date, and 
thirdly that he did not recover rents 
in respect of property which he had 
purchased in Pakistan where he had 
migrated after Partition. Government 
has nowhere made it clear thtft they 
had made an enquiry regarding these 
matters. When the Custodian General 
held in revision or appeal that the
claims of the persons interested in 'the 
property should be heard, the Govern­
ment said that it was not necessary, 
and Government said that the 
certificate was enough to restore the 
property to him. This is wholly wrong. 
After the certificate was issued. Rule 
15 makes it quite mandatory tha't the 
application for restoration should be 
presented by the claimant, i.e. the
evacuee concerned. And in that
application information should be 
supplied as ta the names of persons 
interested in the property, and also 
the facts on which the application is 
based. Neither of these was given by 
Chhatriwala in his application for 
restoration.

Thei^fore, my first point is» whether 
Government will Isry on the, Table of 
the House a copy of .Mr. Chhatriwala*s 
repre^tation. Secondly,...

Mr. Chairman: All the points are
before the Hotase.

ShH Kamatli: No, copies of my
notice have n^t been supplied to 
members. And secondly we want to 
know whether in his representation 
Chhatriwa-la has suppressed any facts. 
We want to ‘ know whether a copy ol 
the application can be placed on the 
Table of the House so that we may 
know what facts have been suppressed 
by Chhatriwa-la and what false state­
ments he has made in that repre­
sentation. Secondly, we want to know 
whether Government is aware of the 
severe strictures passed by the High 
Court upon this man who has psrjured 
himself, and showed himself to be an 

' mimitigated' liair in the eyes of the 
law. The third point has reference 
to the strictures of the High Court 
on his statements made on oath. And 
the fourth point is this. In the court 
of the Sub-judge Shri Suri, Chhatri­
wala said that he had not been to 
Karachi, but before the Deputy 
Custodian he admitted that he had 
been to Karachi.
. To this man—Mr. Chhatriwala— 

apparently without making any en­
quiry into the essentia'l requirements 
of the case. Government granted a 
•‘No objection certificate*’ and when 
the Custodian proceeded under Rule 
15 of Section 16 of the Act, the 
Minister accused him of giving wrong 
advice and inconsistency. This, to say 
the least. Madam, is a very unfair 
and unjust view of the action of Shri 
Acchru Ram, amd......

Mr. Chairman: May I request the
hon. Member to be as brief as possi­
ble? I want that the Government also 
should have time to make their posi­
tion clear. And there are other hon. 
Members also who have given notice 
of questions.

8hri Kamath : I will take n ly  one
minute more. Government issued a 
certificate stating that th^y had no 
objection to the restoration of the 
property and “this letter may be 
treated as a certificate under section 
16(1) of the Act.*’ The hon. Minister 
apparently completely forgot that 

. there is this rule 15 which makes 
mandatory an application to the 
Custodian General, giving the names 
of persons interested in the property; 
as well as the facts on which the 
application is made. According to this 
rule the Custodian General proceeded, 
and this has led to his resignation.

I am constrained to think, that this 
ca9  ̂ is the culmination of a series of 
unfair decisions on the part of Gov­
ernment; and this has given rise to the
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[Shri Kamath]
impression that with ft view to issuing 
a certificate to this worthless money­
bag, and then facing Mr. Acchru 
Ram’s resignaUon» Government has 
sullied the fountain of Justice, act^ 
contrary to the letter and spirit of the 
law passed by ParlSamant and also . 
discredited itself in the eyes of a vast 
number of people. No wonder. ^  
rumours are afloat about the intention 
behind decision taken by Govemm^t 
in giving this “No objection cerU- 
flcate” to Chhatriwala. I am clear m 
my mind that in this case not oiUy 
justice has nOt been done, but th ^  
injustice has been done. The least 
that Government must do now is to 
reconsider the whole case, reopen it, 
so that this earlier decision mafy be 
reviewed

Mr. ChiBtirman: Only fifteen minutes 
are left and I do not want this case 
to go one-sided.

Shri Kamath : I havj flnishod. And
Government must withdraw the “No­
objection Certificate'’ granted to Mr. 
ChhatriwaU,

Shri A. P. Jain: I would first refor 
to a point which is not completely 
relevant to the issues raised by Mr. 
Kamath in writing but relates to what 
he hers slated in the House just now.
I very much regret the remark of 
Mr. Kamath to the effect that I h^ve 
suppressed the truth. I would draw 
the attention of the House to a 
communique issued as far back as the 
'31st July 1951 and which was read out 
in the House. I will read the relevant 
portion from mat communique:

“While conceding that Shri 
Chhatriwala satisfied the con­
ditions oi clause (a) of the 
notificatiori, the C u s t o d i a n  
General held that the notification 
sfs framed could not govern the 
decision of the case, since his 

, property had been declared 
evacuee property under the pro­
visions of Ordinance XII of 1949 
and not under the provisions of 
the Administration of Evacuee 
Property Act, 1950.”
I hnd clearly stated the case then. 

Again in the letter which I wrote to 
Mr. Acchru Ram I quoted the full 
p^sage ,s,9ying:

“In your first order dated 
6th September 1950 you said 
‘I . have little doubt that if either 
of these notifications could govern 
the decision of the present appeal, 
the appellant’s case would be 
found to be covered by clause (a)

of either notificfiftion/ [No. 14
(118)CUS/50, dated 10th May 1950 
and 3rd July 195(f.] I have,
however, as little doubt that the 
decision of the present appeal is 
not and cannot be governed by 
either of the notifications.**

After having taken up the position...
Dr. Deshmukh (Madhya Pradesh): 

Under what section of the law was 
this letter written to Mr. Acchru Ram?

Shri A. P. Jain; It does not 
require any authority or law. As the 
Minister in charge I can address 
communications to my officers, ca'll for 
their explanation, etc. and it i? a 
letter in which I asked for his 
resignation.

Dr. Deshmukh: Was it not a
judicial or quasi-judicial matter?

Shri A. P. JTaiii: It is not judicial
or quasL-judicial.

Shri Kamath : Is i . not a kind of
interference? '

Shri A. P. Jain: Certainly not. 
After having taken the position, that 
the case of Chhatnwa'la was covered 
by clause (a), that is, he had returned 
to India before the 18th July 1948 and 
had settled in India but that the 
notificatio/i of the 3rd July was not 
applicable to his case, because that 
notification wa.«̂  not- applicable re­
trospectively, it could be none of my 
object to suppress anything. In fact 
in my written answer to the House 
I w anted only to quote the relevant 
portions for purposes of answering the 
question. The latter oart was not re­
levant. I may say it is open to tha 
hon. Member 1o impute motiv»?s but 
that would reflect upon him and not 
upon me.

Shri Kamath: Quite right.
Shri A. P. Jain: I now come to the 

various points raised by the hon: Mem­
ber. It is anoarent that the whole 
emphasis of Mr. Kamath’s questions 
has now shifted from the demand of 
the resignation from Shri Acchru Ram 
to the propriety of issuing a certifi­
cate to Shri Chhatriwala” under sec­
tion 16. The natural inference, there­
fore, would be that Mr. Kamath has 
very ignorant imputation......

Shri Kamath: I am sorry, it is a 
given up Shri Acchru Ram’s 6ase......

Shri A. P. Jain: I am not givins 
way. {Interruption). My replies to the 
points raised by Mr. Kamath are as
follows:

(1) After the Custodian General* had 
expressed the view in his order dated
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the ath September, 1950, that the 
notification of 3rd July, 1950 did not 
apply to properties taken over by the 
Custodian before the commenceinent 
of Act XXXI of 1950, the question 
arose whether this interpretation had 
not the effect of deafeatinpf the policy 
decision to which Government had 
committed itself in this House during 
the passage of that Act. Government 
had no doubt that the policy decision 
applied retrospectively. The Law 
Ministry was thereupon consulted 
about the method of giving effect 
to the policy decision. It advised 
that this could be done either 
by exempting the property from the 
operation of Sections 8(2) and 58(3) 
of the Act or by granting cer­
tificates under Section 16 ol the Act. 
Government preferred the latter me­
thod, which was the simpler of the 
two. The Custodian General had al­
ready expressed the view that the 
case of Chhatriwala was covered by 
clause (e) of the, notification apd Gov­
ernment was also aware that Chhat­
riwala had been living and doing 
business in India since his return 
from Karachi i»i Jauiuary, 1948 and, 
therefore a certificate under section 16 
wa.s irnucd to him.

(2) Ye.c.
(3) Yes.

(4) Government had no such infor­
mation.

(5) Government had no occasion to 
look into this question.

Shri Kamath has obviously two 
quest!f>ns in mind, namely, whether 
in view of certain mis-stcftements of 
Chhatriwala..........

Shri Kajnath: Lies, not mis-state­
ments. ^

Shri A. P. Jain: The choice of words 
depends upon one’s culture.

Shri Kamath: You think of your 
owr. culture naturally.

Mr. Chairman: I would request the 
hon. Member not to interrupt.

Shri Kamath: He says culture—
there is no question of culture liere, 
but only of fact. '

The Minister should behave him­
self. This i:' not the way to behave...

Shri A, P. Jain: He has obviously
two questions in mind, namely, whe­
ther in view of certaih mis-state­

ments of Chhatriwala and the alleg­
ed apprehensions about him since 
his last return from Karachi, he

should have beê n gratnted a cerHfi- 
cate under Section 16, and whether 
Government should hav^ ijfc-anted a 
certificate to Chhatriwala when his 
appeal wa.s pending in the High 
Court. *

A perusal of the notification of 
July 3, 1950, will show that any per­
son who has returned to Indiia be­
fore the introduction of the permit 
system, that is. 18th July, 1948. and 
has settled in India would be entitl­
ed to the benefit of that notification. 
On those points the views of the 
Custodian General were unequivo­
cally exoressed and after taking ac­
count of other factors Government 
was left in no doubt that Shri Chhat- 
triwala satisfied those conditions. All 
other considerations regarding Cbhat- 
triwala’s conduct were irrelevant to 
the decision.

The notification of Ju]^ 3, 1950,
was intended to apply to all pending 
cases. Any claimant could go to a 
Custodian and ask in a pending case 
that his property, which had become 
evacuee property under the law, 
should be treated as non-evacuee by 
virtue of the notification. Chhattri- 
wala did in fact make such -an appli­
cation and the Custodian General 
considered it on merits. In issuing 
a notification under Section .52 or a 
certificate under Section 16 Govern­
ment only exercises a power given to 
it by law and which is not circums­
cribed by the condition that the no­
tification or ceirtificjate should not 
apply to an evacuee prooerty about 
which some further dispute is pend­
ing. Whatever power Government 
can exercise with regard to a proper­
ty which has been con^clusively dec­
lared as evacuee property ran be 
applied at least with equal force to 
cases where n property has l>een so 
declared but ^he declaration is being 
questioned by tke claimant in nppoal. 
Government maintain that there has 
been no infringement of any rule of 
law or practice in issuin5  a certifi­
cate undeiT Section 10 when Chhattri- 
wala’s appeal questioning the Autho­
rised Custodian’s order was pending 
before the High Court.

I may add that \he policy of Gov­
ernment with regard to vcrtflcation 
of claims,  ̂ evaluation of evacuee pro­
perties, and the announcement made 
by Government with regard to eva­
cuee property remains unaffected.

Mr. Chairman: The hon. Prime 
Minister.

Shri Kamath: May I ask, madam,
whether the Prime Minister has given 
notice of his Intention to participate 
in the discussion?
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The Prime Mlniiter (Shri Jawahar* 
lal Nehrn): The Prime Minister is
going to declare the policy of the Gov­
ernment in this matter,

Shri Kamath: But did he give no­
tice of his intention to speak?

Mr. Chajrnian: I am going to ans­
wer the point raised by the hon. Mem­
ber. It is known to all experienced 
parliamentarians that there is a custom 
and practice which govern this mat­
ter. Here he is the Leader of the 
House, he is also the Prime Minister, 
and therefore ultimately Re is respon­
sible for ell that Government does. 
Therefore, he can be called upon at 
any. time. Also, there is rule No. 179 
which says:—

“All matters not specifically 
provided in these rules and all 
questions relating to the detailed 
working of these rules shall be re­
gulated in such manner as the 
Speaker may from time to time 
direct/*
I exercise my power of discretion 

under this rule in allowing the Prime 
Mmister to answer.

Shri Kamath: He can explain the policy tomorrow.

Nehru: May I pro- 
u to intervene at thisstage because I feel that we are con­

sidering a matter which has taken an 
extraordmary turn. What exactly are
Z t  ‘ ‘a discussfni
^  ™ Mr. Chattriwalaor my colleaiwe the Minister of State’s 
act on m this matter, because thi 
matter seems to shift about a great 
deal and a great deal is said about 
Interference with judicial processes 
Now. I deny that and 1 think it “ T n  
absurd allegation. Mr. Acchru 
wa.s appointed about two years ago 

Wasj-judlcial and very 
largely admmistrative—mostly ad-
hnn”  quasi-judicial. Heijad held a high office previously and 

appointed to this office of 
Custodian-^neral by the predecessor 
of my colleague. The office was in
InL t>€injR receiver,
son^thmg like a Custodian-General 
of Enemy Property. Now, I will not
fi?that Mr. Acchru Ram had completely 
^^sunderstood what his functions

Shri Kamath: That is a matter of opinion.
JawtUiarlai Nehm: It seems to 

me that this House cannot deal with

an individual case like the Chhattri- 
wa a case. It can, if it likes, appoint 
a •ommittee. A Cabinet Committee 
hay. dealt with it, not in a day or with- , 
in half an hour, but at half a dozen 
m».‘etings lasting two or three months.

Shri Kamath: It wajs n j committee 
ol Parliament.

Shri Jawaharlal Nehru: If Mr.
Kamath will please permit me to pro-
( eed~he had full quarter of an hour...

Shri Kamath: I was entitled to it.

Shri Jawaiiarlal Nehru: The action 
taken in regard to Mr. A< t̂hru Ram 
has very little to do with Mr. Chhat- 
triwala's case. I only referred to 
Mr. Chhattriwala's case because it has 
been mentioned several times. The 
Cabinet or rather the Cabinet Com­
mittee is completely responsible for 
every single step taken in regard to 
Mr. Chhattriwala whom my hon. 
friend was pleased to describe in his 
choice language as a worthless money 
bag. I submit it is not quite fair to 
use this language in the House about 
people who cannot reply

Shri Kamath: I said unworthy, not 
worthless.

Shri Jawaharlal Nehru: “Worthless 
money bag”—I took it down in writ­
ing. I am sorry his memory is week.

Shri Kamath: I have got my words 
here, as far as I can see.

Shri Jawaharlal Nehru: Now, the 
Cabinet Committee consisting of five 
or six members of the Cabinet went 
into Mr. Chhattriwala’s case on five or 
six occasions. We saw every single 
paper, and the Committee consists of 
very prominent lawyers. Later on, 
we' consulted the Attorney-General 
•about it. We took every possible step 
and so far as I am concerned, I take 
full responsibility and I am as con­
vinced as I can be convinced about 
an^hing that our step from every 
point of view was a right step. But 
apart from that, we never challenged 
any other matter—the iudicial deci­
sion, or the decision on facts, or any­
thing else of the Custodian-General. 
We took his judgment as it was we 
acoeptecl that; and then considered 
the case in relation to the policy of 
Government and the assurances given 
by Government in this House and 
came to the conclusion that it was a 
hard case and that if, accepting the 
Custodian-General’s opinion, we de­
cided to apply the strict consequen­
ces of that law it would be going 
against the very assurances that we
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had givea to this House and which th€ 
House had demanded from us at the 
time when thii Bill was passed. The 
House knows that even in the most 
ordinary legal affairs, the Government 
deals with hard cases—even in a case 
of a. crime—by reducing punishment 
and so. on. This was no orune. There 
was no question of crime or anything 
In this. So Government considered 
it, and H had the power under this 
Act to take certain steps which it took 
without upsetting or without challeng­
ing the findings of the Custodian- 
General. But I cannot go into • that. 
Mr. ChattriwaJa’s was a complicated 
case whiqh we took months to consi­
der and I 'do not see how in five 
minutes or ten minutes or half an 
hour this House tran consider it. But 
what has amazdd me in this matter is 
this, that a public servant of Mr. 
Acchru Ram’s position should go out 
and create public aofitation. In my 
knowledge of public affairs, I do not 
know o# a single case of such misbe­
haviour, and It is a high misbeha­
viour.

Shrl Kamath: Only after his resig­
nation.

Shri Jawaharlal Nehru: If you will 
permit me to go on—it is h high 
misbehaviour. It is a gross misbeha­
viour on the Dart of a oublic servant 

to act in the wffy Mr. Acchru Ram has 
done. May I, in this connection, tell 
the House that within a few months 
of his appointment many things that 
he did, many circulars that he issued 
—We had nothing to do with the judi­
cial aspect of it, we are only concern­
ed with the administrative working— 
were contrary to Govermnent’s policy. 
At least on two occasions I told him 
that if he aid not agree with Govern­
ment’s policy, the best course for him 
was to resign fronj his ofHce. He 
apologised to me and assured me 
that he would carry out Government’s 
policy. The whole behaviour of Mr. 
Acchru Ram in deliberately fiouting the 
directions of Government, not in re­
gard to judicial process, but in regard 
to administrative matters, was so ex­
traordinary that we came to the con­
clusion that Mr. Acchru Ram was com­
pletely unfit to hold this office. I 
want to be clear about—there are no 
hard wordo about it. He had carried 
cut the policy In a way which is op- 
pdsed to Parliament’s intentions, to 
the intentions of Government and to 
the assurances we had repeatedly 
given -to the House. He had done 
things which certainly this Parliament 
and thib Government did not intend 
him or anybody to do. We pointed 
this out to him; we did not interfere 
with hin judicial procedure at any

time. We accepted his findings, al­
though sometimes we disagreed with 
those findings.

Here is a high offtcer octing con­
trary to Government policy in the 
administrative sphere, promising to do 
better in future when it was pointed 
out to him repeatedly and ultimately 
taking some action which is a most 
deliberate flouting of Government’s 
intentions. It is quite impossible for 
Governmenl to carrv oa with such a 
person in high office. After all as it 
happened he repugned of his own. If 
he had not resigiied, we v/ould have 
taken steps to remove him from that 
office by other ways and other means.
1 repeat this that I am amazed to find 
a responsible officer of Govenuneni 
should behave in tlie manner that Mr. 
Acchru Ram has behaved. It is not a 
question of a judicial decision being 
challenged. It is a question of a per­
son’s behaviour as an administrative 
ofiicer in other ways too and this can 
be judged by the kind of statement 
he has Issued subsequently. I put It 
to the House whether they would like 
to encourage a responsible officer of 
Govei*nment raising a Tremendous agi­
tation against Government as soon as 
he resigns from ofHce. Normally 
speaking, when people resign from 
office, they should observe a certain 
amount of decency in their behaviour.
I regret that Mr. Acchru Ram has for­
gotten all tenets of decency and good 
behaviour

I do’ not wish to take much time 
of the House on this matter. I only 
wish to assure it that it is not a jyd)- 
cial matter «t all. It is a matter of 
proper behaviour ;ind it is a matter 
ultimately of Government deciding 
to take some nction under the Act in 
—call it if you like—hard cases. We 
took that action after most careful 
consideration for weeks and weeks.
It is not fair. I submit, for any hon. 
member to come to a conclusion by 
a .casual reference to some papers and 
without knowing all the details of the 
case. Either the Government is not 
fit to carry on its work, or it is. If 
it is fit. then I do submit that' this 
Hou.'̂ e cannot consider every detail 
of procedure of Government in this 
m.inner.

I submit that this whole affair has I 
been most unfortunate?. I am glad for 
one thing that Mr. Kamath*s question 
has given me an opportunity '̂ f mail­
ing Government’s position Quite clear 
about it.

The House then adjourned for Lunch 
Ull Four of the Clock,
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The House reassembled after Lunch 
at Four of the Clock.

[M r . D e p u ty -S p e a k e r  in the Chair ]

INDUSTRIES (DEVELOPMENT 
AND CONTROL) BILLr-Contd.

Dr. Dfshmttkh; Before the Houfe
rose I was dealing with the point con­
nected with the lack of te^nicaV and 
experienced personnel to do the work 
that is envisaged by the provisions of 
the Bill. It is well known that in the 
administration of both our commercial 
and industrial policies we have often 
had to get the work done by people 
who were not by any means experts 
with the result that the trade and inr 
dustry have had many complaints to 
make. There is a case about the sup­
ply of steel for instance. I have 
heard complaints from many Indus- 

-̂iaUsts that when steel was available 
in plenty at cheap rates the licence? 
were being issued at a very slow rate 
and they had to wait for a very long 
time. In the mean time the Korean 
war broke out and steel became scar­
cer and the prices also went up. This 
was in spite of the insistence and the 
applications of the ii^dustrialists who 
were more cognizant of the coming 
events than the Government itself. 
But the wheels of Government as a 
rule move toe slowly with the result 
that these interests are very vitally 
affected. This is likely to be the case 
when the provisions of the Bill are 
enforced, and that is one of the reasons 
why I feel somewhat apprehensive. 
Many people have a feeling that in­
dustrialists as a rule mis-behave. It is 
also complained that they make ille­
gitimate profits. And the third com­
plaint is on behalf of the labour lea­
ders that they do not treat the labour 
fairly. But many people frame their 
views and ooinions only on a mere 
feeling and they jump at the conclu­
sion that the industries must be strict­
ly controlled, licensed and supervised 
and any fault found with them should 
be investigated and, if necessary, Go­
vernment should make up its mind to 
take them under their control. It is 
one thing to hnve a vague feeling on 
these three points and quite another 
to prove as a matter of concrete ins­
tance and fact that such circumstan­
ces exist. My contention is that in­
stead of jtimping and trying to throt­
tle the industrial development it is 
much easier, and it should be much 
easier, to cure the defects which are 
observable in any particular industry 
or in any particular industrial con­
cern. So I would rather plead that

the Government should not prpc^d 
in a precipitate manner m the matter 
of controlling industries, because it is 
likely to cause a national harm if we 
go faster than the circumstance^ 
mand.

I have tried to look into the report 
of the Fiscal Commission as well as 
the Planning Commission and 1 have 
failed to discover anywhere a case 
made out that the inaustrles  ̂ in the, 
country were such, especially that pri­
vate industries were in such a con­
dition that any drastic supe^ife<?ry 
power or controlling authority w^s 
necessary. The only complaint m^de 
by the Planning Commission in Its 
report, so far as industrial develops 
ment i6 concerned, wgs against the 
managing agency system. That, for­
tunately, we have already removed 
by passing an amendment of the 
Company Law. Now, therefore, it is 
worth considering whether, in* view of 
the very fundamental and vital defect 
from the industrial organisation hav­
ing more or less been removed, aU the 
provisions in the Bill, especially 
which result in controlling the smaller 
Industries, are at all necessary. At 
the same time I must admit that some 
sort of supervisory powers and powers 
of investigation are necessary. 'On 
the one hand I am in favour of a6 
rapid a development of industries as 
possible even at the cost of some 
defects being there, because it results 
In many advantages of a national 
Importance, it first of all gives em­
ployment to people; it increases pro­
duction; and it also trains the per­
sonnel. These are the most vital and 
important advantages which are de­
rived by the establishment of indus­
tries. If there are any drastic and. 
vei*y unwholesome defects, then it 
should be necessary to control and 
check them for removing those de­
tects. But whether the evil is so ram- 
oant as to make it necessary to in­
tervene and interfere should first of 
all be ascertained. So, whereas on 
the one hand I am in favour of a cer­
tain amount of supervision and powers, 
of investigation as well as control 
%nd taking over of the management 
of the industries, I would proceed in 
this controlling and licensing business 
"vith a great amount of caution. Be- 
c?iti‘?e we have yet to achieve a great 
deal of progress in this country In the 
wav of industrialisation, and if we try 
to Dut the remedy before the disease 
and act in haste it is likely to affect 
the interests of the people.

So far as the government controls 
are concerned, even when w e  know that 
there is not snflflcient caoltal coming for­
ward, we still have an organisation for 
the control of capital issues. Of course
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my hon. friewd the Finance Minister, 
if he were Ijiere, will say that the very 
fact that capital is scarce makes it all 
the more necessary that there should 
be control because it should not be al­
lowed to be frittered away. But I 
would" reply by saying that the mea­
sures that they introduce for the con­
trolling of capital issues imd so on 
scare away even that capital which 
would otherwise have come into the 
market. Here also I reallj doubt 
wnether it is at all necessary to take 
powers for the licensing of even 
mailer concerns and controlling every­
thing so far as the private sector Is 
concerned. What is really necessary 
is better understanding between the
Industrialists and the Government and 
better information about the indus­
trialists. If the various provisions of 
the Bill wll? perform this function ade­
quately I wouia have no complaint to 
make. My fear is that the organisa** 
tion is top-heavy, so large, and merely 
adds one more link to the whole chain 
it procedure, and I am really afraid 
of these links being added. Our

trouble is that between the sufferer, 
oetween the man who wants relief
«nd the man in power or the authori­
ty that can give relief there are too 
tnanv links as a result of which even 

good intentioned administration is 
oot in a position to take the remedy 
to the sufferer. I hope these various 
boards and Councils will not be one 
more link to defeat the rightful claims 
and the demands of the industry but 
would be helpful in the long run.

After all, nobody wants to estab- 
Ush industries for purposes of charity 
or merely for beneHtmg the public. 
The incentive is for increased profits 
and from that point of view if this 
prospect of getting larger profits is 
hemmed in by all sorts of authority and 
all sorts of troubles and procedures, 
there is likelihood that all those en­
terprising people who in the natural 
course would have come forward for 
the establishment of industries would 
rather be content with 3i per cent, or 
3J per cent, income investment rather 
than go into industrial <!oncerns and 
specially in industries. I hope that 
efforts should be made that such a re­
sult does not follow. So far as the 
actual provisions of the Act are con­
cerned, I would certainly raise the 
lin'it in both clauses 4 and 11. Clause 
4 says that nothing in this Act shall 
apply to an industrial undertaking if 
the capital invested therein does not 
exceed rupees one lakh, whereas clause
11 refers to licensing and puts the 
limit at Rs. 5 lakhs. The next clause 
that I woul^ prefer is with regard to 
imposition of a cess on scheduled in­
dustries in certain cases. Here also 
is a fear that in all probability those

who utilise the profit in a better way 
are likely to be penalised rather than 
those who shirk their responsibility in 
the way of research as well as in help­
ing in other ways. I hope it will be 

, possible to see that the burden of this 
cess does not fall uniformly but falls ac­
cording to what the particular indus­
try is trying to in those matters which 
are contemplated by this clause.

Lastly, I would like to suggest that 
the administration of the Act when it 
is passed, should be done with a very 
great deal of circumspection and cau­
tion and every effort should be made 
that raw, incompetent people are not 
put in authority to dabble in matters 
of guch importance; otherwise the in­
dustrial progress of the country would 
be marred.

Shri Uarihar Nath Shastri (Uttar 
Pradesh): I have just now heard,with 
great care and interest the speech 
that has been made by my hon, friend 
Dr. Deshmukh. Generally he makes 
a very enlightening contribution to the 
debate in this House, but I regret to 
observe that the arguments that he 
has advanced and his conclusions look 
to me to be at variance with each 
other. He has questioned the con­
tention that industrialists in this 
country misbehave and he doubts whe­
ther the evil is so rampant as to caU 
for intervention.

Dr. Deshmakli: Regularly and al­
ways misbehaving.

Shri Uarihar Nath Shastri: At the 
same time, he has arrived at the con­
clusion that if in any particular Inr 
dustry or industries defects are found 
out, it may be necessary to intervene 
and take adequate steps to safeguard 
the interests of the community. May I 
state that it is primarily from this 
point of view, because of the fact 
that the community has come to the 
conclusion that intervention in some 
form or other is necessary that the 
necessity for this Bill arose about three 
years ago.

Dr. Desbmakh: It was only in spe­
cified cases that the necessity arose 
and not in the indu.stry as a whole.

Shri Harihar Nath Shastri: The dif- , 
Acuity ig that if we deal with each * 
and every specific situation by means 
of a specified measure or Bill, it will 
be impossible to deal with a situation 
that may arise so often. For instance, 
in the case of the Sholapur Mills the 
House had to pass a special measure. 
The House is well aware that even 
after that other cases came to light in 
this country and it was due to that 
the Companies Law had to be amended 
to rectify the defects in certain direc­
tions.
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Or. Deshmukh: I do not wish to 
interrupt my hon. friend, but I would 
like to point out that the wholesale 
condemnation of industries that he 
thinks is justified is not upheld either, 
by the Fiscal Commission or the Plan­
ning Commission. This case has not 
been made out.

Shri Harihar Nath Shastrl: But no
one in this House is going to condemn 
outright all the industrial undertakings 
in this coimtry. There is no doubt 
that there are good industrialists and 
good industrial undertakings. They 
are not going to be affected by this 
measure. It is only the bad indus­
trialists and those who are mismana­
ging their affairs that are going to be 
affected.. . .  ,

Dr. Deshmukh: I am not so sure.

Shri Harihar Nath Shastri: Before 
proceeding further, I should li^e to 
thank the Select Committee who have 
through the report that they have 
submitted, delivered this country 
from the clutches of the report of the 
previous Select Committee which was 
calculated to undo all that was pro­
posed to be done by the original Bill 
that was placed before the House in . 
the year 1949. I had the privilege of 
appearing as a witness before the 
Select Committee as the spokesman of 
the principal Trade union organiza­
tion in this country and a . specific 
point that was raised on that occasion, 
and which I presume has been raised 
to in the course of the debate this 
morning also was the question of the 
desirability or otherwise of setting up 
of a permanent Board in connection 
with this Bill. Now, â  you will find, 
in the original Bill that was intro­
duced in 1949, there was no mention 
of any permanent machinery or any 
permanent Board. According to sec­
tion 10 of the original Bill the Central 
Government was empowered to re­
quire any industrial undertaking to 
take such steps as the Government 
may deem necessary to stimulate the 
development of the industry to issue 
directions for prohibiting any indus­
trial undertaking from resorting to any 
act or practice which might reduce 
production capacity or economic value 
or to provide for maintenance 
of books, accounts and records 
etc. If any industrial under­
taking failed to carry out the direc­
tions given by the Government under 
section 10, the Government shall au­
thorize under section 7 of the original 
Bill to take over th  ̂ management of 
such undertakings and to entrust the 
same to any other persons, subject tq 
Gie control of the Government.

The Select Committee that came 
later on Introduced the idea of a per­
manent Board. Personally speaking, 
as I pointed out before the Select Com­
mittee, I am not opposed to the idea 
of having a permanent Board. As a 
matter of fact, I am inclined to sup­
port this id«a. But, my difficulty is 
that the type of permanent Board that 
was envisaged by the previous Select 
Committee is likely to do more harm 
than any real good. As a matter of 
fact, it was calculated to absolutely 
do away with the purpose for which 
this Bill was introduced in the year
1949. If you will see the report of 
the previous Select Committee, you 
will note that in section 15 of the re­
port it was provided that the Central 
Government m 'y in respect of any 
industry or undertaking to which this 
chapter applies, if it is of opinion that 
there has been a fall in productidn 
or there is likely to be deterioration in 
the quality of any articles or there is 
likely to be a rise in the price of any 
article and so on amd so forth, in 
that case, the Government, instead 
of outright intervention or taking any 
action to rectify the wrongs so done, 
will, in the first instance, refer such 
cases to the permanent body or Board 
that was sought to be constituted. 
The second stage would have been 
when the Board so constituted would 
go into all those cases and then, the 
third stage would be that it would 
submit the report to the Government. 
The Government would ask the in­
dustry concerned to take necessary 
measures to improve the conditions. 
Now, if the industry did not comply 
with those conditions and the Go­
vernment again came to the conclur 
sion that the affairs of the company 
were not going on satisfactorily, In that 
case the Government would again refer 
the matter to the Control Board and 
the Board will again be required to in- 
vestii?ate into the matter and again, 
it will .make its recommendation to 

the Government and ultimately, the 
Government will come to some final 
conclusion. The sum and substance of 
this cumbersome procedure was noth­
in t? but that the very purpose for 
which these conditions in regard to 
control were sought to be imposed 

would have been nullified. I was fft 
that time, and eve î today, I am, 
opposed totally to the creation of any 
kind of a Board of this nature which 
was nothing but a dilatory tactics 
calculated to do away with or nullify 

the entire industrial policy of the 
Government. As I said earlier, I am 
in favour of creating a permanent 
Board provided that the permanent 
Board is a statutory Board with full 
powers. It should not be nece.?*?arv for 
such a Board to have to wait lor a
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complainV from the Government and 
then only it would be in a position to 
intervene. To speak more concretely, 
my own view is that a time may 
come in this country when it may be 
necessary to constitute a Board on the 
pattern of the Board of Trade as 
existing in the United Kingdom. I 
do not want to take the time of the 
House in reading at length the various 
clauses of the Act under which the 
Board of Trade functions. I would 
just read a few lines for your infor­
mation and for the information oi 
the House. Now, the Board of Trade 
as it is functioning in the United 
Kingdom, is an independent Board 
with all the powers of Government 
in regard to the administration of the 
Act. It frames rules for the regu­
lation of industries and calls upon 
them to implement them. It is also 
empowered to initiate proceedings at 
its own option in regard to taking 
over of concerns without waiting for 
any reference being made to it by the 
Government. According to section 
164 of the British Companies Act, the 
Boarcf of Trade may appoint one or 
more competent Inspectors to inves­
tigate the affairs of a company on the 
mere application by a certain percen­
tage of the share-holders. If on in­
vestigation the Board is satisfied that 
the affairs of the company are not 
properly conducted, it shall refer the 
matter under section 169 for criminal 
prosecution. The Board has also 
powers on its own. initiative to move 
a court to wind up a company or for 
recovery of any property that has 
been misapplied or wrongly retained. 
The Board can also move the court 
to regulate the conduct of the com­
pany’s affairs in future or for the 
purchase of shares of any Members, 
to make alterations or additions in the 
•memorandum, etc. As I said, I think 
the constitution of a Board on these 
lines, as I submitted before the Select 
Committee also, would be very help­
ful and might ensure confidence in the 
Industry alsj.

I know the composition of a Board 
of this kind will take its own time. 
But, a stage has come when a mea­
sure of this nature cannot be delayed 
any longer in the interests of the 
community. As such, for the mo­
ment, my own view is th a t even when 
the measure should be passed and 
Government should be entrusted with 
the powers and duties as envisaged in 
the r e p iT t  of th e  Select Committee___

Shri T. N. Singh: Is it not a fact 
that the Board of Trade in Sneland is 
'  Dart of the Govemmemt?

Shri Harihar Nath Shastri: It is a
part of the Gk>vernment as well, as 
it  is independent of the Government.

Shri T. N. Singh: I think there is
a President of the Board of Trade, 
who enjoys the rank of a Minister.
^Shri Syamnandan Sahaya: Not ai.- 
most; he is a Minister.

Shri Harihar Nath Shastri: But ,
that does not do away with the in­
dependent character of the Board.

Shri Karmatkar: May I respect­
fully invite the attention of the hon. 
Member to the fact that the Board of 
Trade in England is simply a Board 
which does not exist except for the 
Chairman, who is a Member of the 
Government. The Board of Trade 
has a history of its own; for the pre­
sent, it is an entity which consists 
only of its Chairman. There is no 
other Member of the Board of Trade 
in England. The only Member that 
exists is the Chairman of a Board 
which does not exist and the Chair­
man is a member of the Cabinet. Is 
that the position?

Shri Harihar Nath Shastri: I am
not aware of the full composition of 
the Board and the number of Mem­
bers that work on it.

Mr. Depoty-Speaker: The hon. Mi­
nister says there is no Board. Any­
how, a single individual may be a 
Board

Shri Karmarluur: Like our hon.
Minister being called the Chairman of 
the Board of Trade.

Mr. Deputy-Speaker: That is what 
the hon. Member wants irrespective 
of the fact whether there is a Board 
in England or not.

Shri B. Das: Anjrway, we do not 
have a Board here.

Shri Harihar Nath Shastri: Gene­
rally speaking, I am in agreement 
with the report of the Select Com­
mittee and I feel it is a very great 
improvement on the previous report 
of the Select Committee, though I 
must say it registers some departure 
from the original Bill at least in one 
respect. I aih told that it was point­
ed out this morning by my hon. 
friend Mr. Venkataraman and I want 
to support him in what he said. I , 
am pained to note that tea does i 
not find a place in the list of the in- | 
dustries included in the Schedules. I j 
was very happy when I listened to the 
speech that was made by the honr: ? 
Minister in re-referring the Bill to f 
the Select Committee when he points 
ed out that the two Schedules in the 1
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report of the previous Select Com­
mittee would be amalgamated toge­
ther and they would form part 
and parcel of one Schedule. That, of 
course, has been done, but what 1 
find is that whrlle even the previous 
Select Committee put tea in Part II 
of the Schedule, the present Select 
Committee has deleted tea altogether. 
Somebody whispered in my ear that 
perhaps that is because the Indus­
tries Minister thinks tea is not an in­
dustry, but an agriculture. I do not 
think thfft is correct. Now, it is fur­
ther stated—rather I should say that 
it is stated, because I see him deny it 
—that it is a dollar-earning commodity 
and if it is subjected to control, the 
dollar-earning capacity of the coun­
try may be seriously jeopardised. But 
let me make one submission.* It is 
primarily due to the fact that tea is 
the most valuable dollar-earning com­
modity that it has become necessary 

' to subject it to control. Otherwise, 
let me tell you, and the House that 
with all the seriousness that I can 
command that as a result of the lit­
tle study that I have made of the tea 
industry in ihis country, I feel from 
the way in which the tea indus­
try is going, the stage is likely to 
come—and much earlier than we 
imagine— ŵhen the industry may have 
to meet with extinction, if not pro­
perly looked after and controlled. And 
for that reason, and primarily and 
exclusively in the interest of the 
community and the country, I im­
plore the hon. Minister that before 
he recommends this measure for the 
acceptance of the House he should 
feee the wisdom of including tea in 
the list of scheduled industries.

Shri Jhunjhunwala (Bihar): The
Bill which has been introduced by 
the hon. Minister for Commerce and 
Industry is a very important one and 
a measure with very far-reaching con­
sequences. If the objects envisaged 
in this Bill are achieved, this will 
do great good to the country and will 
lead to greater production and the 
development of industries on a very 
pcienlific and planned basis. The 
Planning Commission in its report at 
the very beginning has said—“plan­
ning is essentially a way of organising 
and utilising the resources to maxi­
mum advantage In terms of design­
ed social aims” . This Bill is noth­
ing but a part of the whole planning 
of industries in India, and it seeks 
to control the private industries in 
the country. Further on page 155, 
the Planning Commission says:
* “The progress of industry would 

depend on the nature and eHW

ciency of the control which go­
vernment would exercise, speci­
fically in relation to industry.’*
Now, as I have said at the very bê  

ginning, if the object of the control 
is achieved, that is to say, if the con­
trol is exercised prudently and efR- 
ciently, the industries will develop 
and we shall have more production. 
Otherwise even the little that is being 
done at present will disappear. The 
hon. Minister while speaking on the 
Bill to-day said that this Bill with 
all its clauses will interfere with the 
industries, when it is very very ne­
cessary in the interest of the develop­
ment of industries and to attain the 
objectives for which this measure has 
been conceived and is going to be 
made into law now. So far that is 
all right. But as I have said before, 
if this Bill is worked, or rather if 
the administrators who administer the 
provisions of this Bill interfere with 
Industries, and with labour and with 
the agriculturists who supply the 
raw materials, in a way they should 
not, then I should say that the very 
object of the Bill would be defeated 
and the country would be loser instead 
of being gainer. *

A similar control Bill was intro­
duced in two provinces—the U.P. and 
Bihar. That was the Sugar Control 
jBill in both these provinces. When 
introducing them in these provinces, 
the objects were given out to be on the 
same line as those given out now 
under this Bill for the regulation of 
industries, by which I mean the indus­
tries which have been listed in this 
Bill. The Minister said “ I have 
t)laced before you the objects of the 
Bill and its important provisions and 
I leave it to’ the House to consider 
the provisions with regard to their 
practicability.” I have no doubt 
that there are no provisions in the 
Bill which are Impracticable. All of 
them can be administered and in the 
proper interests of the country, pro­
vided there are good administrators. 
There are various development coun­
cils and trade boards provided and 
Mr. Syamnandan Sahaya suggested 
that there should be a board consis­
ting of industrialists and there were 
other suggestions as well. They have 
their importance but all these ere 
only of secondary importance. If 
these boards are established there 
will be industrialists to advise, la­
bour representatives to advise, pro­
ducing more good quality cane 
and representatives of consumers to 
advise and their advice would be* rea­
dily available when they are orga­
nised in a proper manner. If the 
administrators are efficient and keep 
the proper objectives in view while
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administering the Bill even the omis­
sion of one provision or the other 
or the non-establishment of one board 
or the other will not stand in their 
way. They will consult the interests 
involved and arrive at a proper 
conclusion, if they k e ^  the pro­
per objectives before them. But while 
administering the prx>per objective is 
lost sight of and onl;  ̂ technicalities 
are taken into consideration and if 
that happens name of these councils 
and boards will help and this Bill 
instead of helping the country will 
result in disaster.

I may here mention the two Bills 
which were introduced in U. P. and 
Bihar to control the sugar industry. 
I was a great supporter of them. Mr. 
Syamnandan Sahaya represented the 
cultivator at that time-----

Shri Syamnandan Sahaya: I am a
cultivator.

Shri D. D. Pant (Uttar Pradesh): 
You are sitting here and not culti­
vating the fields.

Shri Jhunjhunwala: If I were to 
go through {he administration of 
these controls in U.P. and Bihar it 
will take two days but I shall give 
one or two instances to show how the 
objective of the Acts was lost sight 
of by the administi^tors. Those who 
were at the helm of affairs were sim­
ply acting on mere technicalities 
trying only to justify their existence, 
without understanding what they 
were doing. The result was that if 
the sugar industry had been left 
without control, if the Government 
had left it to the Industries and cul­
tivators and allowed them to take 
care of themselves rather than inter­
fering with them at every stage 
(which they should not have done) 
the position of the sugar industry 
would have been different.

In this Bill it is envisaged that 
the Government will distribute the 
raw. materials, issue licences for es­
tablishing factories, they will say how 
much the production should be and 
at what places the factories should be 
established. If the Government were 
to exercise all these functions com­
petently there will be nothing like it. 
But so far the Government has not 
been able to exercise there efficiently.

One of the provisions in the sugar 
control Bill was that particular areas 
will be demarcated or reserved for a 
particular factory, from which area 
the factory will be entitled to draw 
its cane. The object behind the re­
servation of the area was wholesome, 
salutary and for the benefit of the 
industry. The factory had not to go 
389 PSD

hundreds of miles for its cane but 
will draw its supply from the area 
demarcated or reserved for it. Fur­
ther it was said that those factories 
who will be given such areas will 
have to develop them, so that they 
can get ther best cane and the maxi­
mum quantity. {Interruption) The result 
was that there were some factories 
which developed their areas to a great 
extent and got good quality cane and 
they, also enlarged the production of the 
cakie. The other nearby factories 
went to the Cane Commissioner and 
told him, “We have no cane and we 
want cane. Such a factory has so 
much and you get us something from 
them.” There 'was the objective be­
fore the Cane Commissioner, namely 
that the factory was responsible for 
developing its respective area. That 
objective influenced the Commissioner. 
He thought that the factory is pro- 
during more good quality cane 
and why should • not the adjoining 
factory, which has not so much 
cane, get a part of that cane? 
And he gave some portion of 
that area to that factory. I do not 
want to tell you the reasons why, but 
just 'see what is the result. Ttre re­
sult is .that it took away the incentive 
of the industrialists to develop their 
area, to improve the quality of their 
cfime, and all the other necessary 
things.

Regarding the question of licensing, 
just as this Government of ours be­
gan in 1946, some people were enthu­
siastic—I do not want to name the 
State—that now that our Government 
has come we shall go on spreading 
industries. They were very enthusias­
tic and they applied for licence for 
starting cotton mills, in a State and 
the State Government said, “All 
right, you will be given the licence". 
They arranged for the money, they 
arranged for second-hand machinery 
from outside, but the Government 
was still considering as to whether 
they should be given the licence. 
Now, what were the objectives be­
fore l^e gentleman who was conside­
ring it? One objective was as r^  
gards the place in the State where 
that industry should be established, 
and he was not In a position to de­
cide as to where it should be estab­
lished. Well, the industrialist who 
had applied for the licence decided, 
“This is the proper place where I 
want to start the industry ’̂. Then, 
what was there for the Government 
to decide? If they point out a place 
the industrialist says, “This is not a 
a suitable place; the place which I am 
pointing out is the proper place; I am 
investing my capital, I am taking the 
risk, and if there is loss I shall suf­
fer. but allow me to start the Indus-
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try there” . The Government was 
not in a position to come to a deci­
sion as to where the industry should 
be located. But that was not the 
point before the authority concerned, 
the point before him was as to whom 
they should give the licence, whe­
ther they should give the licence to 
A or B or C. The result was that no 
licence was ever given! I feel sure, 
that if the licence had been given to 
that applicant who had arranged the 
capital, who had arranged the machi­
nery, then the factory would have 
started in that place, and whereas 
now sometimes there is no cloth, 
sometimes there is a glut, sometimes 
there are transportation difficulties, 
all these difficulties would have been 
overcome if that mill had been estab­
lished. This is an example of the 
way our Government is functioning.

. 5 ? ° this Government 
will function in tills way in future 
alM, but past experience shows that 
whenever the Government have taken 
into their hands any control they 
lose sight of the objective for which 
the control was instituted, and Just 
to jusWy t h ^  existence they ‘show 
toemselves awfully busy in finding out 
a solution to the problem of whether ' 
a licence should be given to Shri

are theto I* ‘n orderfKof existence and to showthat they are very impartial they 
just go on considering the question 
as to who should be given the licence 

objective that the industrj? 
should be started as soon as possible 
would be lost sight of and they Just 
go on thinlcing over these th<ng« 
again and again.

My hon. friend, the Minister hac 
quoted the example of S^d told 
Hfi ♦ • f  ^o^ditions which are pre- 
^lent in India today were prevalem 
in the U.K. and they have brought 
riijht there. It Is all

f L  I ^  condition
«nr n is concerned, but hasour Government thought that the 
same efficient machinery which U.K.

^  administer their law is avail­
able here? It is envisaged by the

tht “ Pon how efficientfV? ♦ ^<in^i8trative machinery is. If
wanting, if that 

avaUable, then this Bill will not do any good and In that

case I would advise the Gk>vemment 
that instead of having a planned eco­
nomy there may be development in an 
unplanned way and when there is 
a good machinery available you can 
plan properly. It will not matter 
much whether later on you remove 
one factory from here to there or 
there to here; it may cost us some 
money, but the greatest necessity of 
the present moment is that we should 
get more and more production. My 
own apprehension is, having regard 
to the practical experience of the sugar 
industry which if it had been left 
alone we would have been able to 
produce today twenty lakh tons of 
sugar without any difficulty, it will 
happen similarly if this Bill is not 
administered in the proper way. It 
is very necessary to organise indus­
tries in the most scientific way, but if 
instead of organising it in a scientific 
way it is mismanaged, then whatever 
little we are gaining, whatever de­
velopment there is without the in­
terference of the Government, that 
also will go.

I shall deal with the provisions of 
the Bill when the proper occasion 
comes, but as I have said all these pro­
visions are of secondary importance. 
The first thing which  ̂ Government 
should consider air̂ d make up its mind 
upon is this: they should not have 
any inferiority complex: if they feel 
they have not got the proper machinery, 
in view of the present economic 
coinditiofli of the country, I say 
they should leave it to the peo­
ple to develop in whatever way they 
think proper. The people are better 
judges at least so far as the expe­
rience of the Government machinery 
has shown till now. (Interruption) 
Take the case of the sugar industry.

Mr. Deputor-Speaker: The Iron.
Member was about to conclude—the 
interruptidns prolong the debate.

Shri B. Ites: Does my hon. friend 
think that dishonesty should be al­
lowed among our industrialists and. 
capitalists?

Shri Jhunjhunwala: My answer is
that it should never be allowed. My 
point is the vested interest of the dis­
honest industrialists and the dishonest 
officials should not be allowed to pros­
per. This should be nipped in the bud. 
Pishonesty should not be allowed and. 
if the machinery of the Government 
would have been right, all dishonesty 
would have disappeared. (An Hon. 
Member: What about the Sugar Syn­
dicate?) But the thing is that it is 
only the dishonest industrialists who 
are Pro^ering at present. It is often 
said that honest people need not have
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any fear o f cohtrol, but my expe­
rience is quite different. It is only 
the honest people who have to be af­
raid of these controls.

5 P.M. ^

Pluidit Ktmsru (Uttar Pradesh): I
should like to make a few remarks 
on the Bill from the point of view of 
a layman and also ask the Govern­
ment for such information as would 
enable people in my position to de­
cide to what extent they can support 
the Bill. When this Bill came from 
the Select Committee to which it was 
flrst consigned an important change 
was made in it. My non. friend the 
Minister of Commerce and Industry 
referred to it in his speech, but I think 
he failed to bring out the. fact that 
the change was not accidental but 
that it was the result of a feeling pre­
valent in this House and I believe in 
the Government that in the existing 
state of things industrial advance­
ment would take place mote rapidly 
if more freedom were allowed to the 
producers. When the Bill was intro­
duced. the idea was that strict con­
trol should be introduced, but the eco­
nomic condition of our country and 
our failure to induce the market to 
lend us t'le money that we needed 
made Government I believe to feel 
that unless the industrialists were 
made to fee l. that their freedom of 
a-ction would hot be unduly limited 
not any of the regulations of Govern­
ment would enable them to achieve 
the purpose that they had in view. 
I know that since the first Select 
Committee reported, the Report of 
the Planning Commission has been 
Dublished. My hon. friend the Minis­
ter of Commerce and Industry refer­
red to it in asking the House to re­
commit the Bill, but I think his speech 
was made on the 4th of September 
1P51 and on that occasion it «ave me 
the impression that the Planning 
Commission was in favour of the 
change rfiade by the second Select 
Committee. What the first Select 
Committee did was to limit the 
power of Government with regard to 
the taking over of industries that 
were riot being efficiently managed in 
theJr opinion. It laid down that the 
management of existing Industries 
should be taken over by 'Government 
only with the approval of the Board. 
This has been changed by the Select 
Committee so as to restore broadly 
soeaking the provision that stood in 
the first Bill. I have read the rele­
vant portions of the Planning Com­
mission Report, but J find in it no un­
favourably comment on the change 
made by the first Scflect Committee. 
The Commission may have shice then

changed its opinion and Government 
may be aware of it, but the House is 
certainly not aware of any such 
change. If the Planning Commisr 
sion has changed its opinion, the Mi­
nister of Commerce and Industry 
should be good enough to tell Us what 
were the reasons for this change;

Pandit Thakar Das Bhargava* (Pun­
jab): May we know if there is really 
any change? We do not know yet. 
The Planning Commission Report says 
that the Commission approved of the 
existence of this Board, whereas the 
hon. Member says that they have 
changed their mind since. We do not 
know whether there is any change or 
not. We should like to be enlignten- 
ed on this point.

Pandit Kunzru: I could not heair 
my hon. friend, but if he said that I 
(asseiited that the Commission had 
changed its opinion, he is mistaken. 
All that I said was that if to the 
knowledge of the Government the 
Commission ,has changed its opinion, 
Government' should take the House, 
into its confidence and inform it of 
the reasons that induced the Commlis- 
sion to change its previous opinion. 
Let me say that I am not In princi­
ple against Government control, but 
as this matter has been considered 
more than once and has been consi­
dered also by the Planning Commis­
sion, I should like to know as a lay­
man, as one wh,o is not acquaints 
with tiie intricacies of industries and 
the technical details of their working, 
18 to why this broad change of policy 
was made when the Planning Com­
mission did not condemn the change 
made by the first Select Committee.

I should like here to refer to an­
other point because my hon. friend the 
Minister of Commerce and Industry 
referred to the Act passed to brihg 
about the development of industries 
in England foUr years ago. So far as 
I remember, Government have no 
power in England to compel any in­
dustry to follow the advice of the 
Development Council or their own 
advice. Again, though the Report of 
the Planning Commission recognised 
the need for planning which involves 
regulation and control, it did not dis­
approve of the change made by the 
first Select Committee. These consi­
derations make it all the more diffl* 
cult for me to understand why this 
nhange has been brought about, al­

though in principal I am neither 
against planning nor government 
control. All that I should lilce to know 
is what are the firm facts on the basis 
of which we cam proceed.

Now* this Bill is called the Indus­
tries Development and Regulation
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Bill. In so far as research work, im­
provement ot marketing and better 
designs etc., can lead to development, 
this Bill may achieve its purpose, but 
if this is all the purpose ot the Bill, 
then it is a very limited purpose. So 
tar as I can see, there is nothing 
in the Bill that will stimulate the es­
tablishment of new industries; and 
how Industrial development is to be 
brought about if we are to C9nflne our 
attention only to existing industries 
is something that is very difficult for 
me to understand. I confess, that I 
am not acquainted with the practical 
working of industries. Nevertheless,
I think that people in my position are 
capable o f. appreciating questions of 
principle and the broad features of a 
Bill and it seems to me that there is 
nothing in this Bill that will pro­
mote the establishment of new indus­
tries.

So far, as the planning of future 
industries is concerned, that can be 

secured, as the Statement of Objects 
and Reasons appended to the Bill as 
introduced points out, by means of the 
licensing system. Under this system 
you can decide which industries 
should be allowed to be established in 
future. You can determine their loca­
tion and so on. But it does not seem 
to me that the planning will be sub­
stantially advanced by the powers 
that Government have taken to them­
selves which are of a far-reaching 
character.

This BiU as the Minister of Com­
merce and Industry pointed out In Ws 
speech, was modelled on the British 
Act. So far as I remember, I am 
somewhat familiar both with the Act 
and with the debates that took place 
on that measure. Sir Stafford Criops 
who was the sookeman of the G o  
vernment said that It was not inten­
ded to cover all the industries and 
th^t the Development Councils would 
be few in number. May I, therefore, 
usk my hon. friend the Minister of 
Industries what thp intentions of the 
Government are with regard to the 
appointment of Development Councils 
in respect of large number of indus­
tries mentioned In thr» First Schedule? 
I doubt whether it will be oossible for 
Government to undertake the develop­
ment of these industries in the man­
ner mentioned by me earlier all at 
once. We should like to know, there­
fore, what are the industries that the 
Government want to oroceed with in
the first instance, so that we may see
what i« the extent of the good that 
this Bill win do.

If my hon. friend the Minister of

Commerce and Industry had been good 
enough to tell us what the expe­
rience of the working of the British 
Act had been and how the Develop­
ment Councils had worked there, it 
would have been of g;reat advantage 
to us. Perhaps, he will be able to 
shed light on these matters when he 
winds up the debate. But as he 
doubtless knows, in England the es­
tablishment of the Development Coun­
cils, and in fact, all the legislation 
referred to by him, was imdertaken 
only after enquiries had been made 
by working parties in a number of 
industries. I mean the object of 
these enquiries was partly to And out 
the exact state of things and partly 
to gain the cooperation of the indus­
trialists and labour. I know, that It 
was stated on an earlier occasion that 
Government had consulted some re­
presentatives of industry and labour 
on this point and that without appro­
ving of all the suggestions made by 
Government they had approved of 
the principle underlying either this 
Bill or the establishment of Develop­
ment Councils. Now, I should like 
to have a little more precise ififorma- 
tion from Government on this point. 
I should like to know what was the 
extent of the agreement that was rea­
ched and to what extent Government 
feels sure that they would be able to 
proceed, to get on with the coopera­
tion of the interests concerned. If 
Government want to take the power 
to make themselves responsible for 
the management of industries they 
<?hould have the requisite personnel. 
Now. in the case of the textile indus­
try, ’of which we have long experience. 
Government may be able to intervene 
and intervene eflPectively. But have they 
the means at their disposal to inter­
vene equally effectively in the 
case of othetr industries? I am 
asking for tinformaltioin on this 
Doint, because It is no satisfaction to 
me. to a r̂' ê to a Bill simplv because 
it Is called advanced. We have pas­
sed advanced legislation on certain 
other sublects. but some hon. Menv 
hers of this House have complained 
from time to time that this advanced 
legislation has not so far been rfven 
effect to. Perhaps, it was found im­
practicable to give effect to it and T 
want to guard against such a contin­
gency in respect of this Bill. We 
should like our Industries to be plan- 
nf*d. We should like the regulation 
of the industries, but let us be sure 

•that the powers that we are asklnjar 
for are such as can be exercised by 
us with a reasonable certainty of suc­
cess.

There is Just one more point to 
which I should like to refer. Under 
clause 4̂ of the Bill, **Nothing in this
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Act Is to qpply to an industrial under- 
teking, it the capital invested therein 
docs not exceed rupees one lakh.”

Shri A. C, Guha: It is now 5 lakhs.
Pandit Kttnzru: My hon. friend is 

perhaps confusing between two pro- 
vislions. One is the provision in 
clause 4 and another is the provision 
laid down in clause 11 which relates 
to licensing. In the license clause it 
is said that nothing in that clause 
would apply to any indastrial under­
taking if the capital to be invested in 
it did not exceed Rs. 5 lakhs. The 
limit of Rs. 5 lakhs relates to the licen­
sing of industry; the limit of Rs. 1 
lakh in clause 4 relates I believe to 
registration.

The contribution made by small in­
dustries to total production may be 
pretty substantial. It is so, I believe, 
in a good many countries where small 
industries exist side by side with 
large industries. I can understand 
the Government not regulating these 
industries, but why should they be al­
together outside the scope of the Bill, 
why should they not be regis­
tered and why should they be 
not asked to supply information with 
regard to the manner in which they 
are working? No industrial under­
taking has been excepted from the 
purview of the Development Councils 
in England. And if we are to follow 
that example, as Government seem to 
have done, they should tell us why 
the small industries have been exclu­
ded.

My point is this. If these indus­
tries are included to a limited extent 
within the scope of the Bill, that is, 
if they are to get themselves regis­
tered and are to supply information 
with regard to their working, Govern­
ment may as a matter of course rea­
lize its responsibility towards them. 
Inform them of the results of the re­
search work that may be carried on 
either by Government or by the De­
velopment Councils. If they were not 
registered they may become aware of 
these results sooner or later, but there 
is a danger that they may not be­
come aware of theiVi and that they 
may continue to adopt the old. Ineffi­
cient and wasteful methods. •

In connection with this I should 
like to enquire whether in some res­
pects there may not be duplication of 
responsibility between the Develop­
ment Councils and the Labour Minis­
try, for instance with regard to indus­
trial training. I am not sure, but 
the second schedule which refers to 
the promotion of the training of per- 
snn.s includes the training of Labour. 
Will not thew be a pert îi  ̂ amount

of overlapping in that case between
the Labour Ministry and the Develop­
ment Councils (or the Commerce and 
Industry Ministry)? .

These are all the points that I wish 
to make and 1 hope that the hon.
Minister of Commerce and Industry
will not brush them aside simply
becaaise they have been put forward 
by a man whose knowledge of the 
working of the industries is very very 
limited.

Shri D. D. Pant: The high-sounding 
title of this Bill in the beguming led 
me* to think that the Bill will in fact 
develop and control the industries in 
India, but after reading it I think that 
the object that the hon. Minister wants 
to achieve by passing this BiU will 
hardly be achieved.

The fact of the matter is that this 
Bill is not based on the realities of 
industrial development of the world, 
and specially of India In whichever 
country any industry has developed, 
whether in the West or in the East, 
there is a certain economic basis 
about it. For instance, countries like 
America and England or other coun­
tries of Western Europe have based 
the development of their industry on 
a special economic structure which is 
known as capitalistic structure. There 
you have got a group of men who 
believe and who have faith in the 
institution of money and for whom 
the development of industry is like a 
creative art It would have done my 
hon. friend the Indujstries Minister a 
great good if he had tried to skip 
through the lives of some of the great 
industrialists of the world, including 
those who planned industry in Soviet 
Russia. For instance, the life of Mr. 
Henry Ford is very interesting. If 
one. goes through it one will find how 
he has created art and how he has 
the joy of a real artist in creating
the huge motor industry of America.
The whole secret of it is this that it 
is based on the true principles of 
capitalistic economics: Henry Ford was 
proud that his labourers were the 
best paid in the world and lived the 
best life. Again, if we take other
countries, for instance Soviet Russia, 
there the development of industries is 
based on the communistic structure 
as they call It, where capital is not 
owned by individual industrialists. 
Unfortunately in this country there 
are very few economists who have
given thought to the sludy of the very 
institution of capital. For instance, if 

I we had an economist like Keynes of 
England who at the time when war 
suddenly came upon England devised 
the means of financing it with the 
least loss to the development or the 
ind^^trial s^ructur  ̂ of England, pr if
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similarly we had an economist like 
LeoitUef in Russia we would have 
developed a system ot financing In­
dustries the realities of the situation 
would have been studied. It would 
have done my hon. friend great good 
If he had listened to a lecture recent­
ly delivered by Mr. Morris Dobbs of 
the Cambridge University where Mr. 
R. K. Patil, Member of the Planning 
Commission, presided. He showed to 
us how the development of Industries 
has taken place so rapidly in Russia 
after the Revolution. When one* *of 
the pressmen put a question to him 
as to how Russia formed the capital 
necessary, he laughed at It and said, 
*'My dear friend, you have a strange 
Idea about capital. What theŷ  do Is 
this. SuDPC'so they think that a par­
ticular industry Is necessary for 
Russia. Suppose they think that the 
tractor inductzy must be there in 
order to develop the agriculture of 
Russia. They would work out a sort 
of cost-accounting. They wpuld take 
into consideration all the land that is 
to be ploughed, the demand etc. 
A.fter they have worked out every­
thing, they would print the necessary 
currency notes. So much wealth 
would be created by those notes. The 
number of the currency notes to be 
printed would h% determined by the 
unable to understand the Institution 
The difficulty with us is this. Just 
as a Christian or a Muhammadan Is 
unable to understand the Institution 
of idols which has a special signifi­
cance for Hindus, similarly we are 
unable to understand the situatlcAi 
of money or capital. It is very , diffi­
cult to understand It and If the Insti­
tution of Idols was good for India, 
for some countries It was dangerous 
and not good; In Arabia where . the 
entire religious civilisation developed 
on the system of destruction of idols 
and creating of mosques, in Europe 
under Christianity they took to the 
destruction of idols and the creation 
of churches. Similarly If In America 
we have got private enterprise, we 
have got collective Industries which 
are >vorked on the basis of collecti­
vization In Russia and we In India 
may have collectivised Industries In 
the form of industrial churches where 
the creative industrialists will go to 
work and people will flock round 

. them. W« have such a great man­
power and If we think In a proper 
way we can use that manpower. I 
do not think that a country whose 
central budget Is half the budget of 
the Chicago Municipality would* ever 
be able to find the money for the 
development of these essential Indus­
tries. So, I think If we want a real

development and control in Industey, 
we must go to the basic r ^ t  of it 
and to the economic root and nna out 
what form of economic structure will 
suit India so that we can develop 
those industries. As you we
have to go through this Bill rather 
hurriedly and hence I am not able, to 
point out several other defects that I 
wanted to point out. There Is no 
time for that but I wish to point to 
the hon. Minister clause 20. At pre­
sent, all over the country there is a 
tendency to decentralize Industry as 
much as we can and centralization of 
those things which are very necessary 
ior the nation. This section says that 
no State will be able to take over the 
control of any Industry after the pas­
sage of this Act. It reads:

“After the commencement of 
this Act. It shall not be competent 
for any State Government or a 
local authority to take over the 
management or control of any In­
dustrial undertaking under any 
law for the time being In force 
which authorises any such Gov­
ernment or local authority so to 
do.”

My submission Is that It will reduce 
the functions of the States which 
should be predominantly Industrial 
and economical at present Instead of 
mere policing. The concern of each 
State is the Industrial development 
and the economic development but all 
these things will entirely be paralysed 
and all that the States will hereafter 
do will be looking after the public 
health, policing and nothing else. This 
section will handicap all the States 
and It will be very detrimental for 
the economic development of the 
States. In fact, the tendency should 
be otherwise. Each Village Board, 
each District Board and Municipal 
Board should be allowed to take over 
any undertaking which It thinks It 
can profitably work up and v/hlch It 
thinks it can develop and this will 
Increase its revenue. For Instancfe, 
take the case of U.P. The U.P. has 
got vast forests and if the U.P. Gov­
ernment is deprived of taking the 
various Industries such as the furni­
ture factory and other things, it means 
that U.P. will have to raise money 
for Its development, for its education 
from other things. Take the case of 
Finland. Finland raises about 60 per 
cent, of Its revenue from the?e forests 
and the people are taxed only for 40 
p^r cent. You will be surprised to 
know that this sort of development 
can take place in U.P. but If the pro­
visions of this section are allowed to 
remain there then no State will be 
able to take over any industry. The 
control of industries from the Centre 
will be not only dlfllcult but it wUl be
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almost impossible. I have some ex­
perience of the realization of Central 
taxes and of the machinery that the 
Centr^ Government has created for 
that purpose. For instance, they have 
got Inspectors for realizing the excise 
duties. In my parts last year when 
I went on a tour to the Pindari 
Glaciers of the U.P. I used to see 
villagers having small plots of tobacco 
plantations from which they used to 
prepare tobacco for their annual use. 
They never sold the tobacco but only 
used it for themselves. This Inspector 
having no imagination but simply 
having certain orders from the Cen­
tral Government went over there and 
told all the villagers that they would 
be taxed if they plant tobacco, with 
the result that the little amount of 
money that they saved from tobacco 
that they produced for their consump­
tion has been, stopped. The villagers 
complained to me about it. They 
said, “You had asked us to give our 
votes and this is the result, that we 
cannot plant even 20 or 30 tobacco 
plants in our fields.” After all it is 
only very experienced people who can 
create a machinery for working and 
developing the industries. If my hon. 
friend, the Minister of Commerce and 
Industry thinks by this that he will 
be nationalizing the industry, he will 
only be creating a bureaucracy; it will 
be bureaucratizing the industry and 
not nationalising it. It can only be 
nationalised by the workers. The 
workers alone are competent to natio­
nalise the industry. That is why we 
see that as soon as the Workers’ Gov­
ernment came into power in Russia 
•or in China, the industries began to 
be nationalised so quickly. After all 
the workers are the main creators of 
the industry and unless we are able 
to create that spirit, I submit to the 
hon. Minister that he wlU have to ex­
perience constant labour troubles and 
other troubles and not only the in­
dustry but even the Government will 
be in danger of getting paralysed.

The hon. Minister has brought this 
Bill with a very good motive. He is 
a hard-working and enthusiastic man 
and I respectfully request him to study 
the question further. Then it will be 
possible for us to know how we 
Should develop and control our indus­
tries. Mere copying of the British 
Act will not do. The whole popula­
tion of Britain is Crores which Is 
not even as much as that of the UP. 
They have got a very efficient bureau­
cracy tuned to the highest pitch of 
efficiency at the elbow of every Minis­
ter so, that as soon as an order is 
issued or a policy Is laid down, it is 
immediately carried out and not like 
ours like the tobacco Inspector who 
goes and stops the villagers even from

raising tobacco. Therefore, my sub­
mission is that such a Bill should not 
be hurriedly gone through.

Mr. Deputy-Spei^er: I propose caU 
mg the hon. Minister, at 6 oclock. 
We have had nearly 14 persons already 
who have spoken. Now 2 or 3 M®m- 
bers want to speak. They may limit 
their speeches to 10 minutes’ duration.

Shri Shiv Charan L»1 (Uttar Pra­
desh): Although the Bill has to Some- 
extent shown some sort of control and 
development of the industry, what we 
expected from the present Govern­
ment and on which expectation we 
were living for so long was nationalisa­
tion of industries in any way. I do not 
mean that you nationalise the indus­
tries all at once. I agree that for the 
oresent, it may be necessary that there 
should be a mixed economy; there 
may be econom^f certainly of allow­
ing the industrialists to go on with 
their work but at the same time, ^ e  
should not forget that our main prin­
ciple is what the Congress has so 
many times laid down as our prin­
ciple and what we are pledged to. 
It is that we should nationalise all 
those industries which are for the 
benefit of the nation. I looked into 
the Bill and found that there were 
certain controls put in but I found in 
sections 15 and 16 there was no men­
tion of any sort of nationalisation. 
There is no mention that the Gov­
ernment contemplate under any cir­
cumstances and for any purpose 
nationalising any of the industries. I 
would specially draw the attention of 
hon. Mr. Nanda who is an exponent 

.of nationalisation of industries to 
clause 15. I ask him what are th  ̂
enquiries to be made under clause 15? 
What steps are you to take under 
clauses 16 and 17? You do not state 
therein that under any circumstances 
Grovemment may think it proper to 
nationalise the industry for the sake 
nf the nation. It seems Goverziment 
considers that the industry is now 
better managed by the industry itself 
and should not be put in the charge 
of the nation. If you will at least 
Klve an indication, you would be 
giving us some hope that we are 
marilhing towards nationalisation, 
though slowly. But, we do not find 
any indication that we are ever going 
towards nationalisation. So far. you 
have been giving oral assurance that 
we will take up nationalisation. But, 
we are being told that vre have not 
got sufficient jiumber of experts to 
take over the industries. We were 
often assured by our Congress lead­
ers, by the leaders of our Government 
and by the Leader of this House that 
we will take up nationalisation: we 
were asked to wait for some time. 
When this Bill is coming before the
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House for the development and con- 
trpl of industries, we find a clause of 
this nature absolutely missing. I 
appeal to the hon. Minister and the 
hon. Mr. Nanda who is responsible 
for the Five Year Plan to see that 
this clause is put in the Bill.

Dr. Deshmnkh: That can secure
effective nationalisation.

Shrl Shiv Charan Lai: Some people 
say that you cannot take up nationa­
lisation in the present circumstances 
because you have not got the experts 
to manage the things. I do not think 
that this argument has any force. 
You might as well have told the Bri­
tishers, “Please do not go away. We 
have not got experience of self­
government. Stay for 20 years more, 
[n that tiixie. we will have some ex­
perience; then you may go away” . 
We never said that. You were pre­
pared to take the reins of Govern­
ment whether you were experienced 
or not. Why not do that now and 
take over the management of facto­
ries and industries? You can cer­
tainly do it. You may And it diffi­
cult. Russia found it difficult. Russia 
had no better experience than you 
have had. Russia had no better tech­
nicians than you have. Russia did it 
by a stroke of pen and succeeded in 
the face of the whoje world so that 
no country can now compete with the 
Russia in her industries. It is all a 
question of taking courage in your 
hands. Excuse me for saying so, it is 
all a Question of faith in you. Have
you got faith in the nrinciple? We
may consider ourselves to be bound 
^  the resoluUons of the Congress. 
We have got the resolutions of the
Congress passed several times. We
have got the words of that great man. 
the Father of the Nation who ssrid that 

industries should be 
nationalised. Wherever we go, espe­
cially in times of elections, we will 
jwear by the name of Mahatma 
Gandhi. We wHl say that we are the 
followers of Mahatma Gandhi and we

word andaccolWng to his directions. But. we
say so only with our mouths. We have
tnTJn« shouldfollow the economic princlDles laid 
down by Mahatma GandW.

^  Tnmirmr fNf; ;n*r

heart in it we would have done it. 
Wherever there is a will, there is a 
way surely. Nobody can prevent you 
from achieving that. I do not say that 
you should nationalise every industry 
in a day. But, the absence of any­
thing towards nationalisation in this 
Bill, which is so important, passed 
after the efforts of two years, raises 
a doubt whether you have a mind at 
all to go towards nationalisation. We 
people, who believe that our national 
economy can be sound only on the 
lines suggested by the Father of 
the Nation, are certainly disap­
pointed and we do not know 
what to do. Therefore, I appeal to 
the hon. Minister and his colleagues 
and to the Government that they 
should stand by their pledges and also 
lead the country towards the fulfil­
ment of the pledges so often given 
from this House and from platforms 
outside.

Shri B. Das: The last two speeches 
have rather made me thoughtful. 
Though nationalisation was a subject 
which was very often talked of in the 
first year of our Independence, that it 
should be talked of now when the hon« 
Minister for Industries is going to bring 
us nearer to industrial development, 
surprised me most. The name of the 
Father of the Nation was uttered in a 
way which I wish should not have been 
uttered. Article 31 Of the Constitu­
tion is there, and all policies of nationa­
lisation whether they emanate from 
my hon. friend Mr. Gulzarl Lai Nanda 
or from anybody ifhust be governed, 
must be guided by article 31 and ade­
quate compensation must be paid until 
this House alters the whole Idea. I 
welcome my hon. friend Mr. Gulzarl 
Lai Nanda as a ' Member of this 
House and as a Cabinet Minister; but
I do not think he Is here to nationalise 
all Industries or even the Zamlndarls. 
His presence ensures that the policy 
adumbrated In the Planning Commis­
sion's First Five Year Plan will be 
given effect to and In that, I am sure, 
he will have our support. If he Is here 
to nationalise all Industries by printing 
notes^at the Nasik Press, he will have 
to plan another printing press because 
the Naslk press will not be able to 
print sufficient notes to nationalise 
every Industry as adumbrated by my 
hon. friend Mr. D. D. Pant. Four years 
and a couple of months have passed 
since we talked of developing our In­
dustries. Eight months thereafter, the 
predecessor of my hon. friend Mr. 
Mahtab, brought a resolution so nicely, 
which was referred to this morning by 
my hon. friend Mr. Ramallngam Chet- 
tlar. The Government have now taken 
tlvree years and four months to bring 
us nearer the stage of its actually being 
implemented.
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The first Bill that Dr. Syama Prasad 
)okerJee drafted was changed almost 
t of proportion in the first Select 
immittee which reported about Janu- 
y, 1950. We are now discussing the
11 as it has emerged from the second 
‘lect Committee. What I deplore is 
at in the report of the second Select 
>mmittee, the authority of the Central 
dustries Board, which was to be an 
ithoritative body, has been removed, 
e know of Advisory Councils. Even 
e. Members of the Standing Commit- 
es of the various Ministries arechar- 
iterised by the Ministries—not by 
le Ministers, but by the Ministries 
-as Members of Standing Advisory 
ommittees. Why this old idea of 
le British Raj continues and why 
le Ministries continue to think the 
lommittees as Advisory Committees 
> the respective Ministries, I cannot 
nderstand. Here, I would like pro* 
linently to bring it to the notice of 
tie Cabinet and the Ministers that 
hey should remove that wrong 
lotion in the minds of their Minis- 
ries. If Standing Committees of 
Parliament are treated by the ]^^nis- 
ries as merely advisory bodies, how 
ran I expect these Development 
Councils for each industry to be 
luthoritative?

Dr. Deshmukh: They refuse to take 
;ven that function very seriously.

Shri B. Das: Ministers or Ministries?
Dr. Deshmukh: Ministries.
Shri B. Das: They will take notice 

of it for the future!
We have only ten minutes more 

when the hon. Minister will rise to 
reply. I wish to sum up my speech 
in the language of my hon. friend Mr. 
Ramalingam Chettiar who spoke so 
modestly and so authoritatively and 
enunciated how development of indus­
try in India will occur. I do hope that 
it is not too late for the hon. Minister 
to bring forward an amendment in­
troducing a clause that the Central 
Industrial Board must be there and 
that it will have some authority, and 
it will not be merely advisory. Those 
of us who are older Members of this 
House and are accustomed to the 
vagaries of the Agriculture Ministry 
and vagaries of the Agricultural Re­
search Council, know how annual 
jantas are held, hundreds of people 
are invited from various States to 
come here for three days, our hon. 
friend Mr. Munshi makes a speech, 
one x>r two other Ministers also speak, 
and then they all go back and there 
is no development of agriculture! If 
that is the attitude of the Government 
of India still, I am not enamoured of 
these Development Councils unless 
you accept the expert advice from the 
389 PSD

Industry concerned or from the labbur 
units concerned.

The word “labour” brings to my 
mind the two or three speeches that 
my hon. friends the labour leaders 
made here to-day—for instance Shri 
Venkataraman and Shri Harihar Nath 
Shastri. They talked of the tea in­
dustry as if it is the very big indus­
try. I would like to ask them how 
many labour unions they have in 
Assam Province. My hon. friend Shri 
R. K. Chaudhuri who was very friend­
ly to the labour leaders might be able 
to tell me whether ‘ there are any 
organised trade unions in Assam tea 
industry or whether they are all 
completely blotted out. If that is so, 
it is no use trying to compel the hon. 
Minister of Commerce and Industry to 
classify tea among the manufacturing 
industries. Tea is really a trade—and 
a very important trade in the sale of 
a commodity. That is a big proposi­
tion, no doubt, and the Government 
that preceded the present one was 
spending lakhs and lakhs for the sake 
of controlling tea and at the same 
time to see that it does not compete 
with Ceylon, Java and other places. 
I would like to ask the question 
whether it is now a question of ex­
propriation of the tea estates In 
Assam. If it is expropriation of the 
tea planters and other foreign exploit 
tors in Assam, that is a problem 
which the hon. Minister of Industries 
and Commerce must consider. But 
I think the time is not yet come, when 
our labour leaders can thrust tea. 
coffee and other small things into this 
scheme, things which were not there 
in the original conception of Dr. S. P. 
Mookerjee and in the Resolution 
which we passed in April 1948 and 
which is now receiving promulgation.

I note that in the second Select 
Committee’s report in items (14) and 
(15) of the First Schedule, electric 
lamps and fans and electric motors 
and I am glad to find them here. I 
was surprised to find that the Plan­
ning Commission which recommend^ 
the development of industries and 
promotion of hydro electric projects 
and the electrification of railways did 
not refer to the production of elec­
tric plants, transformers etc. To go 
ahead with these developments with­
out the manufacture of these electri­
cal goods, plants and others, would 
be subjecting ourselves to the domi­
nation of United States and the United 
Kingdom. On a later occasion I will 
speak on the Planning Commission 
and point out to the (3overnment this 
grave omission. But anyway I am 
glad to find these items Nos. (14) and 
(15) in the Schedule to this Bill,— 
electric lamps, fans and electric
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motors. I hope the hon. Mioister will 
not \>e too modest and will not neglect 
the manufacture of electrical appli­
ances so that India will not be sub* 
ordinated to U.S.A. and U.K. economy.

My hon, friend Shrl Jhunjhunwala 
was eloquent about capitalism and 
socialism and he talked about sugar 
manufacturers. I could not. fraukly 
speaking, find out what exactly he 
was driving at. At one time he was 
very much for the agriculturist, but 
to-day I find him talking t)f the sugar 

. plants. Where does he stand to-day 
and what are his views? Has he from 
being a socialist changed into a capi­
talist and started talkmg of the sugar 
manufacturers from whose ingenuity 
all of us have suffered? He referred 
to the transfer of industrial plants 
from one province to another and 
there I must say I agree with him.
I hope the hon. Minister of Industries 
and Commerce who hails from my 
province will also see that a dozen 
sugar factories are transferred from 
Bihar to Orissa. It is also well- 
known that sugarcane does not grow 
well in Bihar, but it does so near the 
seaside a^5f like the Andhra pro­
vince which is coming, and Orissa, 
if the hon. Minister wants to 
rationalise industries, he must accept 
the advice of Shri Jhunjhunwala and 
remove a few sugar factories from 
Bihar to my part. That is one item 
which he should take up as his own 
province will be profited thereby.

I do hope the hon. Minister of 
Commerce and Industry will see his 
way and go back to the first Select 
Committee’s report and have the Cen­
tral Industries Board, for without 
that all these Advisory Development 
Councils will be moonshine and the 
spending of some Rs. 15,000 or so will 
not prove adequate for this purpose. 
We want the industries to be deve­
loped and they must be rationalised 
and for this the Central Industries 
Board is very necessary. We do not 
want the industries to be nationalised, 
but they must be rationalised.

My hon, friend the Minister of Com­
merce and Industry referred at one 
stage to the cotton millowners. We 
know what difficulties there were for 
these mill owners after World War 
No. I and we remember the Frank

* Noyce Committee report which found 
that no millowner provided for capi­
tal or depreciation for development of 
the industry. One would have 
thought that after World War No, 2 
Government would have been alive and 
alert enough to see that these mill­
owners provided the necessary capital 
and equipment for developing the in-
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dustry after the war. But they were 
having old machineries, some made in 
India, some bought from Japan and 
some secondhand from the United 
Kingdom too which had given hun­
dred times their capital value and so 
they could not stand in competition 
with the new machineries in the 
U.S.A. and U.K. and Japan. And so 
they have to go to the wall! This was 
a sad state of things for me to learn 
that the Government did not remain 
alive to this issue, and to the dirty 
ways of the capitalists, particularly 
the cotton millowners who had not 
provided suflftcient reserves for the 
development of the industry. This is 
just one example to show the neces­
sity to rationalise the industry with 
some machinery under government 
control.

And for these reasons, I wholehear­
tedly siy;>port this Bill, provided the 
hon. Minister accepts my suggestion 
that there should be this Central In­
dustries Board and not these mere 
advisory boards and things like that.

Sir, .with very high hopes we started 
in 1947 and to-day it is 1951 and hopes 
are being dangled somewhere and we 
do not know whether the industries 
are capable of being developed, con­
trolled and regulated. Let us Jiope at 
least that the hon. Minister of Com­
merce and Industries will rationalise 
all the industries.

DR. AMBEDKAR’S LETTER OF 
RESIGNATION

Mr. Deputy-Speaker: I said that at 
six o’clock Dr. Ambedkar may make 
his statement if he likes. I do not 
find him in his seat. Under the 
rules, immediately after the question 
hour is over, any hon. Minister who 
has resigned can, with the consent of 
the Speaker, be allowed to make a 
statement. To-day the question hour 
was over this morning after the 
short-notice question and Dr. Ambed­
kar piloted the Delimitation of Cons­
tituencies Motions and that is why 
it could nort be done imraediately 
when he wanted to make a state­
ment. Thereafter, I thought, in 
keeping with the practice, either he 
may do it immediately after the 
questions or at the close of the day 
at six o’clock. Therefore I fixed six 
o’clock. I would be only too glad to 
give him an opportunity now, but he 
is not here.
6 P.M.

As regards the copy • of his state­
ment, it is true when he wanted to 
make an oral statement, at the time 
he approached me in the Chamber. I 
could not anticipate and ask him to
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put the thing in writing and give it 
me. It was not right. Therefore I 
allowed him to make a statement and 
even said that I would suspend the 
rules, if he could not make the state­
ment immediately after the question 
hour. But this morning I found that 
what he wanted to make by way of a 
statement, he had put it in writing and 
had given a copy to the Prime 
Minister, who is also the liOader of 
the House. Naturally, I sent word 
through the Secretary, sufficiently in 
advance or long before he rose to 
make his statement, to send me a 
copy of the statement. I api 
sorry to say that he would not fur­
nish me with a copy. I do not know 
.why. I have to regulate the' debate; 
not that I wanted to interfere with 
the statement at all. When any 
statement is read before the House 
usually the person gives me a ropy. 
I do not know the reasons why he 
declined to do so. ‘

When he wanted to make a state­
ment I said that he may make a 
statement without any reserye at
6 o ’clock but he did not choose to 
do so. I am, therefore, sorry that 
he did not avail himself of the 
opportunity. I wanted to clenr a 
misunderstanding. I had also asked 
him before he stood on his legs to 
furnish me with a copy, which un­
fortunately he could not furnish. 
At 6 o’clock whether he furnished me 
with a copy of the statement or not 
I would have allowed him to .nake a 
statement orally in this House. He 
has not chosen to do so. '

Shrl Jnani Ram (Bihar): The
statement has already appeared in 
the press.

Mr. Deputy-Speaker: I do not know. 
The House will not take any notice 
of it.

The Prime Minister (Shri Jawahar- 
lal Nehm): May I say a few words
in this connection. It is a matter 
of regret to me, if for no other 
reason, for the fact that an old 
colleague should part company in the 
way that he has done today. I do 
not wish to go into the various 
matters that have arisen to which 
you have referred. I got a cony of 
that statement at 9-30 a .m . as I was 
sitting in my place here, about 45 
minutes before he actually rose to 
make it, I read it with some sur­
prise, because it was not the kind of 
statement that I had expected from a 
Minister resigning. However, there 
it was and it was my intention when 
he made that statement to say a 
few words, because it was npt desir­

able nor permissible under the rules 
to have a debate on such a matter. 
I. should just like, with your permis­
sion, to read out the letter of resigna­
tion sent to me and a few other letters 
exchanged before and after.

The first letter which I received 
from him... '

Dr. Deshmukh (Madhya Pradesh) : 
On a point of order, if it was the 
desire of the Chair to give Dr. 
Ambedkar another opportunity then I 
think instead of the Prime Minister 
making any statement on this issue 
just now, it would be better to wait 
to see if Dr. Ambedkar is prepared 
to avail himself of the opportunity.

Khwaja Inait Ullah (Bihar): We
have already got a copy in our hands...

Dr. Deshmukh: If an opportunity
is proposed to be given...

Mr. Deputy-Speaker: I do not know 
whether any hon. Member can speak 
on behalf of another Member and I 
do not know whether Dr. Deshmukh 
has any authority from Dr. Ambed­
kar...

Dr. Deshmukh: Not at all.
m .  Deputy-Speaker: Though he

might have resigned as a Minister he 
IS still a Member of the House. We 
expect in fairness that when he 
asked the Deputy-Speaker to waive 
notice and the Deputy-Speaker had 

waive notice and fixed 3 
oclock for the statement, we expectcd 
him to be here and make his ropre- 
sentation. It was open to him to 
make the statement or not, but he is 
not in his seat at all. The Prime 
Minister wants to make a statement....

I wish toread out to the House his letter of 
rmgnation, because normally a 
statement by a Minister is related to 
his letter of resignation.

Dr. Deshmukh: How does it arise, 
since the statement is not there?

Mr. Deputy-Speaker: It arises this 
way. We have Ministers introduced 
to the House when a Minister is 
appointed under the direction or on 
the advice of the Prime Minister. It 
is open to the Prime Minister to 
read the letter of resignation to Ihe 
House.

Dr. Deshmukh: It is the privilege
of a IWember to make a .statement. 
If that is lacking I do not know under 
what rules you are oroDOsiag to act 
and how the necessity for any other 
statement arises. .
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Mr. Depaty-Speaker: It is always
open to the Chair to allow any 
statement to be made on behalf of 
the Government.

Dr. Deshmukh: I do not object to
•that. I want to point out how it 
arises out of the situation that arose 
this morning.

Mr. Deputy*Speaker: The Govern­
ment wants to make an explanation 
regarding a particular matter and 
where all persons are interested an 
opportunity should be given.

Shri Jawaharlal Nehru: As you
know, Sir, so far as I am concerned I 
was expecting him to make his state­
ment and if I may say so with all 
respect, I did not know that the 
statement would not be made then or 
that you would fix another time for 
it. I did not expect the develop­
ments as they occurred. But since 
this has happened and the statement 
has been published in the press or is 
going to be, I think the House would 
be interested greatly in the letters 
exchanged. I am not referring to 
the statement in the least, but I am 
referring to the letters exchanged 
between Dr. Ambedkar and myself.

The first letter he wrote to me does 
not refer to his resignation and is 
dated the 10th August, 1951. It 
reads:

New Delhi, 
lOth August, 1951.

My dear Prime Minister,
My health is causing a great deal 

of anxiety to me and to my doctors. 
They have been pressing that I must 
allow them a longer period of about 
a month for continuous treatment 
and that such treatment cannot now 
be postponed without giving rise to 
further complications. I am most 
anxious that the Hindu Code Bill 
should be disposed of before I put 
myself in the hands of my doctors.
I would, therefore, like to give the 
Hindu Code Bill a higher priority 
by taking it up on the 16th of August 
and finish it by the 1st of September 
if opponents do not practice obstruc­
tive tactics. You know I attach the 
greatest importance, to this measure 
and would be prepared to undergo 
any strain on my health to get the 
Bill through. But if the strain
could be avoided by getting through 
the Bill earlier I am sure you will 
have no objection. In proposing 
16th August. I am allowing priority to 
all urgent Bills such as those relating 
to the Punjab, the Ordinances and 
Shri Gopalaswami Ayyangar's Bill 
relating to Part C States.

I write this because I heard that 
in the last Party meeting you are 
reported to have said that the Bill 
may be taken up in the first week of 
September. I am sure that that 
was merely your suggestion. It was 
not your decision.

With kind regards.

Yours sincerely, 
Sd/- B. R. Ambedkar.

I wrote to him the same day:
10th August, 1951.

My dear Ambedkar,

I wrote to you yesterday about the 
Hindu Code Bill. Today I got your 
letter of the 10th. •

I am sorry * that your health is 
causing anxiety. I suggest tJiat you 
take things a little easy.

About the Hindu Code Bill, you 
know that we have a good deal of 
opposition not only inside the House 
but outside. With the best will in 
the world, we cannot brush aside this 
opposition and get things done 
quickly. They have it in their power 
to delay a great deal. We must 
therefore proceed with some tact and 
with a view to achieve results. I 
am anxious that the Bill should be 
passed in this Session.

The Cabinet decision was, and I 
think it was recorded in the minutes, 
that the Bill should be taken up at 
the beginning of September. I 
mentioned that at the Party Meeting 
and they agreed. For us to tiy to 
hasten it and bring it earlier would 
needlessly give a handle to our 
opponents and create trouble. Also 
it would be far more advantageous to 
have it early in September, nfter we 
have finished with some of the 
important Bills—the ^rdlinances, the 
Part C States Bill, the Industry Bill. 
If we try to have the Hindu Code 
Bill before any of these, again that 
will create a furore and give a 
handle to others. I think that, 
taking everything into consideration, 
it is far better to stick to the dates 
we have announced and then go ahead 
with it. We shall be able to do so 
then with greater vigour and some­
what loss opposition. Parliament is 
going to sit till at least the 1st week 
of Oct6ber. So there is plenty of. 
time.

Yours sincerely, 
Sd/- Jawaharlal Nehru.
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On the 27th September I received 
the following letter of resignation:

‘Tor a long time I have been think­
ing of res^ning my seat from the 
Cabinet. The only thing that had 
held me back from giving effect to 
my intention was the hope that it 
would be possible to give effect to the 
Hindu Code Bill before the life of 
the present Parliament came to an 
end. I even agreed to break up the 
Bill and restrict it to marriage and 
divorce in the fond hope that at least 
this much of our labour may bear 
fruit. But even this part of the Bill 
has been k^led. I see no purpose in 
my continuing to be a member of 
your Cabinet.

1 would like my resignation to take 
effect immediately. The only possi­
ble consideration that may come in 
the way of your accepting my resig­
nation is the fact that there are 
certain Bills and Motions standing in 
my name and which have not yet 
been finished. But I feel that my 
absence may not be felt because these 
Bills and Motions can be put 
through by any other Minister of your 
Cabinet. However, if you wish that I 
should put them through before my 
resignation takes effect, I shall be 
prepared to stay on till they are 
finished but only till then. For I do 
not wish to deny the civility I rwe to 
you and the Cabinet. In that event 
I would request that the Bills and 
Motions standing in my name should 
be given priority over others.’*

My reply dated the same day, that 
is the 27th September:—

have your letter of the 27th 
September. Two days ago news of 
your resignation appeared in the press 
and I was rather mystified. At the 
beginning of the session you spoke to 
me about your ill-health and I know 
of course that you have ,not been 
keeping well.

In view of your ill-health and your 
desire to resign from the Cabinet,
I cannot press you to stay on. I should 
like to express, however, my appre­
ciation of our comradeship during 
these years since we have worked 
together in the Cabinet. We have 
differed sometimes, but that has not 
affected my appreciation of the good 
work that you had done. I am sorry 
indeed that you will be going away.

I can quite understand your great 
disappointment at the fact that the 
Hindu Code Bill could not be passed 
in this session and that even the 
Marriage and Divorce part of it had 
ultimately to be postponed  ̂ I know

very well how hard you have labour^ 
ed at it and how keenly you have fell 
about it. Although I have not been 
intimately connected with this Bill, I 
have been long convinced of its 
necessity and 1 was anxious that it 
should be passed. I tried my utmost, 
but the fates and the rules of Parlia­
ment were against us. It seemed clear 
to me that nothing that we 2ould do 
could get it through during this ses­
sion. Personally, I shall not give up 
this fight because I think it is intf 
mately connected with any progress 
on any front that we desire to make.

You say that you would like your 
resignation to take effect immediately. 
But you are good enough to suggest 

stay on till some of 
the Bills and Motions standing in your 
name are dealt with. I shall look 
into this matter. In any event this 
session is going to last only till the 
6th of October, that is a little more 
than a week from today. There Is 
not much room left for priorities dur­
ing a few days. We shall try to push 
in your Bills and Motions as soon as 
possible. I hope therefore that you 
will stay on till the end of the 
session.

With all good wishes to you” .

To that he sent an answer on the 
1st October:—

“I am in receipt of your letter dated 
the 28th September 1951, in v/hich 
you have informed* me of the accept­
ance of my resignation. Since you 
desire me to continue in office till the 
end of this session, which I under­
stand will terminate on the 6th 
instant, I am prepared to fall in line 
with your wishes in this behalf

I also like to inform you that on 
the 6th October 1951 I propose to 
make a statement in Parliament which 
a retiring Minister usually does.”

My reply dated 3rd October was.—

“You can certainly make a state­
ment in the House on the last day oi 
the session. I do not know yet when 
the last day will be. It seems most 
unlikely that it would be the 6th 
October.

It is possible that I might also like 
to make some statement following 
yours. I should be grateful, there­
fore, if you could send me a copy of 
the statement you intend to ipake.*'
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Dr. Ambedkar’s letter of 4th Octo­

ber: .
‘1 am in receipt of your letter No.... 

dated October 3. 1951.
You have said that I should make 

a statement in the House on the last 
day of the Session. Does this mean 
that I should not make my statement 
on the 6th, if the 6th does not hap­
pen to be the last day of the Session? 
I should like to have a clear idea about 
the day on which I am to make my 
statement. For I have to inform the 
Deputy»-Speaker.

I observe that you wish to make a 
statement following mine. It is not 
customary to make a statement such 
as the one you propose to do. You 
are free to exercise any right which 
the Rules of Business give you. Per­
sonally I will raise no objection to your 
making a statement following mine. 
Regarding your request for an advan­
ce copy of my statement, as you know, 
I am not in the habit of writing out 
my speeches or my statement. So far 
I have not written out the text of my 
statement. If I find time to write 
out my statement in time, I shall be 
jflad to send you an advance copy 
thereof. How far in advance I am of 
course unable to say.”

My letter to Dr. Ambedkar. dated 
4th October;

“Your letter of the 4th October. It 
is clear to me that the session will 
last at least till October 11th. I in­
formed the Ho,use so. If it suits you, 
you can make a statement on that day.

As regards my making a statement. 
T have not definitely decided to do so. 
But I thought perhaps I might like 
to say a few words on that occasion.**

Dr. Ambedkar*s letter, also dated 
the 4th October:-

“As suggested in your letter No. 3373 
-PM dated 4th October, I urn agreeable 
to your proposal and will make my 
statement in the Parliament on the 
11th October. I have spoken to the 
Deputy-Speaker and he has agreed to 
allow me to make my statement on 
that date after the business standing 
in mv name, namely the Delimita­
tion Order, is finished.”

That was the last letter, Sir. 
INDUSTRIES (DEVELOPMENT AND 

CONTROL) BILL—Contd.
Hie . Minister of Planning (SbrI 

Nanda): May I make a few observa­
tions on some aspects and provisions 
of th*» Bill under discussion. I hope. 
It will not be out of place if at the

outset and before entering on the sub­
ject I give expression to a feeling 
which is uppermost in my mind at 
the moment. It is a personal event. 
Sir; this is my first participation in 
the proceedings of this House. I re­
gard it as a very great privilege; I 
feel that I am being admitted to the 
exercise of a really great privilege. 
My association with this House, Sir, 
commences at a stage of its business 
which has a very direct and a very 
important bearing on the proposals of 
the Planning Commission, on the First 
Five Year Plan, which I hope will 
be discussed by the House, «as it has 
been presented in a draft outline form. 
This fact adds very greatly to the 
significance of the occasion for me. 
The Planning Commission gave a great 
deal of thought to the questions of 
industrial policy and of the industrial 
development of the country. Naturally 
it applied its mind to the In­
dustries (Development and Control) 
Bill. It came to certain conclusions 
and made certain recommendations 
to the Government; I am glad to say 
those recommendations were found 
acceptable, and the Bill which is now 

‘ before the House embodies, as a re­
sult of the deliberations of the Select 
Committee, all those recommendations 
made by the Planning Commission. 
The Planning Commission regarded 
this Bill as possessing very great po­
tentialities for assisting in the de­
velopment and regeneration of the in­
dustries of this country. It found in 
it a very great and powerful lever for 
placing our industrial system on a 
sound basis. Among the modifications 
introduced in the Bill as a result of 
the recommendations of the Planning 
Commission, we attach very great im­
portance to one feature. That is the 
institution of Development Councils. I 
should urge that the due impor­
tance of this institution be rea­
lised. I b«:l̂ ig up this subject because 
having studied the reactions of va­
rious hon. Members I find that there 
is an amount of distress, doubt and 

. apprehension about the working of 
the Development Councils which 
should be removed. It is necessary 
that the importance is realised be­
cause thereon will depend how the 
Development Councils will function, 
will grow and will give the results 
which are expected of them. It has 
been said that the Development Coun­
cils are going to be just another link 
in the long and interminable chain of 
bureaucratic arrangements. It is not 
so. Development Councils are not 
going to be just another set of com- 

iiiyimittees added to the apparatus of ad- 
1M|D ministration. The aim of the Deve- 
^ ^ lo p m e n t  Councils is to realise what
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the aim is. I would here refer to the 
approach of the Planning Conunission 
to the whole question of economic or­
ganisation. I need not have done that 
if it had not been for the fact that 
various hon. Members-questioned that 
approach and wanted some more en­
lightenment regarding that in rela­
tion to the provisions which are under 
discussion.

The approach of the Planning Com­
mission is based on a certain under­
standing of the economic situation 
and needs of this country— 
a very poor country where most 
of the people have to go without the 
very minimum of the essentials of 
existence; where there are not enough 
amenities; and social services in the 
shape of health, education etc. have 
to be withheld from large numbers; 
and at the same time, a free country, 
a democracy in which the people are 
now being gradually more and more 
politically awakened and make de­
mands and clamour for theit rights, 
and ask for welfare, ask for social 
justice, which cannot be delayed or 
denied for very long. On the other 
hand, the situation is that our needs 
are growing; the population is grow­
ing. We have also our resources, 
ample resources in a way, but not so 
ample considering the demand that 
we have to face. We cannot fritter 
those resources away, this is in res­
pect of not only natural resources but 
also in respect of other types of re­
sources. We have not got an over­
abundance of skill and technical know­
ledge. Our equipment for long years 
is in a worn out condition and we are 
not able to procure equipment for 
various reasons. Everything taken 
into consideration, they call on us to 
make the best of whatever we have, 
to utilise those resources in the best 
possible manner, so that we may be 
able to give a lot more satisfaction to 
the people in respect of their essential 
requirements.

In this connection, the question 
arises as to the duty of the Govern­
ment, its responsibility. It is on ac­
count of this constant and continuous 
interest in the way industries are being 
run that it cannot shake off that res­
ponsibility, simply because some peo­
ple have some proprietary rights and 
interests in the running of those in­
dustries. With regard to the question 
of intervention which is at the basis 
of this legislation and also the whole 
provision regarding the Development 

‘Councils, I will have to explain it a 
little further. In this House today 
and outside for months and years the 
type of criticism that we meet with 
in regard to the attitude to this

question of intervention can be divi­
ded into three or four heads, there 
are in the first place people—I hope 
there are not many of them here— 
who would like to maintain the status 
quo. Their view is that the State 
should not enter the sphere of indus­
try except where private enterprise 
is not able to function and is not able 
to play its part. This position can­
not be accepted by any Government 
in the present day. because if private 
enterprise had been really so good 
and so powerful and so capable of 
rendering service to the community, 
then things would not have been as 
they are now. The second type of 
attitude is like this: ''Yes  ̂ the State 
might also, if it had the resources, 
start industries. But let it define the 
spheres and so far as the private 
sphere is concerned, let it not inter­
fere. Let it allow it to c*arry on in 
its own way.” On the other extreme 
there is this attitude that there is no 
scope for private enterprise and the 
sooner we abolish it, the better it will 
be for us, and there should be only 

•nationalised industry. This last at­
titude is not acceptable for this reason 
that it simply proceeds on certain as­
sumptions as by the word nationalisa­
tion everything that is good, every­
thing that is desirable, is covered. 
People who hold this view also ob­
ject to intervention on the part of 
Govei^ment for this reason that they 
say: “What is the good of this inter­
vention? The private industrialists 
will not allow you to play an effective 
role. Therefore, the only course for 
you is to stop all this kind of tinker­
ing and get on properly and face the 
situation and have nationalisation**. 
After giving full thought to the situa­
tion, Uie conditions, the possibilities, 
the risk and everything in the coun­
try, we have come to a certain con­
clusion—I am speaking with refer­
ence to the Planning Commission— 
that we are not bound to follow 
some particular course of action which 
has been found good or has been re­
jected in other places. We can evolve 
our own ways of dealing with the 
situation. We can develop our own 
form of economic progress suited to 
our conditions and the needs of this 
country.

The objection is to mixed econo­
my. It is said that this mixed eco­
nomy is a kind of half-way house, 
which is neither here tior there and 
it is not going to serve any use­
ful purpose. Therefore, mixed eco­
nomy is an untenable proposition. 
Their view of mixed economy is—and 
it is the view of mixed economy of 
those people who are running pri­
vate enterprise and who would like
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the State to keep itself off from in­
tervention—their view of mixed eco* 
nomy is this. You have a sector; we 
have a sector and let us see how far 
we each fare. This is not our view 
of mixed economy. Mixed economy 
does not mean juxtaposition of pri­
vate enterprise and public enterprise 
and both going their own way. Our 
view of mixed economy is not simply 
a mechanical mixture. It is going to 
be a blend. It is going to be a different 
thing altogether from what we 
think of private enterprise and pub­
lic enterprise in their alternative 
CKxistence. Private enterprise has to 
change even as it is. Private enter­
prise has to be transformed. It has to 
become national in outlook. It has to 
become a little different. The inter­
vention that is sought now is not sim­
ply harassment, not simply making 
ihings difficult for them, not simply 
sending lots of petty officers in order 
to make their life very difficult and 
hamper industry. That is not the 
view. On both sides the view is that 
a trust has to be discharged and 
that Government has to associate 
itself with Industry in ordfc. to 
it and encourage it and make its way 
smooth.

Mr. Deputy-Speaker: How long will 
he take?

. Shri G. L. Nanda: I will take some 
time, but if you say so I shall ftnish in 
a few minutes.

Mr. Deputy-Speaker; I do not want 
to curtail hid speech. If he wants, 
say, half an hour, it is better that we 
adjourn now and he may continue tOi- 
morrow.

Shri Syamnandan Sahaya: The Mi­
nister in Charge can reply to the 
points raised during the debate, when 
the different clauses come up. This 
is the hon. Minister for Planning’s 
first speech and we would like to 
know the reaction of the Planninti 
Commission to the future of industry. 
If he gives us a fuller picture, so far 
as we are concerned, we shall be 
happy about it.

Mr. Deputy-Speaker: The hon. Mi­
nister may then continue his speech 
tomorrow. The House will now stand 
adjourned till 9 o'clock tomorrow.

The House then adjourned till Nine 
of the Clock on Friday, the 12th Octo­
ber. 1951.




